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LEGISLATIVE ASSEl\)bLY. 

Monday, 9th June, 1924. 

The Al>l>embly met in the Assembly Chamber at Eleven of the Clo;k, 
Mr. Chairman (Mr. K. C. Neogy) in the Chair. 

QUES1'IONS AND ANSWERS. 

REI'RESENTATIONH rc TIlE RECOMMENDATIONS OF THE SEAMEN'S ~

MENT COMMITTEE. 

1354. *Mr. X. Ahmed: Are the Government aware that since 1922 
there has been a gl·eat deal of agitation both ill the prel>S and on the plat-
form for the speedy enforcement of the Seamen's Recruitment CODi.-
mittee's recommendatiolll>, and copiel> of ~s i  p8.llSed by the Indian 
Seamen'l> Union, Calcut.ta, were forwarded to the Government to expedite 
the matter f 

The Honourable Sir Bhupendra :Hath Mitta: The Government have 
received several representations on the subject from the Seamen 'I> 
Union, etc. . 

SEAMEN'S R.ECRUITMENT BUREAU AT CALCUTTA. 

1355. *Mr. X. Ahmed : Will the Government be pleased to state when 
theT are going to start the Seamen's Recruitment Bureau at Calcutta in 
terms of the recommendations of the Seamen's Recruitment Committee , 

CONSTITUTION 01' ADVISORY COM:lflTTEES ALONG WITH THE ESTABLISHMENT 

OF THE SEAMEN's RECRUITMENT ~  AT CALCUTTA. 

1356. *Mr. X. Ahmed: (a) Will the Government be pleased to state 
whethcr Advisory Committees n:;, recommended by the Genoa Interna-
tional Labour Conference and adopted by a majority of the members of 
the Seamen's Recruitment Committee, are going to be constituted along 
with the establishment of the Seamen ~s Recruitment. Bureau at CalcutLa Y 

(b) If the answer be in the negative, will the Government be pleased 
to give their reasons in full T 

The Honourable Sir Bhupendra :Hath Mitra : I will answer Questions 
Nos. 1355 and 1356 together. The Honourable Member is referred to the 
statement made by the Honourable the Commerce Member in this House 
on 14th March last whieh covers both the points raised. The selection of 
a suitable officcr is now under cOlTcspondence with the Bengal Govern· 
ment. 

INCLUSION 01' INDIAN SEAMEN IN THf: WORKMEN's COMPENSATION AC7, 
1923. 

1357. *Mr. X. Ahmed: Will the Government be pleased to state (i) 
what stcps they have taken to include the Indian sell men in the ~ s . . ..• , 
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2772 LEGlBLATIVE ASSEMBLY. [9TH JUNE 1924. 

Compensation Act of 1923 as promised by Sir Charles Innes on the 3rcl 
February, 1923, 
and (ii) lay on the table eJl the. es .n en~ that passed between 

ihem and the Secretary of State, the Board of Trade and others , 

The Honourable Sir Bhupendra Bath Mitra: I have nothing to add 
to the reply given by the Honourable Mr. Chatterjee to Mr. Joshi's 
~ es i n No. 175 on the 8th March, 1924. The question of publication 
of ihe correspondence will be considered in due course. 

ALLEGED INTERCEPTION OF COruu:SPONDFNCE OF MEMBERS OF 'l'HE LEGISLA-

TIVE ASSEMBLY. 

1358. ·Mr. Ohaman La!: (a) Will Government be pleased to state 
~e  it is a fact that the (lorrespondence of some Members of the 

Jlegls1ative Assembly is or has heen intercepted or secretly opened before 
delivery and if so, the names of such Members T 

(b) Will Government be pleased to state whether sueh attention 
has been extended to the correspondence of the wives of any Members 
of ~e Legislative Assembly T 

ALLEGED SHADOWING OF MEMBERS OF THE LEGISLATIVE ASSEMBLY BY THE 
.  . . POLICE. 

~ . ~ . ~ ~  ~ Gova-mnent· be 'pleased to state whether 
(a) any Members df) die e s i ~ Assembly are shadowed by the 
police, (b) if so, the names of wch Members together with the number 
by' which they are known to the C. I. D. T 

The Honourable Sir Alexander Muddiman : With your permission, 
I will answ('r Questions No. 1358 and 1360 together. I have no iuformation 
on the Subject; but, if any Hooourab1e Member has been subjeded to any 
inconvenience, I shall certainly deal with the matter on his bringing the 
facts.to my noti,ce. 

Mr.lI. B. Bolme: Is it Dot a fact that, if it had not been for the 
acti.,iti,es of the Criminal Investigation Department, the recellt Bolshevik 
:revoJlltionary conspiracy would nc.t ba,'e been discovered or hrought be-
Iote ~ CQut1;s , 

1Ir. CIaaman La.l : May I .~  if th.;lt is a supplementary question 
and 'i'lfitls-in order' or not , 

Mr. CJh&irman: It is in order. 

no ~~ .1~ ~~e Sir ~1.e n e  Muddiman: That, Sir, is probably 
a fa.ct· . . 

• 

iMr •. CJlui.JDNl iWol ::\Vill ~ e HQnQurable gentleman inform me as to . 
,the.lAw . n~  ~ e  ~ e e i e . e of Members of this Assembly is 
being opjJn,.ed , 

Tho Honourable Sir Alexander l!Iuddiman :  I do not admit that the 
1 es ~n e is btling opened. The 1I01l0urabie Member ha:,; a question 
on thai point, No. 1359, and I will ",ns,ver it when we come to it. 

J(f., ~1  ,J41 : lillY ~ ~ss e the Uonou:able Member. that on 
~ e i . qwa,SllJll!l I l},ave complametl to Postmasters III regard to  th IS. 

The Honourable Sir Alexander Muddima.n : The Honourable Mem-
ber :'88 not brought the matter 10 mJ :p.otice. If he will do so, I shaH 
inquire into the matter. 



QlJB8TIONS AND ANSWBBS. 27i3 

LAW RELATING TO THE INTERCEPTION OF THE CORRESPONDENCE OF PRIVATE 
INDI"VID'UALS. 

1359. ·Mr. Chaman La1: (a) Will Government be ~~ toatate 
under what law interferenee in a private individual's e ~ 1i e e •• 
resorted to Y 

(b) Will Government be pleased to statxt (i) whether any prtrtesta 
have been lodged with the department concerned in this behalf and 
{ii) whether any reply has been given to such protests T 

(c) Will Government be pleased to state the names of all persons iIi 
India excluding the Members of the Legislative Assembly and their 
wives, whose correspondence is being intercepted or opened and ~ 

Ieasons for which such action is being taken: , 

The Honourable Sir Alexander Muctdiiilan: (Ii) Under setlti(j:b 26 
of the Indian Post Offiee .Act (VI of 1898), as e~ e  by'se(itioB '6 of 
the Indian Post Office (Amendment) Act of 1912 ; and in the ease of 
printed publications under section 19 of the Sea Customs Act (VIII of 
1878). 

(b) Government have no information on the subject. 
(e) I am not prepared to obtain the information required. 

1111'. Gaya Prasad Singh: Why are the Govemmerlt notpteparta 
to give the ini'ormation to this A<;sembly T 

The Honourable Sir Alexander lIIuddiman : If I did so, I Should 
.~ the measures which are heing tuken for the safety .)f the State. 

~ Chaman Lal: May I ask with referenee to part" (e) of ~es i n 
No. 1359 whether dIe names of'1,1{:inlleN of the Lt'glslatiVe AssemtJly are 
to be found in that list T 

The Honourable Sir AleDDder lIuddiman : I have no mfoi-mation 
on that point. 

llARASSMENT OF MEMBERS OF THE LEGISLATIVE A.ssnrBLY" BY 'TICKET 
EXAlIINERs AT RAILWAY STATR;NS:' 

1~ 1 .• It'lI. Chaman Lal : Are Government aware that" some Mt'lll-
bers of the Legislative Assembly are watched while' travellingoa the 
railways and haraSsed by ticket examinets' at e~e  impoffilht station' 

Mi'. C. D. ~ Hindley: The' reply is in ie ~i e  

Mr. Chaman Lal : May I ask the Honourable Member wirethe'i hela 
aware -that a certain gentleman of the name of Mr. Cllaman Lal is being 
shadowed T 
Mr. C. D. JIll. Hindley: I am not aware of that fact. 

lItIr. Chaman La!: Will the Honourable Member ~ incpiriM , 
Mr: C.'D .•. Bindley : No, Sir. .  , 
Mr. Chaman La! : Will the Honourable Member inform'me why he 

will not make inquiries Y . 

:Mr. C. D. JIll; Hindley: I do not see any reason for them and have 
nothing tv add to my reply thar 1 am 1101. prepared to make inquiries. 

Mr. Jamnadas M.l¥leh\IL : Is it because tile sJ1adowiilg of Honour-
able Members of the Assem1'oly is thO! usual" course that the Honou.ble 
Member rliust's t.o inquire f • 
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Mr. C. D .•. Hindley: I do not know anything about shadowing 
of Honourable Members of this Assembly. 

Pandit Sbamla1 Nehru: Would the Honourable Member care to 
enlighten himself on the point 7 

• Mr. O. D. M. Hindley: No, Sir. 

Mi'. Ohaman La1 : Will the Honourable Member consider whether 
it is not a matter of -great imp0r1.ance that the liberty of thil subject is 
being interfered with, and whethf!r it is not up to him to, inquire into the 
matter Y 

Mr. O. D. M. Hindley: I am not prepared to admit that the liberty 
of the subject is being interfered with by railway officials. 

Mr. Ohaman La1 : May I take it that the Honourable Member's 
attitude IS that he iIO not preplored to admit anything ? 

Mr. Gaya Prasad Singh: The Honourable .L\lember profesges ignor-
ance and at the same time refuses to make an inquiry. Will1he Honour-
able Mentber give his reasons fol' it 7 

Mr. O. D. M. Hindley: I do not know of any facts which have been 
placed before me  which necessitate this inquiry. 

lWIr. Ohairman: -I think sufficient questions have been asked on 
this. Let us pass on. 

PERSONNEL OF TIlE REFORMS COMMITTEE. 

1362. -Mr. Ohama.n Lal: (a) Has the India Office objected to the 
&rrangement of not adding a non-official member of this House to the 
Reforms Committee 7 

(b) Has the India Office objected to the personnel of the Refo1'JD& 
Ooounittee , 

'l'ho Honourable Sir Alexander Muddiman: The reply to both parts 
of the Honourable Member's CI':L(.stion is in the negative. 

NUMBER OF AMERICANS AND SOUTH AFRICANS IN INDIA AND AMOUNT OF 

PROPERTY HELD BY THEM IN TIllS COUNTRY, ETC. 

1363. Mr. Ohaman Lal: Will Government be pleased to state (1) the 
total numbers in India of and the amount of property held in India by : 

(a) Amerieans, 

(b) South Africans, and 

(2), The volume of trade done both by South Africa and by Ameriea 
with India' 
'The Honourable Sir Alexander Muddiman : In 1921, 3,446 persons 

were enUinerated in India as having been born in America and 4,719 per-
sons as having beeIi born in Afrjca. Government have no information 
as to the amount of property ~  by them or as to the nUmbl'l" of South 
Africans. 

2. In the ~  financial year India exported to the Un:on of South 
Afri.;a goods valued at'" over ~ .. o ~ 1 s and im(JOl'ted goods 10 the value of 
77 Iakhs. 1<'01' the United St.ate>! of America the corresponding i~ 1 es are 
33 cro1'es and 3 C1"ores. '< <, • , 



SHOOTING OF INDIANS IN BRITISH GUIANA., 

1364. *Mr. Ohaman Lal: Will Government furnish the House Wit.k 
eomplete information regarding the recent shootings of Indiana' in 
British Guiana' 

Mr. J. W. Bhore : With your permission, Sir, I will read the state-
ment made by the Honourable Sir Narasinha ~  ill reply to a similar 
question in the Council of State on lhe 4th June last: 

" An inquiry into the circumstances of the riot has been ordered by the British 
Guiana Gov('rnment and began on the 7th April. The results of this inquiry have not 
yet been ('omnlUnicated to the Government of India and it is not possible, therefore, 
to give an authoritative Vl'rsion of till' eauses of the riot and all the incidents con-
ne ~  with it. From information which has so far been received it would appear 
that th('re was a strike of wharf labourers in George Town on the 31st March anti 
that on the following day th('re was disorder in the city. The authorities restored 
order but to prevent recurrenc(' of trouble issued a proclamation prohibiting llBBemblies 
and I'rowds. Th(' events of th(' 1st April produced exeikment among Indian labourerH 
on the plantations aerOBB th(' river among whom ther(' was evid('ntly dissatisfaction 
with regard to the wages they were receiving. There was some -trouble on the 2nd 
April, but th(' situation was well in hand. On the 3rd a large crowd composed mainly 
of Indians and some Negroes and including men, women and children marehed i.A 
procl'ssion towards Gt'Orge Town. They were stopped at P('nitence Bridge and s ~  

to disperse. Thl' authoriti('s, how('ver, off('red to let a deputation of five IndiaDa and 
five N('groes ('ntl'r the toW1I_ TIll' ('rowd, it is understood, would not disperse. The 
Riot A("t was read but evidently without eiIeet, and the< police w('re :ittack('d with stones 
and Bticks. It would appl'ar that a ('rowd had also 1'01ll'Cted at the reur of the poli(',c 
in the town, and, finding t111'ms('h-('s men:lced both in from and behind, the police 
opened fire. 11 Indian and one Negro were killed and 16 Indians and five Negroes 
Wl're wounded. Among the killl'd W('I'(' two women and one boy of 15. A commission 
to ill,!uire into and report 011 the ('on<litions of employment and rates of wages paid 
to stevedores, wharfmen and other labourf'rs engaged in the loading and unloading of 
vessels has also been appointed." 

Pandit Shamlal e~ : May I inquire whether the Government are 
aware that Sir Joseph Nunan in a private talk with Mr. Shamlal Nehru 
said that the firing was not justified. 

:Mr. J. W. Bhore : No, Sir. 

Mr. Ohairman : The Honourable Member is not expected to know 
what passed between an Honourable Member of this House and another 
gentleman in a private talk. 

'Mr. Ohaman Lal: Who was responsib1e for the shooting, Sir' 
:Mr. J. W. Bhore :  I have no information on that point, Sir. 
:Mr. Gaya Prasad Singh: Will the Honourable Member kindly obtain 

information and lay it before the House T 

:Mr. J. W. Bhore: I have said an inquiry has been made by the 
British G;}iana Government, and when the result of that inquiry i!'l known, 
I shall be very happy to let any Honourable Member, who desires in-
formation, have it. 

FRANCIIISE FOR INDIANS IN BRITISH GmANA. 

1365. *Mr Ohsman Lal : Are Gove!rnment aware that nearly 45 per 
~~n . of the popUlation of British Guiana consists of Indians whereaa 
the franehise is limited to a few persons , 

.:Mr. J. W. Bhore : ThPa more accurate figure ~ 42. The number of 
Indlalls actually 011 the ~ is i e~ small but the franchi8e is 
quite liberill. The aetnal qualifications are". given , in paragraph 148 of 
the Report of the Deputation,to British Guitula. . ~ . 

• 
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INDIAN Mmt:BKRSOF THE BRITISH GUIANA LBGIISLATURE. 

1 ~ .XJ!I..OhimaD .Lul Are Government aware that there is only 
one member of the Council of British Guiana who is an Indian Y 

Mr. J. W. Bhore :  I regret I do not follow which Council the Honour-
able' MembuF is referring to' The' administration of British Guiana 
consists of the Governor, the Executive Council, thc Court. of Policy 
which is a legislative body and the Combined Court of Policy which deals 
with financial matters. No Indian is a member of the Executive Council 
or .of the Court of Policy" but one East. Indian has at one time been a 
member of the Combined Court of Policy. 

PERSONNEL OF THE TAXATION COMMI'l'TEE. 

1367. ••• Ohaman Lal: Are Government prepared t.o assure the 
House that the Taxation Committee will be composed, apart from officials, 
of elected members of the Assembly and will have as one of its terms of 
reference the average income of an Indian Y 

The Honourable Sir Basil Blackett :  I may answer this question 
CiJ?-d Question No. 1535t by Mr. Jinnah together. 

The personnel oil the i e~ and the terms of reference have 
already heen announced in the Gazette of India Extraordinary, published 
on the 26th May, 1924. . 

STRENGTH OF PARTIES IN THE LEGISLATIVE ASSEMBLY. 

1368. ·Mr. Gaya Prasad Singh: (a) Has the attention of the Govern-
ment been drawn to that part of the speech of Professor Riehards, on the 
debate on Viscount CUf!?:on's motion in the House of Commons, on the 
15th April, 1924, in which the following passage oecurs : 

" The figures for the Assembly are as follows: There were 41 
Swarajists, returned to the Assembly, 7 Independent., 2 
Sikhs, and 3 Burmans ,  " 

(b) Will the Government be pleased to state if they are respbnsible 
for supplying the information on which the above statement is made' 
. And if so, will the Government kindly explain how they have arrl.ved 
at these figUl'le8 , 

The Honourable Sir Alexand-er Xuddiman: (a) Yes. 

(b) The Government did supply, for the information of the Secretary 
of State, certain informat.ion showing roughly what t.hey thought might be 
regarded as the strength of the various parties in the Assembly. The 
information was only supplied as an estimate. 

Mr. G&y& Prasad Singh: Are not the Government aware, Sir, that 
Sir Malcolm Hailey, in reply to starred Question No. 224 on the 11th 
February last, stated that the information was not within the knowledge 
of the Government of India 7 

t 1535. Mr. M . .tf.. Jinnah: (1) Will Government be pleased to state whether they 
have yet bed the personnel of the TaJ[ation Committee' . 
(2) If yes, will Government state the nnmes ot the Committee' 
(3) If not, what has fed to the delay in eonstitnf..:ng the said Committee , 
( 4) Do Government intend to give the Assembly an opportunity to, diaeuaa the 

term. ot reference and the personnel ,of the Committee , 



QUBITleliIS A.BD AlfSWlIBS. 

Thf) Honourable Sir Alexander Muddiman :  I believe that· Sir Mal-
colm Hailey did give such a reply, but Government were not aware when 
that answer was given by Sir Malcolm Hailey nor are they now in a posi-
t:011 to give such information. I understand it is a constantly shifting 
lWltter. 

THE INDIAN PEOPLES' FAMINE TRUST FUND. • 

1369. "'Mr. Gaya Prasad Singh: 'What is the present financial pOBitio.. 
of the Indian Peoples' Famine Trust Fund' When did it come to be 
established, and how' What are the rules governing it, and 1io wba1i 
purposes the Pund has been allotted since its creation 7 

Mr. I. W. Bhore : The 20th Report of the Board of Management of 
the Indian Peoples' Famine Trust, which was publisherI in the Supple-
ment to the Gazette of India, dated the 22nd March, 1924, gives the 
financial positio.n of the Trust for the calendar year 1923. T·he Trust 
was established in 1900 as the result of a ,gift 01 Rs. 15,00.000 in Govern-_ 
ment Promissory Notes made by His HighneSB Sir Madho Singh Bahadu.r, 
G.C.S.I., G.C.I.E., Maharaja of Jaipur, on the condition that the income 
arising therefrom should be applied for the purposes of charitable relief 
in seasons of general distress. A copy of the Government of India 
Notification No. 1616-F., dated the 25th July, 1900, which contains the 
rules for the administration of the Trust, is'laid on the table. In ac-
cordance with the' wishes of the Founder the Trust Funds have been 
used solely for the alleviation by grants of money or otherwise of general 
distress caused by failure or destruction of the crops or by any calamity 
of like nature either in British India or in any Indian States. 

Rules and Bye-laws of the Indian People's Famine TNtlt. 

No. 1616-F. 

GOVBBNJI[ENT OJ' INDIA. 

DEPARTMENT OF REVENUE AND AGRICULTURE. 

NOTIFICATION.-Dated Simla, the 15th Jvly 1900. 

(As amended by Notifications Nos. 1703, dated the 9.th August.l900, 1321, dated the 5th 
June 1902, and 695, dated the 25th April 1905.) 

IN THE MATTER OF THE INDIAN PEOPLES' FAMINE TRUST. 

Whercas application has been made to the Govemor General in Council by His 
Highness Saramad-i-Rajaha·i-Hindustan Raj Rajindra Sri Maharaja·dhiraj Sawai Sir 
Madho Singh Bahadur, G.C.S.I., G.C.I.E., Maharaja of Jaipur, the dooor of the proposed 
Endowment Fund, that promissory notes of the Government of India to the amount. 
of Re. 15,00,000 be vested in the 'l'reasurer of Charitable Endowments appointed under 
the Charitable 'Endowments Act, 1890 (VI of 1890), for the territories 8Ilbjeet to 
the Lieutenant-Governor of Bengal (hereinafter referred to as "the Treasurer "), 
and that the income arising from the same be applied for the purposes of charitable 
relief in seasons of general distress i . 

And whereas the terms of the scheme of administration of the in ~e arising 
from the said property were published in the Ga.ette of India on ~ 2nd day of Juue 
1900, tog!lther with notice that an order was proposed to be made by the Governor 
General in Council vesting the said property in the 8fIid Treasurer and settling 
the scheme for the administration of the same, and fvrther stating that any objec-
tion to the prqposed order or lliggestions then'on should lie transmitted in writing 
to the Seqretary to the Government of India. in -tIw Foreign Departaent ~ e 
2nd day of duly 1900, on which dll.te the pi"oposed scheme will betaken into fulth« 
consideration-; •  • . 

• • , . . • 
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And whereas the said acheme has been taken into further consideration accord-
ingly together with all the objections and suggestions transmitted and reeeived ill 
the manner aforesaid ; 

Now under and by virtue of the powers conferred by sootions 4 (1) and 1 (1) 
of the said Act, the Governor General in Council is hereby pleased to order that tho 
said promissory notes of the Government of India to the amount of Rs_ 15,00,000 
be, and they hereby are, vested in the Treasurer aforesaid, to take and hold tho 
&awe upon the terms that he shall collect or draw the income or interest thereof 
as and when the same becomes due and payable, anu to hand over and pay the same 
as and when the same is rceeiveu to the Board of Management appointed to ad-
minister the Banle under the scheme settled, in the terms contained in the rules set 
out below, under sections 5 and 1 (1) of the said Act. 

Buies for the oo1ninistration of the TTUBt_ 

1_ The Trust s~  be known as the Indian People's Famine Trust_ 

2_ The purpose of the Trust shall be the alleviation by grants of mou!'y or 
otherwise of general distress caused by failure or destruction of the crops or by 
any ealamity of like nature either in British India or in any Native States. 

3. The income of the aoourities so as aforesaid vested in the Treasurer and of 
sueh other aoourities (if any) as may at any time hereafter be in like manner so 
vested for the purpose of the Trust, shall be administered by a Board of Manage-
ment (hereinafter referred to as "the Board "), consisting of the following per-
sons : 

(a) Five persons appointed by the Governor General in Council, of whom 
three shall be in the executive service of the Government.. 

(b) Five persons appointed, respectively, by the Local Governments of 
Madras, Bombay, Bengal, the North-West Provinces -and Oudh, and the 
Punjab. 

(0) Two persons appointed, respectively, by the Agents to the Governor Genem! 
in Bajputana and Central India. 

(d) One person appointed by His Highne88 the Maharaja of J aipur for the time 
being. 

(e) Any persons becoming life-members undOI clause 14. 

The Governor General in Council shall also appoint the Chairman of the ~  

from among the members, and subject to the provisions hereinnfter contained ill 
the first proviso to rule 4, may, during the absence from India of such Chairman, 
in like manner appoint an Acting Chairman to exercise and discharge all or any of 
the powers and duties conferred or imposed upon a Chairman by thesc rulcs or hy 
any bye-law or order framed or issued thereunder. 

4. Each appointed member of the Board shall hold oftiee during the pleasure 
of the authority by whom he has been appointed_ 

Provided that a member who is absent from India for a period exceeding 
eight months shall cease to be a member of the Board, but may, notwithstanding 
be re-.appointed thereto on a vacancy hereafter occurring_ Provided also that 
any . member may resign his place at the Board, by notice in writing addressed to 
the Chairman_ 

5_ During any vacancy in the Board the continuing members may act as if no 
vacancy had ·occurred. 

6_ The Chairman may convene meetings of the Board at such timcs and pl:wc9 
as he may consider neeessary and convenient for the transaction of busincss, and nt 
all meetings four members shall form a quorum. 

1. The Board shall frame bye-laws for the regulation of its procccdings, the 
maintenanee of accounts, and the like. 

8. No graM lor., the relief of distress shall, at any time, be made by the Boaru 
unle88 and until the existence of general and Bevere privation over a considerable 
area has been notified to it by, the Governor General in Council 

9. When the cxistenle of diRtress has been so ioJlotified to the Board, the Board, 
~  eonsidering all the information regarding it which may have been transmitte<l 

by the Governor General in Col'neil or by the Local Government or Native State 
in whieh the distress exists, may, i!. it think fit, ma,-ke a grant for reliet. 
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10. Before paying over the amount of any such grant, the Board shall satisfy 
itself that the money granted will be expended in one or more of the following ways, 
namely: 

Firstly.-In supplementing the subsistence ration of the Famine Codes by the 
addition of small comforts, whether of food or of clothing, for 
the aged or infirm, for patients in hospitals, for children and the 
like. 

Sellondly.-In providing for the maintenance of orphans. • 
Thirdly.-In ~ ie in  parlialt nashin' women and' persons in distressed circum-

stan('es \vho by SOCL'11 or caste conditions are debarred from applying 
for State rl'lief and from submitting to the ordinary tests of distreu 
pres('ribed in the Famine Code. 

Fourthly,-In helping to re-establish impoverished agriCUlturists and others 
who have lost substantially the whole of their capital in the period 
of distress, and thereby giving them a fresh start in life. 

Fifthly.-In providing for any object specially recommended to the Board by 
the Governor General in Council 

11. When a grant is made for relief by the Board, the Board shall, unless 
otherwise authorized by the Governor General in Council, pay over the grant for 
expenditure as follows : 

(1) To a Centro I Relief Committee, if a Central Belief Committee BhaU 
have been established for the time being to administer Famine Charitable 
Relief funds in all parts of India. 

(2) To a Reli!'f Committee established in the provin('e in which distrea 
prevails, should no Central Committee have been established. 

(3) If neither a Central Relief Committee nbr a Provincial Belief Com-
mittee shall hnve been established, then to such person or peracimI 
as the Board may appoint in the loeality where the distress prevails, 
the Bonru having first satisfied itself that proper arrangements for 
the distribution of relief through _trustworthy agents have been made. 

12. (1) Subjeet to :my general or special orders which the Governor General in 
Council may issue in this behalf, the Board may, at its discretion, invest any 
monies in its pos8Cssion, alllI not being immediately required for expenditure on relief, 
in or upon the securities specified in section 4 (3) of the Charitable Endowments Act, 
1890, and may vary and realize suell investments. 
(2) Any money so invested shall be invested in the joint names of the Comp-

troller·General and of tile Accouutant-General, Bengal, and shall not be dealt 
with save unrler the order in writing of not less than two of the members of the 
Board. • 
(3) Provided that the Board may at any time apply to the Governor General in 

Couneil that any securities for money so held may be vested in the Treasurer on the 
same trusts Ill! the original endowment Fund and as part of the endowmellt. 

13. The Board may a('cept for th(' purpose of addition to the original Endow-
. ment Fund any sCl'urities for money of the kinds specified in seetion 4 (3) of th'3 
Charitahle Emlowments Aet, 1890, not being of smaller amount in each ease than 
Rs. 10,000 in 'face value, that may be so offered to it for acceptance by any persim 
or persolls. The Board shall notify each such donation to the Governor General 
in Council, and shall jointly with the donor apply that the said seeurities be vested 
in the Treasurer on the same trusts as the original Endowment Fund and as part 
of the endowment. 

14. Any person who thus subscribes a sum of not I_ than Rs. 3,00,000 shall 
become a life-member of the Board. 

15. (1) The Board may ~  from a Central or ProviDeial Charitable. Relief 
Committee the unexpended balane.es of any monies at the Committee '. disposal 
which the Committee o,n terminating its operations may wisIa to make over to the 
Board for ('xpendituJ'(' h('reafter on the relief of distress. Such monies shall riot be 
added to the original Endowment Fund, but shall be retained by the Board in 
current account or temporarily invested in the mlll1ner lpec.ified in sub-clauses (1) 
and (2) of t'l:tIIs(' 12. 
(2) Subject to any general or special orders "'ieh the" Governor General ia 

Council mar issue ill this e ~  the Board mllY simila-ly accept and dispose of 
any sums 0 money of less :lmount than RH. 10,000 that may be presented to itefrolll 
any other sluree. • 
Ul7LA. • • • 
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16. The Board shall at all times conform to, and abide by, any rules relating 
to the administration of endowments under the Charitable Endowments Act, 1890, 
which the Governor General in Council, in exereise of the powers conferred by 
section 13 of that Act, may from time to time sce fit to make j and in l)articular 
the Board shall submit abstracts of its accounts and reports on the administration 
of the money entrusted to it to such public servant, in such form and at such times as 
the Governor General in Council may by such rules prescribe; amI shall, when 
called upon by any public servant appointed by the Governor General in Council to 
be auditor of its aceounts, produce any books, papers, vouchers and documents which 
uay appear .to him to be nec:essary for purposes of audit. 

T. W. HOLDERNESS, 

Secretary to t11e Government of India.. 

APPENDIX B. 

B,e-latoB "nder Bsle 7 of the ~  for the Administration of the Indian PeopZe's 
FatR'Re Tf'1IBt, made by the Boord .t ~ meeting held on Friday, the 18th Jan_TY 
1901_ 

-, L An Honomry Secretary shall be elected at a meeting of the Board and shall 
hold o:f6.ce during the pleasure of the Board. 

2. The Secretary shall conduet the correspondenec of the Board under the ortlers 
of the Chairman. 

3_ The Secretary shall record the minutes of meetings of the Board, and shall 
send a copy of minutes of each meeting to each member for information. lIe shall 
also keep an account of all monies reeeivetl and of all monies expended by, or on 
account of, the BoarcL 

4_ There shall be an aecount opened with the Bank of Bengal in the name 
of the Board into which all monies received by, or on account of, the Board, by 
way of interest on the Endowment Fund or otherwise, shall be paid_ Drawings 
on that account shall be by cheque under the signatures of the Chairman amI" 
Secretary or the Chairman and another member of the Board. 

Provided that nothing in this rule shall preclutle the Board from placing, at i ~ 

diacretion, such portion of the receipts as it may think fit, on fixed deposit with th:l 
Bank. of Bengal or from investing in Treasury Bills for a period not exceeding 
9 months and the Board may empower the Chairman and the SeeretlLry jointly to 
make such investments on its behalf. 

5. At the end of each .ealendar year the Secretary shall prepare a detaile!l 
account of all monies received and expended or investl'd by the Board during tbe 
year, and a balance sheet for the year. 

6_ The acceunts and balance shcet of each year shall be submitted to the 
Board at a meeting to be held in the first quarter of the year next ensuing, on 
IlUch date as the Chairman shall appoint, and of which fourteen days' notice shall be 
given to members of the Board. . 

7_ The aecounts and balance sheet on being passed at the annual meeting of tim 
Board shall be published in the Gazette of India. 

8. Such other meetings of tbe Board as may be necesBlLry for the tranBILe-
tion of bnsine8s shall be convened by the Chairman on such dates, and at such 
times and places as he may fix. Providetl that not less than fourteen days' notice 
shall be given to the members of any meeting convened for the purpose of amentlin .• 
or adding to any of these bye-laws or  of making any grant in .exce8S of RH. 10,000 
under Rule 9 of the Rules for the management of the Trust, or of vesting any monif!1I 
under Rule 12 (3)_ 

9. Proxies may be used in the ease of any motion touching the nmendment of 
any of these bye-law8, or the grant of any sum in eXN'SS of Rs. 10,000 under Rule !I 
of the Rules tor the management of the Trust, or the vesting of any monies und!')' 
Rule 12_ Proxies may ,.180 be used in the case 'l,of any othnr Illotion when the 
Chai'!man in exercise of his diseretion, in giving notice to the members of sueb motion, 
Btatea., that; proxies will be eeei ~ _at the meeting convened to diseuss it;, 
r: .. 

• 
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BOYCOTT OF' FOREIGN MADE CLOTH. 

1370. *JI/[r. Gaya Prasad Singh: 1. Will the Government be pleased 
to state whether they issued any instructions to the Local Governments 
in-or about 1921, regarding steps to be taken to counteract the move-
ment for the hoy(!ott of foreign-made cloth in India' 
If so, will the Government be pleased to lay on the table a gOpy of 

such instructions or communications T And if not, why not! 

2. (a) Is it a fact a demi-official circular No. 1527-21-C., dated 
llanehi, the 3rd August 1921, was issued by the Government of Bihar 
and Orissa to all the Divi8ional Commissioners of the Prom.e, ill 
which it is stated that" the Government of India, from the information 
at their disposal, do not eonsider t.hat the boycott (of foreign-made 
cloth) will, in the long run meet with substantial success; but it wov.fd 
be wrong t.o disregard the risk that the movement may receive a eORmer-
able measure of popular support, or the dangers whieh are likely to renlt 
from it "  , 

(b) Will the Government be pleased to lay on the table" the infor-
mation at their disposal" referred to above 1 

And if not, why not' 

The Honourable Sir Alexander Jl/[uddiman : Instructions of a confi-
dential nature weJ:C issued regarding which I am not prepared to make 
any further statement. 

l't'h •• Gaya Prasad Singh: Are the Government aware that the Bihar 
Government's D.-O. \Vas published in the " Amrita Bazar Patrika " 
newspaper at the time' It Will:; also published in the " Searchlight" 
of the 26th August, 1921. I can supply a copy to the Honourable Mem-
ber if he likes. 

The Honourable Sir Alexa.nder Muddiman : The information was 
intended to be confidential, though apparently it was not so regarded. 

EMIGRATION DEPOT AT BEN ARES. 

1371. *lIIr. Gaya Prasad Singh: (a) Are the ~ n en  aware that 
an emigration depot exists in Benares, for recruiting labourers Ittr 
Mauritius! How long has it been in existence , 

(b) Is there a rule published under Government Notification No. 212, 
dated the lOtlt March, 1923, to the effect that" Emigration Agents shall 
not operate in pi1grim centres during times of i i ~e  or at places 
where festivals are in progress" T 

(c) Are the Government Ilware that Benares is an important pilgrim 
eenhe, where religious festivals are constantly held! 

(d) If the amnver to (c) be in the affirmative, will the Government 
state why have t.hey authorised the establishment of an emigration depOt 
at such a place ? 

Mr. J. W. Bhore: (a) Yes; since August 1923. 
(b) Yes. 

(c) Yes. \ •  • 
(d) The depot is wmd 'lor the 8e ~ i  of emigrants andeits 

location at. Ben ares is in no way in nsi8 en~ with the provisions of the 
rule referred to by the Hovoprable e .~ which relates to recruitment 

1 . . • 
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at pilgrim centres at certain periods. The Government of India have 
n(J reason to think that this rule has been violated. 

VERNACULAR NOTIFICATION PUBLISHED BY THE EMIGRATION COMMISSIONER, 

BENARES. 

1372. *Mr. Gaya Prasad Singh: (a) Are the Government aware that 
a notification entitled;' Jazim MU1tr#l>UIi me kashtkaron ki zarwrat " was 
p;J.blished by the Emigration Commissioner, Benares, last year T 

(b) And if so, has it received the approval of the Governor General 
in Council under rule 17 (2) of the Emigration Rules T Do the Gov-
ernment hold themselves responsible fur the statements contaiw!d therein ? 

Mr. J. W. Bliore: (a) Yes. 

(b) Yes. G9vernment took every precaution to verify the state-
ments made in the pampblet and to the best o.f their knowledge these 
are correct. 

Mr. Gaya Prasad Singh: Are not the Govcrnment aware that that 
pamphlet contains many misstatements of a serious nature Y 

Mr. J. W. Bhore :  I have replied, Sir, that to the best of our know-
~ e those statements appear 10 he eonect. 

Mr. Gaya Prasad Singh: That knowledge is due to a misapprehen-
sion. 

EMWRATION AGENTS EMPLOYED BY THE EMIGRATION DEPOT A'r BENARES. 

1373. *Mr. Gaya Prasad Singh: (a) Will the Government he 
pleased to lay on the table a statement giving the names of the Emigra. 
tlon Allents employed by the emigration depot of Benares, together with 
T,heir educational qualifications, their residence, antecedents, the area 
in. which they are authorised to operate, their pay, and whether the;v 
acted as· Emigration Agents in indenture labour days; and also the 
number of emigrants they are required to recruit under their license ? 

(b) Is it not a fact that under Rule 7 (2) the Emigration Agents 
" shall be paid a fixed salary which shall not depend On the numger of 
emigrants recruited by them '" 

(c) Are the Government aware that under rule 8 (3) "'.he number 
of persons whom an emigration agent is authorised to assist to emigrate. 
and the al'ea in which he is authorised to operate, shall }je specified in 
nery such licence," granted to him , 

(d) Will the Government kindly state what steps, if any, arc taken 
loy the Emigration Commissioner, if an Emigration Agent fails to enlist the 
prescribed number of emigrants T 

Mr. J. W. Bhore: (a) The information will be collected and sup-
plied to the Honourable Member in due coursc. 

(b) and (e). Yes. 

(d) The Government of India have no information on the s e~ . 

Mr. Gaya Prasad Singh: With regard to (a) I want the information 
to ~e laid on the table of the House. \' 

_; I. W. Bhore : Very well, I will do so. 
,';. I', 

. . ...... :-
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Mr. Gaya Prasad Singh: With regard to (b) and (c) will the GoV'-, 
ermnent kindly inquire and obtain the information asked for by me, 
and if not, why not T 

Mr. J. W. Bhore :  I will endeavour to obtain the information. 

INSPECTION REMARKS OF VISITORS TO THE EMIGRATION DEPOT, BENARES •. 

1374. *Mr. Gaya Prasad Singh: Will the Government be pleased at 
lay on the table, copies of inspection remarks of visitor& who inspected 
the Emigration Depot, Benares, ~ e  rule 20 of the Emigration Rules 1 

NUMBER OF LABOURERS RECRUITED BY THE BENARES EMIGRATION DEPOT. 

1375. *Mr'. Gaya Prasad Singh : Will  the Government be pleased to 
lay on the table a statement showing the number of labourers recnnt8d 
lty the Benares Emigration Depot, as well as the number of married aa4 
unmarried females and males , 

Mr. J. W. Bhore : The information will be collected and supplied to _ 
the Honourable Member. . 

Mr. Gaya Prasad Singh: I want it laid on the table. 

Mr. J. W. Bhore : Very well, if the Honourable Member prefers it, 
I shall do so. 

EMIGRATION AeENTS IN M4URlTIUS. 

1376. -Mr. Gaya Prasad Singh: (a) Has the Governor General in 
COllncil appointed any pel'8ons to be agents in Mauritius under section 7 
of the Emigration Act (Act VII of 1922), for the pm'pose of ~ i. in  

the interests of emigrants in Mauritius Y 

(b) If so what arc the names, pay, and antecedents of such ngents Y 

Mr. J. W. Bhore : The matter is under consideration. 

Mr. Gaya Prasad Singh: How long is that matter likely to remain' 
ullder consideration, Sir? ' 

Mr. J. W. Bhore :  I hope we shall be in a position to make a stat.!-
ment at no very distant date. 

Mr. Gaya. Prasad Singh: That il:' only a paraphrase of the former 
answer; I want a time stated. 

Mr. J. W. Bhore :  I am afraid I cannot give the Honourable Member 
any specific time. 

IMPENDING LEGISLATION PREJrDIClALLY AFFECTING THE POLITICAL RIGHTS 

OF INDIANi:' IN M.u:mTIUS. 

13'17. *Mt'. Gara Prasad Singh: (a) Are the Governm,ent aware of 
any imp('uding legil.;]atioll in Mauritius, prejudicially affecting the political 
rights of Indians there , 

(b) If the an:swer be in affirmative, what steps Imve bCfll tukelJ in tbe 
IllllttH Y .  -

Mr. J. W. Bhore : The reply is in the negatiye. 

AI,LEGED MAU'iACTICES OF LABOUlt H::CRUITERS. 

1378. *Mr. Gaya Prasad Singh: (a) Ilas the attention of the ftov-
ernment !feen drawn to the " Servant" newspaper of the 10th April, 
• • • • 

• 
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1924 in which an account has appeared rcgarding the way in which a 
number of poor people were hoaxed and brought to Calcutta for being 
sent to Mauritius under false pretext , 

(b) Are the statements made therein sUbstantially correct; if so, 
what steps have been taken to bring the alleged offenders to 1>0'11\, ana to 
p,rcYcnt a recurrence of such incidents , 

Mr. J. W. Bhore: (a) Yes. 
(b) The Government have made i:Qqniries from the G()vt'I'DIllcnt of 

Bengal on the subject and their report is awaited. 

Mr. Gaya Prasad Singh: May I take it that the Government will be 
pleased to lay that report before the Assembly after they have receivC"i 
it , 

Mr. J. W. Bhore : I shall be prepared to let the Honourable Memhf'f 
have a copy of the report if he so wIshes it-or' rather the gist of tnf' 
report. 

ALLEGED MALPRACTICES OF LABOUR RECRUITERS. 

1379. *Mr. Gaya Prasad Singh: (a) Has the attention of the Gov-
l¥'BlI'.ent been drawn to a communication headed " Benares :md em igra-
1Iion, " which appeared in the " Servant " newspaper, dated the 25th Octo-
ber, 1923 , 

(b) Will the Government be plcased to make a statement reg,tr<ling 
the ('ccurrence mentioned in the said paper! 

(G) Is it a fact that a Brahman boy named Chotay Lal was enlisted 
as a recruit under false pretext, and was kept in confinement tlg'llim·t hill 
will in October 1923 at Benares ; but he was subsequently releascd at. the 
intel'veRtion of Dr. Manilal, Bar-at-Law ! 

(d) Is it a fact that a complaint was lodged on behalf of the bOl 
Chotay Lal at Chetgunj Police Station in Benares, but that no action 
WI&» taken by the Police in the matter , 

Mr. J. W. Bhore : If the Honourable Member will be good enough to 
send me the cutting from the newspaper referred to by him I Khall 
endeavour to obtain the information asked for. 

Mr. Gaya Prasad Singh: Is not the "Servant" newspaper sub-
scribed for by the Government of India , 

Mr. J. W. Bhore : The Honourable Member is referring to a cutting 
in a newspaper so long ago as last October, and I regret to say I hl),\le 
not been able to lay my hands upon that cutting. 

Pandit Shamlal Nehru: Are there no copies kept in the Publicity 
Dcpartment' What is this highly paid Department mcant for , 

Mr. J. W: Bhore :  I cannot give the Honourable gentleman any reply 
to that questIon .. 

Mr. Gaya Prasad Singh: Will the Honourable Member make a 
reference and find out whether a file of the " Servant" newspaper is 
kept in the Publicity Department or not , 

1Ir. J. W. Bhore ~ ~  question does not arise. 
4' 

Mr. Gaya Prasad Singh : It is for the Chairman to decide. that and 
not for the Honourable Member. 
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EUROPEANS, ANGLQ:-INDIANS AND INDIANS EMPLOYED ON SALARIES OF 

Rs. 100 AND OVER ON CERTAIN RAILWAYS •. 

1380. eMr. II. X. Acharya: How many Indians, Anglo-Indians anti 
~n e ~  respectively, were employed during the Yl'ar 1922-23 on a salary 
of H:;. 100 per month and more in the various departments of tlill N. ·W. R., 
E. 1. R., G. I. P. R., M. S. M. R. and S. I. R. , 

Mr. C. D. II. Hindley: The Government have published such infof-
mation as t.hey have in thc appcndix to the Budget lrlemorandum to 
which t.he Honourable Member .1> referred. 

ALLEGATIONS AGAINST TIlE ADMINISTRATION OF THE Ounn ASJ) RoIIILKTIANII 
RAILWAY. 

1381. ellr .•. K. Acharya: (a) Has the attention of the Railway 
nonrd been drawn to the many serious allegations made agaiust the ad-
Rlinistration of the O. and R. Railway, in the issues of the •• Weekly 
Alazdoor, " especially in those of the 26th March, 16th April, 23rd April, 
~  h April and 7th May' (b) What action does the Board l'rllpose to 
take to investigate into the truth of those allegations Y 

1Ir. C. D. II. Hindley: (a) and (b). Government have seen the 
papers referred to but do not know to which of the articles therein the 
Honourable Mcmber refers. If, howc\'!'r, his inquiry is with J'eference 
to the alleged fraud in the stores, the case is at present sub judice and 
Government cannot mal,e any statement in the matter. 

RIVAL UNIONS ON THE OUDH AND RoUILKllAND "P.,\!I.WAY. 

1382. *1Ir. M. K. Acharya : Is it true that Mr. Burton of the Loco. 
Department of the O. and n. Railway has been endeavouring to start a 
Hai.hvay Union of his own in rivalry to the older O. and 1:. Railway 
Union already recognised by Government T 

Mr. C. D. M. Hindley: Government have no detailed information 
on the subject. They think it probable that the Adminit;t.ratlon is 
attempting to establish Dist.rict Committees with the object of promoting 
a bettcr understanding between the Administration and Staff and 
that the Railway Union objects to what it thinks may form a rival 
orga.nisation. 

The Government see no good reason why the Union should ohject. 

Mr. Chaman Lal : Is it a fact that the Railway Board have refused 
to rec(lgnise this Union Y 

Mr. C. D .•. Hindley: I understand the Agent of the Uailway has 
withdrAwn his recognition from the Oudh and Robilkhand Railway 
lTnicn. 

Mr. Chaman Lal : Will the Honourable Member ~i e hii'l reasons for 
!':uch a(,tion , 

Mr. C. D. M. Hindley: I do not think that it is necessary for me to 
give reasons why the Agent has done this, but I would like to take the 
opportlmity of informing the House that the Agent came to this deci-
. sion, J helieve, in view of the fact that the official ~ n of the Union 
waf> en~ ~e  in a series of very scurrilous and :ru.alicious attacks on some 
or the officers of the Rail"'ay. The Agent was I()f opinion that this 
aHit ude of the Union and of the official organ of the Union ;'as 

• • 
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subversive of discipline on the railway and with the approval of Govern-
ment the Agelit has withdrawn his recognition from the Union. 
Maulvi Muh&mmad Yakub : Sir, are the Government aware that. a 

large number of the e ~ ees on the Oudh and RohiU{hand Railway 
are prepared to go on strike on account of the Agent's actif))l I:\bout the 
Union because he has withdrawn his recognition of the Fnion '! 

Kr. C. D. .. Hindley: I should not like to engage in any S-:.acll 
prophecy. 

Maulvi Muhammad Yakub : lIaye the Government of India or the 
Honourable Member received any telegram from the employees of the 
Oudh and Rohilkhand Railway on this subject ? 

Kr. C. D. M. Hindley: I am not aware exactly how many telegrams 
we have received. I think we have receiyed some. 

Pandit Sham1al Nehru.: Does the Honourable Member expect a 
strike? 

Kr. C. D. M. Hindley: That is a matter of opinion. 

Pandit Shamlal Nehru: What is the Honourable Member 'n opinion Y 

ALLEGED FRAUDS IN TIlE GOODS AND STORES DEPARTMENTS 1)1<' 'rUE OUDH 

AND ROIIILKIIAN'D RAILWAY. 

1383. -Kr. M. It. Acbarya : Is it a fact that in the Goorlf> and Stores 
Departments of the O. and R. Railway, a great deal of fraud and misappro-
priation causing !,;reat wrongful loss to the Railway Complmy ~ been 
pr!lctised systematically for a long time T What steps does tht: Hailway 
Board propose to take to investigate the extent and causes of such abuses 
and preyent their recurren<y! in future T 

Mr. C. D. M. Hindley: 'fhe Honourable Member is referred to the 
reply just given to his question regarding allegations made against the 
administration of the Oudh and Hohilkhand Railway. 

INTRODUCTION OF THE WATCH AND WARD STAFF ON RAILWAYS. 

1384. *Kr. M. K. Acharya : On how many Railways has the Watch 
and Ward Department been introduced ~ What arc the results of the 
working of this Department on the B.  B. and C. I., the G. I. P., and the 
O. :wd R. Railway Companies? What are tlie salaries of the Superin· 
tendlOlntt; and Inspectors employed in this Department on these Railway!' T 
Are there any differences in the salaries paid to these officers by the 
dit'ferent Companies' If so, what is the reason for sueh difference , 

l'tIr. C. D. M. Hindley: The reorganisation of the Wat.!h :lnd Ward 
Staff on the lines recommended by the Railway Police Committee, 1921, 
has now been taken in hand on the following six Railways : 

Bengal Nagpur, 

Bombay, Baroda and Central India, 

Eastern Bengal, 

East Indian, 

'. Great Indian '·Peninsula, and 

Oudh and Rohilkhar.d, 
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The first step in each case has been to appoint a Superintendent to carry 
out the reorganisation. Other Railways have the matter undereonsidera-
tion, the Watch and Ward Staff for the pre!;ent being 1U1.ier Traffic 
<>meers. It is too early to judge of the precise effect of this change but 
it is noteworthy that the expenditure on claims on the Railways men-
tioned-which were the first to re-organise--has decreased, namely : 
- 1921-22.  1922-23. • 

Be. Be. 

Bombay, Baroda and Central India 
Bailway. 

22,68,575 15,67,,600 

Great Indian Peninsula Railway 28,10,872 19,68,436 

The reorganisation on the Oudh and Rohi!khand Railw8:.r has been 
only recently introduced and it is still too early to judge of the results. 

The salaries of the Superintendents and Inspectors employed are 
as fonow's : 

B. B. & C. L Ry. 
Rs. 

1,450 

700-1,000 

G. I. P. Ry. 
&s. 

1,550 

O. & R. Ry. 
Be. 

600--50-1,000 Superintendent 

Deputy Superintendent 

Inspecto1'8 150-250 Information not. Ch. Inspector 250-10-350 
II. vailable. 

Inspector 150-8-200 

These rates were fixed with due regard to the importance of the 
charges. 

UNIFORMS FOR THE TRAFFIC STAFF OF THE OUDH ~  ROJlJLKHAND RAIL-

WAY. 

1385. ellr. It. 1[. Acbarya : Is it a fact that the 0_ and R. Uailway, 
while maintaining its own Stores Staff, yet indent its uniform for the 
Traffic Staff through the Stores Department of the N. W. RaHway, and 
~1 'i }*!r cent. commission to the latter Railway Company , 

Mr. O. D. It. Hindley: As the Oudh and Rohilkhand Railway have 
no clothing factory of their own, they obtain uniforms for their &tail 
from the North-Western Railway  clothing factory and pay a charge of 
7 per cent. on the cost to cover freight and miscellaneous charges, in 
accordance with Rule 16 of the State Railway Open Line Code, 
Volume III. 

INDIANS IN SUPERIOR ApPOINTMENTS ON RUI.W.\YS: 

138ft *Mr. M. K. Acharya: (0) With reference to the statements con-
tained in paragraph 55 of Chapter X of the Railway Administration Re-
port for 1922-23 regarding the appointment of Indians in the higher grades 
of Railway service, will the Government be pleased to state the number 
ttf Indians that h'lve been appointed as Officers in the various ltailwll' 
administrations during the period between 1921-1924 in : 

(i) the Engineering and Stores departments, 

(ii) the Traffic department, 
• 

(iii) and the Audi' department.. • 

{b).And how many of such Indian Officers are (1) Hindl (2) 
l\:Iahomedans, (3) Indian Christi8llB, ~ Anglo-lDdi&us , 

L87LA •  • ~ 0 
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Mr. C. D. :M. Hindley: (a) and (b). So far as State Railways are 
concerned the number of appointments made in the Engineering, Stores 
and Traffic Departments during the period 1921-24 were as follows: 

Bin· . d .... uhdns Indian Anglo. 
us. .w. • ChriBtians. InttiaDB. 

(1) Engineering Department 25 2 12 

(2) Stores Department 1 

(3) Traffic Department 4  3  1  8 

No similar information for Companies' lines is available. 

The figures for the Audit Department of State Railways can not be 
given, as the Department is staffed from the Audit and Accounts 
Service of Government of India. It may, however, be mentioned that all 
appointments to the service in the years quoted were Indians. 

TRAINING OF INDIANS FOR SUPERIOR AND SUBORDINATE ApPOINTMENTS clN 

RAILWAYS. 

1387. -Mr. M. It. Acbarya: With reference to paragraph 56 ef 
('napter X of the Railway Administration Report for 1922-2:1, will the 
Government be pl6ased to state what action has been tlLken by the Railway 
Board on the Report submitted by Mr. H. L. Cole in 1922 on the ~ i  

of training Indians both for superior and subordinate ~s of all de· 
partments of Railway Administration ~ 

Mr. C. D. M. Hindley: I would refer the Honourable Member to the 
first portion of the reply given to Diwan Bahadur M. Ramachandra 
Rao's Question No. 1197 on the 4th instant. 

REPORT OF THE INDIAN BAR COMMITTEE, 

1388. ·Mr. M. K. Acbarya : Will the Government be pleallcd to state 
what action they propose to take on the report of the Indian Bar Com· 
aittee and when they propose to take the same. 

The Honourable Sir Alexander Muddiman: The Honourable Member 
. is referred to the answers already given to Mr. Bhabcndra Chandra R!Jy's 
unstarred Question No. 239 on the 27th May, 1924, and to Khan Bahadur 
Sarfaraz Hussain Khan's Question No. 1267 on the 5th June, 1924. 

CHARGE OF CANTONMENT HOSPITALS 

1389. ·Mr. Ismail Khan: (a) Is it not a fact that a certain number of 
appointments of Medical Officers to hold charge of Cantonment Hospitals 
ill reserved for each of the two branches of the Medical Service, namely, the 
I. M. S. and the R. A. M. C. T 

(b) In case a properly qualified officer (i.e., one who has passed an 
examination in Urdu) is not available for a post reserved for one of these 
two branches, how is the vacancy filled up-whether by appointing a non-
qualified officer of that particular branch, or by appointing a i i~  
offi.{\er from the other branch 7 

Mr. H. ll.. Pate: (a) The charge of cantonment hospitals in each 
district is distributed equally between the two services mentioned. 

, (b) If a qualified office.' of the appropriate service is not available 
an unqualified <Yf'ficer of that service may be appointed, subject to hiJg,· 
passing the language test within a :peJ,"i04 of 6. months., .' ,. 
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Lieut.-OoL B. A.. J. Gidney: Will the Honourable Member 
be so good as to make further inquiries' From the information I have 
received I understand that a greater proportion of the appointments are 
held ..... . 
Pandit Shamlal Nehru: Is that seeking information or giving it f 
Mr. Ohairman: I have been waiting to find out whether tlj,e 

Honourable Member is putting any question. 
Lieut.-Col. B. A.. J. Gidney: I should have put the question if the 

Honourable Member did not needlessly interrupt me. I want to know 
whether the Honourable Member win be so kind as to make further 
inquiries as to whether the answer he haH just now giyen is the state of 
affairs as it exists to-day. 
Mr. B. Jr.. Pate: If the Honourable Member is able to give me any 

example to suggest that my answer is in any way incorrect, I shall make 
inquiries. 

TREATMENT OF PLAGUE P.\OrIENTS IN CANTONMENTS. 

1390. *Baji Wajihuddin: (a) Will the Government be pleased to 
lltate whether the Go\"ernmcut have issued any instructions that section 2O;J, 
Cantonment Code, &hould bl: applied to residents of Cantonments who 
were attacked by chronic plat!ue and who weJ:e being treated in their own 
houses and were ~ .i  unable to comply with the medical officers' 
orders issued under section 208 to attend the Cantom!'el!t Hospital ;lm1 
live in a segregation camp there? 

(11) Is it a fact that certain persons who are old residents of Meem 
Cnntonment and were unfortunate enough to fall ill of plague have on 
reco":ery been forbidden to re-enter all the Cantonments in British India as 
well as the municipal area of Meerut including certain adjoining villages, 
and if so, please state reasons and whether the Government propose to 
remove the restriction Witll(,Ut delay , 
Mr. B. Jr.. Pate : (a) and (b). The answer to both parts of the ques-

titJn is in the negative. 
ELIMINATION OF HINDUSTANI Mrl'lSALMANS FROM INDIAN INFANTRY 

REGIMENTS. 

1391. *Baji Wajihuddin: (1) Are the Government aware that the 
ro::oeut orders c]imiJuiting Hindustani l\Iusalmans from Indian Infantry 
have caused great discontent.ment among them T (2) Are Government 
prepared to consider the question of cancelling the orders , 

(3) Is it a fact that during the last 12 months Army orders have 
prevented the enrolment of Hindustani Mussalmans of the United Provinces 
in certain regiments of the Indian Army and that in no cir(!Jmstancel.'; ara 
mustering out concessions E.dmissible to Hindustani Mussalmans on bei.ng 
discharged and that preference is beil1g given to Kumaonees and if so, will 
Governmflnt pleaSe state : 

.. 

( a) reasons for this change, 
(b) popUlation of Hindustani Mussalmans in U. P. 
(c) population of Kumaonees other than Kumaonee Brahmins, 
(d) whether any representations have been made by Hindustani 

l\!u .. '-lSltlmllll:S and with what result,. 
(e) whether the Offic\r Commanding .10-19tlf Hyderabad RegilPent 
• eX}ll'ess('d any opinion about the Hindustani Muslim i e~ 

and men of his regiment and. if so, whether Government will 
lay a copy M ·same on the i ~. 

• 
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.. B. R. Pate: (1) Government are aware that a certain amount 
of discontent has resulted from the orders referred to by the Henol1rable 
Member. 

(2) Government are not prepared to reconsider this decision, which 
was arrived at after very careful consideration. 

(3) Yes. MU!ltering-out concessions haye not been sanctioned, since 
Yo; is the intention not that the Hindustani l\lussalmans should be mustered 
out compulsorily, but that they should be allowed to serve on for pension, 
if they 80 desire. This is the procedure that has been followed in all 
other recent changes of class composition. . 

(a,) The course was considered necessary in the interests of tile 
serviee. 

(b) For recruiting purposes all Mussalmans of the U. P. are classed 
as ' Hindustani Mussalmans " and according to the fignres of the cen8U8 
report for 1921, the total number of Muhammadans in the U. P. is 
6,724,967. 

(c) Aceording to the same census report, the figure for Kumaonese, 
other than Brahmin Kumaonese, is 1,005,193. 

(d) Yes. The appeals received due consideration, but were rejected 
for the reason already given. 

(e) A report on the subject was received from the Officer Command-
ing, 10j19th Hyderabad Regiment, but Government are not prepared to 
lay· the report on the table. 

PLATFORM TICKETS. 

1392. -Haji Wajiliuddin : Will the Government· be pleased 10 .. tate on 
what principle ('.artain railways on certain stations charge platfonn fees 
and why on varying scales from three pies to two annas and whether Ute 
Government propose to 'have the fee remitted and free admission allowed 
as in certain biatio1l8 on :E. 1. R. ¥ 
Mr. C. D. M. Hindley: Platform fees are usually levied at stations 

where it is considered that the unrestricted admission of the public to 
platforms would cause inconvenience and perhaps be dangerous both to the 
passengers and the railway staff. The amount of the fee and the stations 
at which it is levied are determined by the Railway Administrations with 
due regard to local eonditions. 
In the circumstances Government do not propose to take any action. 
Mr. E. G. Lohokare : Are the fees justified by any rule or law under 

the Railway Act ! 

Mr. O. D. Itt Bbldley : Yes, Sir. I am sorry I am not able to quote 
the rule or law. 

OPENING OF TIlE PORT OF CALCUTTA TO PILGRIM .'l'RAFFIC. 

1393. *Baji Wajihuddin:· (a) Are the Government aware that during 
. April and ~  1924 there was a rush of outgoing Herljaz pilgrims at 
Bombay, all the :31usafirkhanas were packed with pilgrims waiting for 
pilgrim ships and the majority of them were residents of Bengal Province. 

(b) Are the Government prepared to consider urgently the ques-
tion of opening the port of Calcutta to remove the inconvenience and 
the extra expense caused in sailing from Bombay regarding which the 
Legislative Assembly ~se  a Resolution some 3 years ago Y 

, Mr. I. W. Bho1"l: ~ . No complaints ~. e so far been received by 
Ule Government of IndJa as to the rush of outgoing Hedjaz pilgrims 
.' Bombay during April aLd )lay 1924. I 
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(b) The question of opening the port of Calcutta to pilgrim traffic is 
under consideration. 

MONTHLY STIPEND OF SULTAN MARIAK BEGUM. 

1394. *lWaulvi Muhammad Yakub: (a) Will the Government be 
pleased to state if under a treaty between His Majesty the late Ghazi-
Uddin Hyder Shah, the first King of Oudh and the British Government, 
dated the 17th August, 1825 (to be found in Aitchison's Treaties 1\7, 
. Edition 1909, Volume I, Part II), among other stipendiaries was not 
Sultan Mariam Begum, wife of the said King entitled to a monthly 
stipend of Rs. 2,500 out of which she was entitled to will away one-third 
and the remaining two-thirds was to go to Karbala Moallah T 

(b) Is this amount of two-thirds of Rs. 2,500· being paid er was it 
ever paid to the High Priests and l\Iujawars of the Karbala, if not, how 
and nnder what authority is this money being spent 7' 

(c) Was this. money ever refused by the High Priests of Karbala , 
(d) If the money is not spent at Karbala why was it not allotted te -

the legal heirs of the said lady Sultan Mariam Begum 7 
(e) Has the attention of the Government been drawn to Article 4 of 

the s'lid Treaty and what effect was, and is beillg given to it by the Gov-
ernllijlnt f 

Mr. DenyB Bray: (a) Yes. 
(b) The amount is being and has been paid, half at Najaf Ashraf and 

half at Karbala Moallah, for the purpose of which it was originally in-
tended. 

(c) In the tiThe at my disposal I have been unable to verify whether 
the money has ever been refused, but if it ever has been refused, it must 
have been temporary refusal only, for it is being and has been paid 
regularly. 

( d) Does not It.rise. 

(e) The Government of India are aware of the provisions of Article 
IV, and, so far as I have been able to ascertain, no representation has ever 
been received. by them from the stipendiaries complaining that eff-ect has 
not been givoen to those provisions. . 

RESERVED SALOONS FOR OI'J'ICIALS. 

139j. ·ftlaulvi Muhammad Yakub : Will the Government be pleased to 
state : 

(a) the number of reserved saloons, 
(b) the designation of the officers entitled W reserved saloons, and 
(c) the sums of money spent yearly in mounting and overhauling 

these saloons on the Oudh and Rohilkhand Railway f. 

Mr. C. D. 111. Hindley: (a) and (b). The number of reserved saloons 
used by Railway officers of the Oudh and RohilkhfI.D.d R.lt,ilwa,y is 23, and a 
list of the officers, to whom these saloons are allotted, is laid on the table. 
In addtion to these there are 19 small resenedcarriages allotted for the 
use of juniQr <lfficers and inspectors, which cannot be described as saloons, 
but have been converted fo, the use of these juitio.J; efficers and upper sub-
ordinates from old coaching stock.· • 

(c) "he average annual cost during tho.last two years of maintenance 
and tepairs to these saloOIlf IYldreserved elrrfga ~ just under Rs. 16,000 



2792 LEGISLATIVE ASSEMBLY [9TH JOm: 192 

which is approximately equal! 0 t he annual cost of maintailling a similar 
number of wagons. 
List of Reserved carriages on the 01tdh and Rohilkhand RailllJaY. 

i 

Bogie 

I No. or To whom allotted. RJi:HA.Rxs. , 
four.wheeled. 

I 
1 Bogie .. .. Agent, Oudh and Rohilkhand Railway. 
2 Do. .. .. Chief Engineer. 
3 Do. .. . Locomotive Superintendent. 

4 Do. },;l"- .. Traffic Manager. 
5 4-wheeler .. District Locomotive Superintendent, Fyza-

bad. -

6 Do. .. (1) Chief Auditor, (2) Controller of Stores, 
and (3) Principal Medical Officer. • 

7 Do. .. District Traffic Superintendent, &.reilly. 

8 Do. .. Executive Engineer, Fyzahad. 
9 Do. .. District Locomotive Superintendent, Mora· 

dabad. 

10 Do. .. District Locomotive Superintendent, Luek. 
now. 

n Bogie .. .. Senior Government Inspector of .. Ra.i1ways . 
12 4-wheeler .. District Traffic Superintendent, Lucknow . 
13 Do. ~ i~ .. Inspection Car. 
14 Do. .. Executive Engineer, Shahja.ha.npur . 
17 Do. .. Superintendent, Government Railway 

Police, Lucknow. 

18 Do. .. Executive Engineer, Moradabad . 
29 Do. District Traffie Superintendent, Fyzaba.d • I .. 
30 Do. .. District Ttaffic Superintendent, Moradabad • 
81 Do. • .. Executive Engineer, Lucknow . 
34 Do. .. Signal Engineer, Lucknow . 
36 Do. .. 1 e in~ i  of .. Accr,unts . 

e , 
« Do. .. Spare • 

" • 
45 Do. .. l>ist:fiot 'Traffic e in .~ e  Office. 



• 
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Mr. '1'. O. Golwami : 18 the list of officers entitled to saloons MCo vcry 
large' 

Mr. O. D. M. Hindley: I have lIaid, Sir, that the number of saloons 
is 23 . 

Mr. '1'. O. Goswami : But the list of officers that you have laid on the 
table, is that very large ? • 

Mr. O. D. II. Hindley: I do not understand what the Honourable 
Member means by very large. The figure is 23. 

Mr. '1'. O. Goswami: Thank you. 

DEPUTY DIRECTOR OF ESTABLISHMENT, RAILW.\YS. 

1396. *Maulvi Muhammad Yakub: (a) Has an appointment been 
made in the new post of the Deputy Director for Establishment of Rail-
WAYS' 

(b) What are the duties and the pay of this officer and what special • 
Cfualifications are needed to perform the duties of the office T 

Mr. O. D. M. Hindley: (0) Yes. 

(b) The Deputy Director of Establishment deals with proposals 
relating to the staff of the State and Company worked Railways which 
require the sanction of the Railway Board. The incumbent of the post 
draws his departmental pay pt1LS the usual RB. 250 allowance. The 
special qualifications needed are experience and an intimaTe knowledge 
of Ra.ilway rules and regulations. 

CASE OF ~ . 

1397. *Maulvi Muhammad Yakub : -(a) Has the attention of Govem-
IrJeut been drawn to the case of one Subrati reported in the Weekly 
Mazdoor No.1, No. 11, page 3, Column 2 Y 

(b) Are the facts given in the report true' If so, what action.as 
the Government taken against Mr. Beck who snatched the certificate of 
SUbl''ltl Y 

Mr. O. D. M. Hindley: The Government have not seen the report 
referred to and propose to leave it to the Agent to take :mch action jf 
any as he deems lit. 

Maulvi lIuhal!lDlad Yakub : Will the Government be pleased to see 
~  article and inquire into the matter Y 

Mr. O. ·D. M. Hindley: No, Sir, I think it is not a matter for Gov-
ernment to inquire into. The Agent is fully competent to deal with it. 

Maulvi Muh&mma.d Yaknb : Will the Govemment be pieascd 00 
communicate this question to the Agent T 

Mr. O. D. M. Hindley: A copy of the question and my answer, Sir. 
will be communicated to the Agent. . 

Ar.LEGED ASSAULT BY MR. TU(,KER UPON AN INm:N CLERK. 

1398. *Maulvi Muhammad Yakub: Ar:e the facts reported in tile 
Weekly M:azdoor No.1, No. 12, page 1 about the assault upon an Indian 
Clerk by one 1\1r. Tuclter &rrect? If HO, l"hat aetion was taken ~ ins  
tilll assailant , 

l't'Ir. O. D. M. Hindley : e 1 1 e . ~ e not received a copy of th, 
paper referred to by the·!tollourable e ~ . . .. 
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:.a1ilvi lI:uhammad YaJmb : Will the Government be pleased to 
get a copy of the paper and look into it T 

JIr. O. D. II.Bindley: If the paper is sent to the Government, we 
will look into the matter. 

'llfaulvi JlubamJJULd YaJmb : May I send the paper to the Honourable 
member' 

Mr. C.D. .. Hindley : The Honourable Member is perfectly. at 
liberty to send it to me, Sir, my office is open. 

INDIANS IN SUPERIOR APPOINTMENTS ON THE RAILWAYS. 

1399. *1IIau1vi Mubammad YaJmb: (a) What is the total number of 
... ~ e s of superior grade on the Indian Railways and how many of them 
art' lntlians Y 

(11) What is the total amount of salaries paid to the Europeans, Anglo-
Indians and Indians respectively Y 

Mr. C. D .... Hindley: (a) and (b). Details will be found in the 
Railway Board's Classified List of establishment the latest copy of which 
is available in the Members' Library. 

RETRENCHMENTS ON THE INDIAN RAILWAYS. 

1400. "'lIIaulvi )hhammad Yakub: How many employees of the 
Indian Railways were removed from service during the last year, on aooount 
ef retrenchment, and how many of them were Indians Y 

lItIr. C. D. II. Hindley: All ayailable information on the subject 
is embodied in Annexures A and B of the Explanatory Memorandum of 
the Railway Budget for 1924-25, a copy of which was supplied to all 
Members of the Assembly. 

ABoLITION OF RACIAL DISCRIMINATION ON STATE RAILWAYS. . 

1401. ·Mau1vi :Mnba.mmad Yakub : Are there any racial discrimina-
tions 8S regards the pay, allowances, free passes, accommodation and enucm-
tillDal grants contained in Note 2 to paragraph 330 of the State Railway 
open line, Col. No. II, if so, do the Government propose to abolish all sueh 
i .. c;tructions , 

lItIr. C. D. II. Hindley: I would refer the Honourable Member to 
the reply given on the 6th June, 1924, to a similar question, No. 1308, 
asked by Mr. N. M. Joshi. 

INDIAN CHABGEMEN AND FOREMEN ON THE OUDH ANn ~ 1 

RAILWAY. 

1402. -Maulvi lIubammad Yakub : Is it a fact that there is not a 
single Indian chargeman or foreman on the Oudh and Rohilkhallol 
Railway' 

(b) Was any Indifin Her tried in the post or was any effort made 
to employ an Indian' 

lIIr. C. D ... Hindley: (a) It is a fact that there is at present no 
Indian Foreman on the Oudh and Rohilkhand Railway but it is not a 
faet that there is ~  n i ~ C:ha!ge!llan. . As regards. Chal'gemen the 
Honourable Member s attentIOn IS lllvIted to the reply gIven til a similar 
qn.estion asked by Mr. C. f:. Ranga Iyar thIS session. 

(b) No. Such appointments are obvious1y depende::J.t on therQ 
being Indiam available l!itil the e isi ~ qualifications. 
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CLEARANCE OF l\IA'fERIALS BELONGING TO TIlE OUDn AND RoHII,KHANU RAIL-

WAY, SOLD BY AUCTION TO CONTRACTORS. 

1403. ·Maulvi Muhammad Yaqub : Is it a fact that materials ~ 
chaseu in auction by Contractors were alloweu to remain in 111~ 
stores yard of the Oudh and Rohilkhand Railway, Lucknow, for months 
and were despatched piecemeal' • 

. Mr. O. D. M. Hindley . Government have ascertained that there has 
been some dplay in effecting clearance of materials which have been sold 
by auction owing to lack of Impply of wagons and labour difficulties. The 
mabter is under examination by the Agent. 

DUAL ApPOINTMENTS ON TilE OUDU AND ROllILKHAND RAILWAY. 

1404. *Maulvi Muhammad Yakub : Is it a fact that one of the OudA 
and Hnhilkhand Hailwav Offieers was allowed to hold a dual in~n i  
as Goods Inspector, Lucknow, and all A. T. S. Claims T 

Mr. O. D. M. Hindley: Yes, some ten years ago, a Goods Inspector . 
officiated for a time as an Assistant Traffic Superintendent in addition 
to his own duties. 

DECREASE IN THE OUTPUT OF YARN AND WOVEN GOODS MANUFACTURED BY 

INDIAN l\1ILLS. ' 

1405. *Khan Bahadur Sarfaraz Hussa.in Khan: (a) Is it a fact that 
the total quantity of yarn spun in Indian Mills during February 1924 
amounted to 29 million lLs. and that of woven goods to 24 million 1h8., 
us (:ompnred with 54 million, and 32 million lbs. respectively in the eorrei-
ponding ul(;nth of the previous year' 

(b) If 80, will the Government please state the canse of the decrease ! 
The Honourable 'Sir Bhupendra Bath Mitra: (a) Yes. 
(b) The decrease have occurred solely in the Bombay mills and 

presumably were due to the strike which occurred there in February. 

DECREASE IN TIlE EXPORT OF INDIAN YARN. 

1406. *Khan Bahadur Sarfaraz Huasain Khan: (a) Is it a fact that 
the exports of Indian yarn by sea from British India to foreign countries 
during the 11 months, April 192:i to February 1924, were 37 million 
lbs. as compared with 53 million, alld 74 million lbs., in the correspond-
ing periods of 1922-23 and 1921-22 respectively Y 

(b) If so, will the Government please state the cause of the decrease , 
The Honourable Sir Charles Innes: (a) Yes. 
(b) The decrease ill entirely due to reduced exports of Indian yam 

to China where in recent years there has been 8. large increase in the 
number and output of local spinning mills. The at.,ntion of the Honour-
able Member is drawn to page 16 of the Review of Trade for 1921-22 
where the position was examined. 

DECREASE IN THE EXCISE DUTY REALISED ON \VOVEN GooDS. 

1407. *Khan Bahadur Sarfaraz Hussain Khan: (a) Is it a fact that 
the excise duty realised on woven goods in February 1924 amounted t8 
about 10 lakhs and in ~ 11 months, April 1»23 to February 1924, 
Rs. 5,411 laklts, &8 compared with Rs. 19 lakhs, and 181lakhs respect"'ely, 
_ in the corresponding periods of 1922-23 Y .. 

LWlLA • • • D 
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(b) If so, will the Government please state the cause of the decrease Y 

The Honourable Sir Basil Blackett: (a) Yes, except that the excise 
duty realised on woven goods in the 11 months April 1923 to February 
1924 amounting to about Rs. 1,50 lakhs and not Us. 5,411 lakhs as stated 
by the Honourable Member. 
< (b) The probable cause of the decrease was the labour strikes that 

occurred in the Bombay Mills in January and February last. 

RE-OR.3ANlSATION OF THE RoYAL INDIAN MARINE. 

1408. *lthan Bahadur 8&rfaraz Husaain Khan : Will the Government 
be pleased to state whether it is a fact that they are considering a scheme 
for the rcorgllni-:ation of the Royal Indian Marine on a combatar:.t 
basis , 

Mr. H. R. Pate : The answer is in the affirmative. 
Mr. It. G. Lohokare : Is there any provision expected to be made for 

Indians in the superior service of the Royal Indian Marine T 
Mr. H. R. Pate: That matter, Sir, is under consideration. 

l\UNUFACTURE OF SFLPUR, SULPHURIC ACID, ETC., IN INDIA. 

1409. ...lthan Bahadur Barfaraz Hussain Khan : Will the Government 
be pleased to state: 

(a) If it is a fact that thc whole of the Sulphur used in India is 
imported from abroad , 

(b) The average consumption of Sulphur in India Y 
(c) The annual average quantity. of Sulphuric acid manufac-

tured in India Y 
(d) The annual average quantity of Sulphate of Ammonia pro-

duced in India Y 
(e) The annual average quantity of Sulphate of Ammonia exportcd 

from India' 
The Honourable Sir Bhupendra Hath llfitra: (a) and (b). The 

attention of the Honourable Member is invited to paragraphs 4, 9 and 
10 of the Report of the Indian Tariff Board regarding the removal of 
the import duty on sulphur. 

(c) and (d). No information is available. 
(e) The Honourahle Member is referred to the statistics of the 

Sea-borne Trade of British India. 
EXCLUSION OF SADAR BAZAARS FROM CANTONMENT AREAS. 

1410. -Haji S. A. It. Jeelani: (a) Will the l10verlllnent be pleased to 
state whether it is fact that a question has been under the consideration 
of the Government to exclude Sadar bazaars from Cantonment arcas ? 

(b) If so, will the Government be pleased to name the Cantonments 
in resliect of which that decision is to apply, aOlI when' 

l!tIr. H. R. Pate: (a) Yes. A communique was issued on the subject., 
a copy of which is laid on the table. . ( 

('(b) No decision has yct been rea::hed in respect of the Sadar 
Bazaar of any of the 4 cantdnqtents mentioned in the commUllique, . , 



" SADAR BAZAAR SCHEME. 

REMOVAL PIIOM CANTONMENT AREAS. 

Delhi, the 22ntl December. 

The Government of India have for BOme time past been considering the question of 
separating the large Sadar Bazaars from the Cantonment areas in casell where these 
bazaal'll have outgrown military requirements, and where their exclusion from the rest 
of the Cantonment area is geographicaily and administratively feasible. After eOB· 
sultation with the Local GovE'rnments concerned, it has been provisionally decided to 
exclude thE' Sadar Bazaars from the Cantonments of St. Thomas's Mount, Kamptee, 
Amballa, and Mandalay. Thttailed proposals for the excision and separate constitUtion 
of the Sn<lar Bazaar areas will be drawn up by Committees consisting of representa· 
tivE's of the Government of India and the Loeal Government concerned. The Committee 
dealing with Kamptee is already at work. The St. Thomas's Mount Committee will 
ussl'mble on the 7th January, the Amballa Committee on the 15th January, and the 
Mandalay (',ommittee will probably meet in February or Mareh 1924. The reports of 
the Committee arc to bl' submitted by the Local Governments for the orders of the 
Government of India. 

ADMINISTRATION OF CANTONMENTS UNDER THE NEW CANTONMENT ACT. 

1411. *Haji S. A.X. Jeelani: (a) With refer<lLCC to the administration 
of cantonments under the ~  Act, will the Government be pleased to 
t;tate ho\\' Jllany Cantonments are placed under the administration of a 
~  and how nlHny under the Officer Commanding T 

(1;) Will the Government be pleased to state OJI wbat principle they 
have divided Cantonments into two broad divisions, one to be administered 
hy a Bond and the other by the Officer Commanding. ;md to state when 

e~ e Boards are to be formed , 

Mr. B. :B.. Pate: (a) 51 cantonments are to be placed under the 
administration of Boards and 43 under Officers Commanding Cantonments. 
The attention of the Honourable Menlber is invited to the reply given by 
me on the 5th June to part (a) of Mr. Hussanally's Question No. 1289. 

(b) The total civil population and the financial resources of the Can-
tonments were the two main factors which influenced Goyernment in deter-
mining the constitution of Cantonments. 

The Boards are being f:ormed by Local Governments, who have been 
requested to take steps to ensure that no avoidable delay occurs in 
establishing them. 

SALE OF SURPLUS STOCKS OF WIUSKY BY THE SUPPLY AND 'fRANSPORT 

DEPARTMENT, LAHORE. 

1412. Mr. B. G. Cocke: (a) Are Government aware that the S. lind 'Y., 
1;a11ol'(' are selling to the pnyate consumer large quantities of whiskies f 
(b) Is it a fact that this whisky was originally obtained by them fn.-e 
of Clustoms duty, f1ml that snch sale amounts to deprhing Governmpnt 'If 
revenue and detrimentally affects those who pay licenses to Government 
for the i e~e of selling wines and spirits , 

Mr. H. :a. Pate: (a) Yes. 
(b) The whisky referred to by the Honourable Member consists 

of surplUlI Government stoc\s, represented by:" • 

(i) purchases made in India on whic' full duty has already WeeD 
• paid; and •• 



[9TH JUNE 1921. 

(ii) stO(;ks obtained from the Director"Gene1'llll of Stores, London, 
on which no duty was paid. The Dottles of this latter class 
bear distinctive Government labels. 

Government have sanetioned the purchase by the military authority 
at Lahore of a license, the cost of which will be passed on to the consumer. 
The whisky, I may add, is being sold at a higher rate than that which 
tile local trade were prepared to pay. The sales were ordered with the 
object of obviating the total loss which would otherwise have resulted 
from deterioration, breakages, and so on. 

PAYMENT OF EXCISE OR LICENSE FEES BY TIlE ARMY CANTEEN BOARD. 

1413. Mr. B. G. Coc.ke: (a) Are excise fees leviable on the sale of 
aleoholic liquor in the North-West Frontier Province and other 
territories under the direct control of the Government of India, or is the 
sale of such liquor only permitted on payment of an annual license fee T 

(b) If the 1 1~e  to (a) is in the affirmgtive, are excise or licellSd 
fees lIaid to Oover;lment in respect of the e i ~ of the Army Canteen 
~  . 
The Honourable Sir Basil Blackett: The information desired is not 

available. As soon as obtained it will be communicated to the Honour-
able Member. 

ANNUAL PROFIT OR Loss OF TIlE AUMY CANTEEN BOARD. 

1414. 1Ir. B. G. Oocke : Will Government be pleased to state the profit 
or loqs made lmnaally by the 'Army Canteen BI.r..rd sinc·c its inception in 
India and state whether the:'le figures are arrived at after debiting the 
Canteen Board with the salaries or wages of ai'. employed by the Board, 
whether soldiers or civilians, with rent of buildi.llg3 ~ ~ ie  by the Board, 
IUld with I'..ost of transit! 

Mr. B. R. Pate : The audited figures for the Army Canteen Board 
(India) since its inception are as follows: 

10 months up to the 31st July, 1922 : 

Loss 
12 months ended 3]st July, 1923 : 

Rs. A. P. 
2,io,129 13 0 

Loss 1,67,609 11 11 
The estimated figure for the H month" l'nded the 31st March, 1924, 
are-Profit Rs. 15,796-15-1. 

The reply to the latter part of the question is in the affirmative. 

Pandit Shamlal Nehru: May I know, Sir, if it is a fact that a large 
loan has been taken by the Canteen Board from the Imperial Bank of 
India on the surety of the Government of India ? 

I also should like to know if there are any Indians employed as 
managers or district superintendents in the Canteen Board ! 

1Ir. H. R. Pate: 'fhere appear to be two e~ i s. The answer to 
the first is in the affirmative. The answer to the second, I am afraid, I 
cannot give. 

Pandit Bhamlal Nemu: May I inqnire why, Sir. 
• I  • 

«IIr; Ohairman: So far as the second part of the question is concerned, 
it hardly arises out of the or.iginal question and anSITer. • . . 

,  , 



RESTRICTIONS ON THE OPERATIONS OF THE ARMY CANTEEN BOARD. 

1415. Mr. H. G. Oock: (a) Is the Army Canteen Board allowed to 
I.'lupply anyone who is not· in Military employ 7 

(b) And are its operations confined to the Front!l'r districts , 

(d If the 1~ e  to (a) is ill the affirmative, what "teps do the Board 
1f.ke to see that the restriction is effective ,. 

• 
Mr. H. R. Pate: (a) Yes; only families and servants of officers and 

troops. 
(b) No. 
(c) Under the rules for the conduct of Garrison and Regimental 

Institute", 1 ~2  the classes named above are the only persons not in 
military employ who are permitted to purchase articles at any of the 
branches cor.ducted by Army Canteen Board (India). Officers Com-
manding are responsible for carrying out these rules. 

THE REFORMS INQUIRY COMMITTEE. 

1416. -Mr. Harcbandrai Vishindas: (a) (i) Will Government be 
nleased to state if any non-officials have been nt'Pc.illted on the Commjttee 
for inquiring into the working of the Reforms T 

(ii) If so, will Government be pleased t03ta:'e thp.ir names , 

(b) (i) Will Government be pleased to state what methods of inquiry 
this (;omll1ittee ~ been instructed to adopt T 

(Ii) Will it eonfine itself to calling for rep0J'7s from Provincial Gov-
er.l1nellts or extend its enquiries further T 

(iii) Is it within the scope of its inquiry to obtain non-official opinion 
also Y 

~1  If the laiter, will such opinion be furnished in writing only or 
be lSuI-plemented by oral examination Y 

(c) Will tllf' report as finally drawn up by ~ Committee be pre-
sented to the Indian Legislature for consideration and decision or do 
Government propose to arrive at their conclusions without such consi-
deration T 
. The Honourable Sir Alexander Kuddiman: I have nothing to add 

to the information contained in the ~ ni es issued on the 16th and 
23rd May, copies of which have already been placed on the table in reply 
to Mr. Rangaswami Iyengar's un starred Question No. 271, dated the 
27th May, 1924. 

Diwan Bahadur M. Ramacbandr& R&o : May I ask the Honourable 
Member whether he would answer part (c) of this question Y 

The Honourable Sir Alexander Muddiman :  I think it is answered 
by the communique. 

EXPULSIONS FROM INDIAN CANTONMENTS. 

1417. -La.la Duni Chand: (a) Are the Government aware that the 
public living in Indian Cantonments is greatly dis.'1atisfied with the 
decision announced by the Government of India in its communique 
dated the ]6th August ]922 in regard to the persons expelled from 
cantonmenif; in India under section 216 of the Gantonment Code' 

(lI) Havc the Govermhent noticed th&t the ~ n i  CantoDllent 
Confercnce held in April ] 924 passed a resolution of non-confidence 
and protest in regard to this matter , .. 

• • • 
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( G) Will the Government be pleased to lay on the table of this House 
the papCl'S relating to the CHE-eS of all persons expelled from Indiau Call-
tonments ! 

Mr_ H_ R. Pate: (a) The GoverDlllent of India have no information 
to show that the position is as stated by the Honourable Member. 

(b) Government have st'ICn a copy of a Resolution which was 
p'assed by the all-India Conference in April 1924 in regard to this subject. 

(c) For thc reasom I-;tatpd in the rcply g'iYen Oll tIll' 7th September, 
1922, to part (c) of starred Question No. 229, Government are not prepar-
ed to comply with the Honourable Member's request. 

ApPOINTMENT OF EXECUTIVE OFFICERS UNDER THE NEW CANTONMENT 

SCHEME. 

1418. ·Lala Duni Ohand: (a) Are Government aware that in the 
D!lltter of appointment of forty-one Executive Officers under the new 

_. NlDtonment scheme, the claims of the Indian officers of the Indian 
Medical Department holding' thp Viceroy 's is.~i n have been totally 
ignored, and this action of the Government has can sed a good deal of 
dissatisfaction among them. 

(b) Are Govermnent prepared to consider this matter? 

Mr. H. R. Pate: (a) and (b). The claims of candidates from the In-
dian Medical Department, hoidin'g' Viceroy's CommissionN, whether on 
the active or retired list, recpived due considm'ation. 

CASE OF MR, GIRDliARI LAL, Sru-REcoRD CLERK, RAILWAY MAIL SERVICE, 

JULLUNDUR CITY. . 

1419. ·LaJa Dum Ohand: (a) (i) Will the Government be pleased 
to state if one Mr. Girdhari Lal, Sub-Record Clerk, Railway Mail Scrvice, 
Jullundur City, was prosecuted for embezzlcment of Rs. 30-9-2, under 
section 409, I. P. C., and discharged on 18th November, 1922, after a find-
i.ng by the Court that the prolOecution evidence was unworthy of belief and 
that a part of the prosecution story was trumped up , 
(ii) Is it a fact that in consequence of the said ~ e  Mr. Girdhari 

Lal was kept under SUS1)ension for one year and seventeen days, out of 
which he spent thirteen days in the lock-up ? 
(iii) Is it also a fact that after the order of discharge, he was 

rcinstated on 13th January 1923 T 
(b J If the reply to part (a) be in the affirmativ.e, will the Government 

be ;)leased to stat.e if Mr. Girdhari ·Lal was entitled under Rule 53 (b), 
eha-pter 8th, Fundamental Rules, made by the Secretary of SUite 
under section 96 (b) of the Government of India Act, to subsistence 
grant during the period of suspension and was further entitled under 
Rule 54 to his pay for the period of suspension after he was discharged, 
lind if so, why is it that he has not bcen paid anything either as subsistenC'e 
grant or as pay , 

(c) Is it also a fact that in spite of the judgment of the judicial 
court absolving him from all criminal liability, he has been (')rdered to 
refund Rs. 30-9-2, about which he was prosecuted? 

(d) Is it a fact that' Rai Sahib L .• Jiyn. Lal, Ruperintendent the 
chie' prosecution i ~es8 had himself been departmentally ~e e  
against and ordered to refung the sum of Rs. 30-9-2 Y  , 
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(e) Are Government ~e e  to consider the question of cancelling 
the orders under which Mr. Girdharilal's salary has been withheld and 
he has been required to refund B.s. 30-9-2 Y 

The Honourable Sir Bhupendra Hath Mitra: The Honourable 
Member's attention is invited to the reply given by me on the 27th May, 
1924, to umltarred ~ es i n No. 265, by Mr. Sadiq Hasan. 

• 
PROMOTION OF GUARDS ON THE NORTH-WESTERN RAILWAY. 

1420. ·Lala Duni Ohand: (a) Will the Government be pleased to 
s ~ if in the year 1921, every District Traffic Superintendent was asked 
by the Traffic lIianager, North-"Western Railway, Lahore, to submit the 
names of B Class guards with .his recommendations to him in order to 
enable him to promote them to Class C. T 

(b) If the reply be in the affirmative will the G()vernment be pleased 
to state if it is a fact that in a good many cases the names of most senior 
guards were withheld, and those of junior ones were sent up ? 

(c) Is it a fact that the superseded guards made appeals and repre-
sentations to which the following st,l!reotypcd replies were given: "It 
is regretted that the D. T. S. did not recommend him in the first instance" 
or " The list of all senior guards is in the office of the Traffic Manager, 
I.ahore, and lJe Las lwthing :'0 do " or " No vacancies exist" , 

(d) Are the Go .... crlJIDent prepared to make enquiries into t.his 
matter? 
Mr. O. D. M. Hindley: (a), (b), (c) and (d). Government have no 

idormatioll 011 the subject and do not propose to call for it in ,·iew of the 
fact that matters of this sort arc withill the competence of the local Railway 
authorities to deal with. 

TRAINING OF INDIANS FOR THE ARTILLERY. 

1421. .1'Ir. Kumar Sankar Ray : Has the attention of the (ffivernment 
been drawn to the recent statement of the Under Secretary of Stat£> for 
India made in the House of Commons that training is not being given to 
Indians in the Artillery Department at Sandhurst! If so, do the Gov-
IJrmnent contemplate affording such facilities to Indians' 

Mr. H. R. Pate : It is presumed the Honourable Member is referring 
to the reply which Mr. Richards is I(!ported to have given to a question 
recently asked in Parliament by Mr. Snell regarding the admission of 
Indi8Jls to the Royal Military Academy, Woolwich. Government have 
seen Reuter's telegraphic report 011 this subject. 

With regard to the second part of the Honourable Member's question, 
I would invite his uttentioll to 1hC' rel,l;y g-i'·C'l1 on the 8th March last to 
starred QuC'stion No. 636. 

DISTINCTIONS IN RATES OF PAY DRAWN BY ANGLO-INDIANS. CHRISTIANS AND 

PARSIS, AND INDIANS ON THE NORTH-WF.8TERN RAILWAY. 

1422. *Mr. Harchandrai Vishindas: (a) Is fact that there are 
separate scalp.s of pay for the appointments of subordinate staff on the 
North-Western Railway, Traffic Department, of Anglo-Indians, Christians 
and Parsis on the one hand libd other Indians on ~ other T If so, why T 

• 
. ~  Is .it 8 ~ that ~ i ns as distinguished from Anglo-lndAns, 

ChrIst}lI.nS and Parsls are gIven less pay tJu!n .Anglo-Indians, Christians , . , 
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and ParsiF' If so, do Government contemplate to remove the said 
distinctions , 

Mr. C. D. M. Hindley: (a) and (b). No, it is not a fact. 

PROMOTION OF VARIOUS CLASSES OF EMPLOYEES ON THE NORTII-WESTEItN 

RAILWAY • 

.. 1423. ·1Ir. Barchandrai Vjshinda.s : (a) Is there a fixed number of 
years after which stution masters, station clerks, such as, goods, l!ar(ll'1 
and train clerks, and guards of A Class, on the North-Western Hallway 
are promoted to B Class and from B to C Class and from C to D Class , 

(b) In spite of the above graded system is it a fact that juniors are 
made to supersede seniors 1 If so, what are the reasons. . 

(c) Can a guard or station subordinate' on the same Railway who 
has drawn higher cl&ss pay for about 2 or 3 years, be reduced by being 
deprived of his higher grade despite efficient service' 

Mr. C. D. III. Hindley: (a) and (b). The reply is in the negative. 
Class to class promotions are made on the actual occurrence of vacancies 
and by selection in accordance to ability. 

(c). Yes, when the number of such posts is reduced in Classification 
or abolished. 

HOUSE-RENT ALLOWANCE tOR RELIEVING GOODS CI.ERK:. 

1424. "'Mr. Barchandrni Vishindas: Are relieving Goods CIl·r];::.! 
!lot :illowed house rent which is allowed to other station clerks such a5 
Relieving Booking Clerks, Relieving Ticket Collectors, Relieving Train 
Clerks, Relieving Signallers and so on whose grade and pay and relieving 
allowance rates are the same' If so, why? 

Mr. C. D. 1'tI. Hindley: No ; because it is not a condition of their 
service. 

CLOSING OF GOODS AND PARCEL OFFICES ON INDIAN IIOI.IJ)AYs. 

1425 -Mr. Harchandrai Vishindas : Is it a fact that Goods and Parcel 
Officers are not allowed to be closed on Indian holidays ~  they are 
elosed on Christian holidays such as Christmas, New Year's day and 
Good Friday , 

Mr. C. D. II. Hindley : These offiees are closed on Christmas Day and 
Good Friday and not 011 New Year's Day. III the interests IIf 1he public 
it is not eonsidered advisable to close them oftener. 

THE INDIA AND BUBMA MILITARY AND MARINE RELIEF }i'uND. 

14:26. ~ Babadur Barfaraz HUBBain Khan: Will the Government 
be pleased to state : 

(a) If there is a fund called the India and Burma Military and 
MarlD(: Relief Fund T 

(b) If so, what is its capitalised amount T 

lIIlr. II. B... Pate: (a) Yes. 
(b) Rs. 7,46,000. 

•  ' POST OFFICE DELA'1l:l. 

N27. eltha1l Bahadur SaduazBUBsain][han: (a) Has the attention 
l'f Government been drawn'tp the letter published in the issue pf the 

I  , 
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Statesman of the 16th May 1924 page 4, under the heading " rost Oftioe 
Delays " t 

(b) If so, will they please state: 

(i) if the statement therein is correct' 

(ii) if correct, whether Government propose to issue neceSlary 
instructions to the authorities to remOTe the complaint f 

Irr. B. A. Sama: (a) Yes. • 

(b) (i). Yes. 

(ii) Orders have now been issued introducing a direct bag between 
Chanda and Nagpur. 

INCONVENIENCES TO RAILWAY PASSENGERS. 

14:28. -Khan Babadur Sa.rfaraz Bussa.in lthan: (a) Has the attentioa 
of GOTernment been drawn to the letter published in the issue of the 
'orwarcl of the 16th May, 1924, page 8, under the heading" Incob-
yenience of Railway Passengers " t 

(b) If so, is the statement therein correct' 
(c) If correct, do Government propose to issue necessary instruc-

tions to the authorities concerned to remove the complaint referred 
to Y 

1Ir. O. D. M. Hindley: (a) Yes. 
(b) Government have no information. 

(c) The matter has been brought to the n i ~ of the Agent, Bengal 
Nagpur Railway. 

CONSUMPTION OF STEEL IN INDIA. 

1429. -Khan Bahadur 8a.rfaraz B1III&in lthan : Will tll. Government 
be pleased to state : 

(a) the total quantity of steel and steel materials, 
(b) the output by Indian manufactures, 

consumed in India in the year 1922-23 under the heads in regard to which 
the Tariff Board has made recommendations for the purpose of imposilll 
duty T 

'!'he Honourable Sir Bhupendra Hath Mitra: (a) and (b). ~ 
Tariff Board have rightly only recommended protective duties on those 
articles of steel which .are now beiug manufactured or are likely to be 
manufactured in India in the near future. It was most improbable that 
articles selected on that principle CQuid correspond with existing heads 
in the Trade Returns. . Therefore t1.e information desired is not directly 
available. 

The Tariff BOR!"d, in Annexure n to their Report (see pages 142 and 
163), analyse mOf't carefully all data available both of importation and 
protection. I ha,-: nothing to add to their presentation of these figures. 

RULE OF PRIMOC;-NlTURE OBTAINING IN THE CASE OF TENANCIES HELD BY 

CAVALRY GRANTEES IN TilE LOWER JIIELUM CANAL COLONY. 

1430. *Lala Duni .n ~ (a.) Are Goverv-m;nt aware that the cavalry 
gr"ntees with horse-breeding conditions in the Lower Jhelum Caul l'o'ony 
L87LA • , II 



2804 LEGISLATIVE ASSEMBLY. [9TH JUNE 1924. • 

are extremely dissatisfied with the rule of primogeniture obtaining ill 
cao.;c of their tenancies which deprives their younger sons of the right to 
inherit the tenancies and that representations have been made by them to 
the GOYernment to abolliih the rule of primogeniture ? 

(b) Is ·it a fact that certain cases of murder of their fathers by the 
cld''lSt sons and instances of cruel treatment by certain eldest sons towards 
the younger sons have been brought to the notice of the Government T . 

(c) Is it a fact that the cavalry grants are long Military Service 
~ .  grantsabestowed b;y the Goyernment on Indian Soldiers in recog-
nitJOn of their life-long services and if so will the Government be pleased 
to state the reason for imposing horse-breeding conditions and the rule 
of primogeniture ? 

(d) Is it a fact that the infantry grants are neither subject to the 
horse-breeding condition nor . to the rule of primogeniture and, if 80, 
why is there a different rule in case of cavalry grants Y 

(e) Are the Government prepared to take early steps to remove the 
horse-breeding condition and to abolish the rule of primogeniture ? 

Mr. B. R. Pate: (a.) The Government of India are aware that a 
certain amount of dissatisfaction exist g among the cavalry grantees for the 
reason stated. The question was raised in 1922 when it received most 
careful consideration. It was then decided that the colonists-including 
the cavalry grantees-who were allotted grants some 15 or 20 years ago 
on service terms which were n eni ~  generous, could 110t have their 
original contracts abrogated in their favour now. 

I may mention that counter-petitions have been received from elder 
Nons praying for the retention of the primogeniture clause. 

(b) No such cases have come to the notice of the Governmcnt of 
India. 

(c) A certain proportion of these grants, together with au additional 
square of land in each case, was allotted to deserving cavalry ex-soldiers 
un conditions which included the primogeniture clause. This condition 
was designed to prevent the partition of the grant and to enable the tenant 
to fulfil his obligations. 

(d) Yes. The reason for the difference in the conditions has already 
been stated in reply to part (c) of the Honourable Member's question. 

(e) The question has already been carefully considered, and it has 
been decided to retain the conditions on which the land grants were origi-
nally made. . 

REFORMS COMMITTEE. 

1431. *Maulvi Muhammad Yakub: Will the Government be pleaaed 
to state: 

1/' 

(0) If the report of the Reform Act Inquiry Committee will lie 
published or, even placed on tlle table of this HOllse for the 
informaiion of the Honourable !1:embers of the House T 
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(b) Will the report of the· Inquiry Committee be communicated 
to the Secretary of State for India and action taken on it 
after consulting the Home Government T 

(c) By whom and for what purpose the report of the Inquiry 
Committee is to hI' considered T 

(d) What will be the next step which the Government propose 
to take after the report of the lDquiry Committee is disposed 
of , 

(c) Was the inquiry confined only to the defects of the Act so far 
n~ the in~ (,f 1 he Go\'ernmpnt of India is concerned! 
or was it extrnded to the working of the Provincial Goverll-
ments as well ! 

(f) Were the Provincial Governments con'!ulted and their OpinioDi 
taken into consideration by the Inquiry Committee T 

The Honoura.ble Sir Alexander Muddima.n :  I have no information 
to give the House on the subject raised in this question beyond that given 
in my replies to many connected questions. 

CONSTRUCTION OF .'\N O\TERBRlOOE FOR WHEELED TRAFFIC AT NAIHATI. 

1432. *Mr. T. O. Goswa.mi: (a) Are  Government aware: 

(i) that the people living in Naihati (Eastern Bengal Railway) and 
its neighbourhood feel greatly inconvenienced for want of an 
, overbridge ' over the railway lines for wheeled traffic, there 
ein~ no level croasing nor overbridge , 

(ii) that the old leve]-cr()ssing near Talpulrnr was closed in 1908 
solely to meet the requirements, and in the interests, of the 
Railway, and that an overbridge for wheeled traffic wa 
promised to the loea] l\Iunicipality in lieu of it Y 

(iii) that this has meant the cutting off of Naihati (which is enclOlied 
between the river Hooghly and the railway lines) from the 
rural interior in the matter of fQ.Od-supply and that the rural 
population have ~en cut off from the benefit (If communi-
cation with the town, e.g., in the matter of medic.-al help' 

(iv) that repeated protests have been made by the Naihati Munici-
pality in their official reports and in representations to the 
:Magistrate of the 24-Parganas and the Railway authorities, 

<, against the indefinite delay in fulfilling the promise , 

\' (1J) that the ,. Railway fully recognises its obligation and that this 
bridge is a m&tter of urgent necessity" (letter of Agent 
No. 3174\D.\W.14\9123, dated 1st December 1923, to Magis-
trate) , 

(b) What steps are being taken by the Railway authorities to dis-
.barge the obligation they recognise' Has the construction been begun 
f,r even planned T Why has it taken nearly 18 years to merely coD8i.der 
the scheme , When is tbe bridge likely to come mto Jlxistence , 

(c) Do Oovc1'l1ment pl'llp(lSe t(l ~ e i  the construction of ~. 
bl'idge 1  • .. 

• • • 
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Mr. O. D. M. Hindley: (a) (i). Yes, but it is incorrect to say that 
there are no level crossings, as there are three level crossings that serve 
Naihati, one at each end of the passenger yard, just over i a mile apart, 
and a third i mile north of the station known in 1905 as Kailas Das Road 
and now as Goalpara Road. 

(ii) In 1905 the demand for an overbridge wa'> recognised and the 
Eastern Bengal Railway Administration agreed to provide one. 

(iii) Communication between Naihati and the interior is open by the 
level crossings mentioned ill the answer to question (a) (i) . 

(iv) Yes. 

(v) Yes. 

(b) The construction of the bridge has not been taken ill hand yet 
for various reasons ; the delay has been due first to the construction of a 
new goods yard which altered local conditions, and held up the scheme till 
1912, next to the difficulty of obtaining girders during the war, lastly to 
the Municipal sewerage scheme, which has necessitated a reconsideration of 
the original proposals for the overbridge. 

The final plans and estimate of the work have been prepared, but a 
difficulty has arisen about the incidence of the cost of the scheme and the 
actual construction will depend on the extent to which funds can be made 
available, when the incidence of cost is settled. 

(c) The Agent will be asked to accelerate the submission of the project 
to the Railway Board. ~ 

INCOME-TAX ON THE TENTAGE ALLOWANCE OF MILITARY OFFICERS. 

1433. *Mr. W. S. J. Willaon: (a) Is it a fact that Military omeara 
" Tentage Allowance," which under the rules is not liable to Income Tax, 
lias in many cases had a deduction m&d(> on that account' 

(b) Is it a fact that refunds of such deduction have been claimed by 
eertain officers and that the Army Pay Department has ruled that re-
eaTeries could only be admitted for and during the financial year endinc 
31m March 1924 , 

(c) Are Government prepared to order that fUll refunds be made 
i!Tellpective of date for all such deductions wrongfully made , 

Mr. A. B. L. Tottenham : :Military Officers do not draw a separate 
Tentage Allowance. The question whether such an allowance should be 
considered to be merged in the rates of pay that they are at present drawing 
is not free from doubt. Officers havt:, however, been allowed a rebate of 
Income-tax on a portion of their pay regarded af> representing " Tentage 
Allowance " when they were able to certify that the sum in question 
had actually been expended on the upkeep and transport of tents. The 
whole matter, including the form of certificate that should be required, 
is under the consider.!ation of the GovernmE!ht, and the question whether 
retrospective effect should be given to any exemption that may be decided 
on will not be lost sight of: 

,. 
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STAFF SELECTION BO\RD'S EXAMINATION. 

1434. ·Lala Piyare Lal: (a)· Is it a fact that the Staft Selection Boarii 
is going t8 hold an examination Y If iO when and for what classes of the 
Secretariat work , 

(b) Do Government propose to throw open the examination of all 
classes (LOIWer and also the Upper division) to new men and llOr thoS8 al-
ready serving in the departments ¥ • 

(c) Do t}.c GOY<'rnmeut propose tr-rllise the standard of examination' 

'!'he Honourable Sir Alexander Muddima.n: (a) Yes: an open 
examination will be held by the Staff Selection Board about the end of 
the ese~  month or early in July nl'xt in order to select a limited number 
filf candidates as (a) stenographers and (b) typists and routine clerks. 

(b) It is not proposed to hold any general examination for higher 
categories this year in view of the large number of qualified candidates 
who still remrr:n unprovided for. But departmental candidates will be 
examined fer purposes of their promotion. 

(c) The question of the educational qualifications of candidates and 
the E-cope of the examination was considered by a Committee of this House, 
in July 1923. tt will be seen from the communique issued by the Staff 
Selection Board on the 20th May, 1924, that the recommendations of the 
Committee are being given effect to. 

STOPPAGE OF THE 20 DOWN DELHI EXPRESS AT PATAUNDA MAHABm RoAD 
STATION. 

1435. *Lala Piyare Lal : Will the Government be pleased to state : 

<CI) Total amount of income B.  B. and C. I. Railway had durinr 
the recent years nn ~  on account of the pilgrims cominc 
to visit Mahabir Temple at the station called Pataunda 
Mahabir Road on their main line , 

(b) Is it a fact that several Jains individually or on behalf of 
societies approached the B. B. and C. 1. Railway authoritiea 
to stop 20 Down Delhi e~ on that station always for the 
convenience of thousands of pilgrims who ~ there all the 
year round' 

(c) What are the objections the railway authoritk!s have to doing 
so? 

Mr. O. D. II. Hindley : Inquiry has been made and the result will be 
communicated to the Honourable Member in due course. 

{,OSS OF PILORUfS eN THE S. S. II FBANGESTAN." 

14:36. "'Mr. Abdul Baye: (a) Has the attention  of the Government 
been drawn to the various reports published in newspapers regarding the 
loss of property by Musalman pilgrim passengers of Fra1lgedan which 
was destroyed Ly fire on the high seas in April last , 

(b) Is it a fact that in this ill-fated voyage the pilgrims lost almost 
every thing with the exception of the elothes which they were wearing at 
the time (if tk, diaaater , 

(c) Will the GovernAlent please state if thlY have information as 
to how the luggage of the pilgrims was lo\t Y Is there any ~n the 
allegatiolf that it was stolen by the inese. ~  . 
• • • • • 

• 
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Cd) Have the Government taken any steps to ascertain the true facts 
regarding the loss of pilgrims' property ; if not, do the Government now 
propose to institute al»' inquiry , 

(e) Was any relief granted by Government to the pilirims after the 
disaster' 

Mr. 1. W. Bhore: (a.) and (b). The Government of India have 
seen some of the reports. They have no information apart from what 
has appeared in the Press. 

(c) The Government of India are not aware that any luggage was 
stolen. Such of it as was lost was presumably destroyed by fire or had 
to be abandoned with the ship as it could not be removed. 

Cd) An inquiry into the loss of the Frangestan has already been made 
by the Government of Bombay and it is not proposed to institute another 
into the loss of pilgrims' effects. 

(e) The Honourable Member is r('ferred to part (c) of my reply to a 
question on the suhject asked by Haji Wajihuddin on the 30th May, 1924. 

EUROPEAN AND INDIAN PASSENGERS OK BOARD THE S. S. " FRANGESTAN ". 

1437. *Mr. Abdul Baye: (1) Will the Goyernment" please state: 

(a) the total number of European passengers that were on board 
the Frangestan ? 

(b) the total number of Indian passengers Y 

(c) the total number of Indian ladies Y 

( d) the total number of Indian children , 

(e) the total number of Indian 1st and 2nd class passengers T 

(2) Is it a fact that the European passengers were transferred first 
to another vessel in preferenee to Indians including ladies , 

(3) Will the Government please state to what nationality the captain 
of the Frangestan belonged ? 

Mr. J:W. Bhore: (1). (a) About 15. 

(b) About 1,220. 

(0) 248. 

(d) 34. 

(e) No information is available. 

(2) European passengers were transferred in the first boat to another 
vessel but other boats followed in rapid succession. 

(3) European. 

FOOT BBrooE ~  PAltEI. STATION ON THE G. I. P. RAILWAY AND THE 
ELPHINSTONE ROAD STATION ON THE B. B. AND C. I. RAILWAY. 

14S8. • Mr. lamnadas II. Mehta: (a) Are Government aware thllt 
the Parel station of the G. I. P. Railway and the Elphinstone Road station 
of the B. B. and C. I. Railway are very close to each other Y 

(b) Are Governme1!\t ~ e that the quicke'St way of going from one 
statioli' to the other is by crossing the Railway line T 
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(c) Are Government aware that frequent accidents happen as a 
result of the public crossing the railway line for getting access' to the 
stations mentioned T 

(d) Are Government aware that there has been a strong demand from 
the public of Bombay for a small foot-bridge between the two stations and 
that the Municipal Corporation of Bombay has backed the demand , 

(e) Do Go\'ernmellt propose to iu:.ttruct the Railway administrati08s 
eoncerned to build the suggested foot-bridge' 

Mr. C. D. M. Hindley: (a) Yes. 

(b) No. 
(c) Government have no information. 
(d) No. 

(e) It is understood that Dadar Station close to Parel has all facili-
ties for the ready interchange of passengers between the two railways. 
These facilities are in course of being much improved. In the circum-• 
stances Goyernment do not propose to take any action. 

Mr. Jamnadas ltI. Mehta. : Is the Honourable Member aware that the 
Oadar Station referred to by him is nearly one mile from the stations 
mentioned in thi:,; question. The facilities at Dadar can be of no conve-
nience for the passing of passengers from one side to the other at Parel 
and Elphinstone Road Stations. 

Mr. C. D. ltI, Hindley: The Honourable gentleman's local knowledge 
is possibly more accurate than mint:'. But Dadar is the proper station 
for the interchange of passengers between the twr railways and not Parel. 
When there are two railway lines running side by side, it is obviously 
necessary for the railway administration to make one -station the proper 
place for interchange. If passenger!> will disregard that and deliberately 
walk across the line at another station which is not intended, obviously 
there must be a certain amount of risk. But it is not up to the railway 
administration to provide interchange facilities at all the stations. 

ALLEGED ATTEMPT BY THE AUTHORITIES OF A CERTAIN RAILWAY TO 

PREJUDICE THl' SUCCESS OF THE STATE MANAGEMENT OF THE LINE. 

1439. * Mr. Jamnadas ltI. Mehta: (a) Has the attention of Govern-
ment been drawn to a statement appearing in the Modern RC1)iew or 
Calcutta for the current month under the title a  " RUDioured Sinister 
Move" at page 637 to the effect that the authorities of a certain Railway 
Company the managemclit of which is about to pass to the State are con-
fidentially inducing some of their employees to go on three years' furlough 
on full pay with a view to prejudice the success of the State managem8D.t 
of that line , 

(b) If the answer be in the affirmative will Government state the 
name of the Company and also the steps they have taken or propose to take 
to meet thc situation should the alleg'PCl scheme materialize ? 

Mr. C,. D. ltI. Hindley: (a) and (b). Government have set'n thf' 
Rtatement in the " Modern Reyiew " and !'iO far as they are aware there 
is no truth ,,,hatever in the rumour referred to . 

. Mr .. ~  Prasad Singl: Will the ~e ~ .  be pleased to make 
an mqUIry mto the matter because I understand that there is onl, one 

• 
• • 

. --"-

• 
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copy of the circular which is being sent round from station to station and 
the employees. are asked to take long furloughs T 

Mr. O. D. M. Hindley: The question implies a very serious allegatiop 
against 'the railway administration n e. e~. ~ am pcrfectly ~e~  
that there is no reason for me to make any mqUlry mto thls alleged SUllster 
rumour. 

BJIDUCTION OF THE NUMBER OF SETS OF RAILWAY MAIL SERVICE STORl!a5 

WORKING BETWEEN BOMBAY AND SHOLAPUR. 

1440. *Mr. Jamnadas M. Mehta: (a) Is it a fact that the number of 
8ets of R. M. S. Sorters attached to B-7 Section, working between Bomba, 
&ltd Sholapur, were reduced from six to five f 

(b) If so, will Government be pleased to give reasons for the redu. 
tioD f 

(e) Will Government be pleased to say how they intend compensating 
lIke Sorters for night work exacted above the 30 houri itandard per 
'week f 

Mr. H. A. Sa.ms: (a) Yes. 

(b) Wit.h 6 sets the working hours per week were mueh below the 
prescribed limit of 30 hours a week. 

(c) The present weekly in~ hours are 30 hours and 58 minutes. 
The excess is negligible in view of the fact that on the in-trip the work 
begins at 22-45 hours and end!! at 9-27 hours enabling tlie sorters to take 
rest in the early part of the night. 

RECOVERY OF MUNICIPAL AND OTHER TAXES FROM CERTAIN CLASSES O. 
GOVERNMENT SERVANTS ~  FREE QUARTERS. 

2441. ~ . iamnadas M. Mehta: (a) Will Government be plea.sed to 
define the term " Free Quarters " supplied to Postmasters T 

(b) .Are Municipal and other taxes and Income Tax. recovered OR 
free quarters supplied to Employees of the Police, Medical, Salt and 
Customs, and Telegraph-Engineerine Departmenta f 

(c) Tf the answer to the above be in the negatiTe will GOTernment 
b. p1eued to say why exception is made in the case of Post Office subordi· 
natai, and do Government propose to remove this diitinction T 

The Honourable Sir Bhupendra Hath Mitra: (a) By the term 
~  Free quarters" is meant" Rent free quarters.". 

(b) and (c). The information asked for is being collected. A reply 
will be communicated to the Honourable Member as soon as possible. 

IMPROVEMENT OF 'i'HE CONDITIOIIlS OF SERVICE IN THE RAILWAY MAIL 

SERVICE. 

1(42. *Mr. Jamnadas M. Mehta: Will Government be pleased to say 
what action has been taken to give effect to the recommendations of the 
Committee appointcd under the Presidency of Rai Bahadur G. K. Raha 
to cODiider the conditions of Service in the Railway :Mail Service " 

The Honourable Sir Bhupendra Hath Mitra: The Honourable 
Member is referred to the reply given to ns ~ e  QueRtion No. 201, asked 
by :Hr. K. C. Neogy on the .15th March, 1924. 
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2. All the recommendations have been under the further conRidera-
tion of the Director-General, but a final decision ha.'> not yet been arrived 
at on all points. 
SPECIAL PaOMOTlfIN FOR FJELD SERVICE GRAN'l'F.D TO POSTAL EMPLOYEES. 

1443. -Mr. Jamnadaa M. Mehta: (a) Will Government be pleased to 
'.1' if orders contained in Government of India Commerce Department 
Letter No. 218-D of 20th November 1919 regarding Special i~ 
for Field Service have been cancelled , 

(b) Will Government state wbeth('r it is a fact that one :Mr. (,havda 
was given a special promotion for field service in spite of the orders 
referred to and whether the :;arne concession was refused to another Official 
Mr. Warden of the Surat Division' and if so why' 

The Bon01ll'&ble Sir Bhupendra Nath Mitra: (a) The orders refer-
,red to are still in force. 

(b) The special promotion gra'nt"d to Mr. Chavda was 1 ~  ~i n in • 
consideration of Field Service. It WH'l ~i en as a.-reward for exceptional 
services 88 Sub-Postmaster of Kuwai.t Civil Post Office. Mr. Wllrdpll, 
who had been given special promotion twice for services in the Field before 
the issue of the orders referred to was refused further special promotion on 
a subsequent occasion in accordance with ~ orders. 

TRANSMISSION OF MESSAGES FROM BAhODA TO SAYAJIGANJ ilia AH"rEoA1HD. 

HU. *lIr. Jamnadaa ]1(. Mehta: (a) Is it a fact that transmission of 
~8n es from Baroda to Sayajiganj is done through the transit Tele-
¥1"aph Office at Ahmedabad' (b) Is it a fact that Baroda and 
Sayajiganj offices are separated by a distance of only a mile or so T (c) 
Is it a fact that the distance hetween Baroda and Ahmedllban i:; 80 mile:; , 
(d) Will ~ n en  explain the reason for following such circumloeu-
tory methods , 

lIIr. B. A.. 8ams: (a) No. 

(b) Yes. 

(e) Yes. 

(d) Does not arise. 

Mr. Chairman: I undeNltand that the Honnurabla lIember (Mr. 
Chaman Lal) has given private notice of a certain question to the 
Honourable Member for Railways. I call upon the Honourable }Iember 
to put that question. 

Mr. Chaman Lal :' Sir, the notice p:h-en by rnc was very short and I 
request you to allow me to put that question to-mo:-row. 

lIIr. Chairman: I have no objection. 

Mr. O. D .•. Hindley: May I, Sir, make a statement. I received 
tliis notice as the House sat this morning. I am sorry I am unable 
to give complete replies to the question which Mr. Chaman Lal has put 
to me. I will en ~  to give full replies ~ him if the question is 
l>ut to-morrow. • •• 
~  ~ 

• .. -
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MOTION FOR ADJOURNMENT. 

1tIr. Oha.irm&n :  I have reeeived notiee of IlL motion from Mr. B. Du, 
for the adjournment of the business of the Assembly to discuss a definite 
matter of urgent public importance. The Honourable Member has framed 
his motion in the shaPe of a Resolution which I will read out : 

c. That this Assembly records its sense of disappointment and express its indigna· 
tion at the judgment of Mr. Justice McCardie in the 0 'Dwyer libel suit agaillll& 
Sk Sankaran Nair in which Hia Lordship exoneratell the conduct of Sir Mieluel 
O'Dwyer and General Dyer for their part in the Punjab tragedy, for which the latter 
11'&11 punished by the Secretary of State for India." 

I desire ro point out that under clause (v) of Rule 12 a motion for 
adjournment must not deal with a matter on which a Resolution could not 
be moved. Under Rule 23 no Resolution can be moved in regard to any 
matter which is under adjudication by a court of law having jurisdietion 
in any part of His Majesty's Dominionl'l. The judgment referred to in this 
motion is an appealable decision, and therefore should not be made the 
subject of discussion in this House. Apart from this, undcr Standing 
Order 29 an Honourable Member must not in his speech reflect upon the 
conduct of any Court of Law in the exercise lof its judicial functions. 
The Parliamentary practice in this matter is very definite, and no motion 
ean be moved in the House of Commons reflecting on the conduct of the 
judges of the superior courts of the United Kingdom. 

A motion for the purpose of expressing indignation at a 

12 1'I0011. 
judgment, which this motion seeks to do, is 
newr permitted in the House of Commons. 

I would further point out that the primary object of a motion for adjourn-
ment is to draw the attention of Government to a matter of urgent publie 
importance, so as to influence the decision of Government in an urgent 
matter in regard to which a Resolution with proper notice would perhaps 
be too late. But the matter lmder consideration· does not primarily relate 
to the Governor General in Council, and so far as I am aware, there is 
hardly anything which the Governor General in Council may be expected 
to do in tbis matter. For all these reasons I rule this motion out of 
order. 

lVIr. Bhubanananda Das (Orissa Division: Non-Muhammadan): 
Sir, with your permission, I will ask one question. The Judge has 
found fault with the decision of the SecretJary of State for India and 
the Government of India, who punished General Dyer. Sir Sankaran 
N air may· appeal against the judgment, but the Secretary of State 
cannot appeal against the judgment that has been issued. That was 
not a matter of reference before lir. Justice McCardie. We do not 
want the Punjab tragedies and Punjab horrors to agitate the minds 
of the people of India; again, so we want this mJatter to be discus!';ed 
before this House so that the people in England can know tlttJ.t the 
Judge had no business and no jurisdiction t.o l"pfer in his I;ud.!mlent to 
the Secretary of State and the Government of India, who are the sovereign 
powers in India. 

Mr. Chairman: I find the Honourable Member is discussing the 
judgment of Mr. Justice McOardie, and that is exactly why I ruled 
his motion out of order. 

Mr. ObaJJUl.D La.l (WP.Mt Punjab: Nonl'!vfuhammadan) : There is 
only,t)ne point I want to malte clear. You said the matter is !ub judie. 
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and it eannot be discUBsed here. Are you quite certain the matter, 
has been sent up for appeal' 

Mr. Chairman: It is an appealable judgment, as I have said, and 
that is not the only ground. on which I have ruled this motion .out of 
order. 

Pandit Sham1al Nehru (Meerut i ~i n  Non-Muhammad\U 
Rural) : On a point of law·' 

Mr. Ohairman: The Chairman is not expected to decide points of 
law. 

Pandit Shamlal Nehru: On a point of order, Sir. 

Mr. Ohairman : Order, order. 

FETITIONS RELATING TO THE lNDIAN PENAL CODE (AliEND-
MENT) BILL. 

(AKENDlrIENT OF SECTION 375.) 

Secretary of the Assembly : Sir, under Standing Order 78, I have to 
report that three petitions have been received relating to the Bill further 
to ameild the Indian Penal Code (Amendment of section 375) which was 
introduced in the Legislative Assembly by Dr. H. S. Gour. Tliese peti-
tions have been presented by : 

(1) Pandit J adab Nath Kabyatirtha, and others. 

(2) Bilbu Mahendra Nath Bagchi, and others. 

(3) Babu Chandra Mohan Taluqdar, and others. 

RESOLUTION BE THE LEE COMMISSION'S ImpORT. 
Sir P. S. Sivaswa.my Aiyer (Madras: Nominated Non-Official) : Sir, 

the Resolution which stands in my name runs as follows: 

" This Assembly reeommends to the Governor General in Council that he will be 
pleased i.O convey to the Secretary of State the opinion of this House: 

(1) that it ia impossible for this House during this session to devote to the Lee 
Commission Report which was publiShed on the 27th of May, the attention 
that it requires for a careful and thorough examinaQon of its propoaala 
in all their aspects and bearings and that for this PI11"pOS6 it is absolutely 
necessary to afford further time to this House till the September session ; 

(2) that the interval ot three n~ asked for by the House for the considera-
tion of the many important issues involved will neither cause any hard-
ehip to the services which win obtain any financial relief that may be 
eVentually decided upon with effect from the 1st of April 1924, no!' 
affeet public interests by impending recrllitment for the services in~ the 
interval which may proceed on the existing liaes ; 

(3) tbt any attempt to give effect to the recommendations of the Commissioa 
without giving adequate time to this House and the country to form 
an opinion upon proposals of a far· reaching eharaeter with their inevitable 
repercussions oD. other departments and sermes is bound to be resented 
u exhibiting a supreme disregard of Indian public opinion and to pro-
voke feelings of WIdespread discontent." 

Pandit 8hamlal Nehru (Meerut Division: Non-Muhammadan 
RUral) : On a point of ordet', Sir. May I know if 11 Member is in order 
in moving a Resolution when there is DO nesh President appointed' by, 
Bis Excellency the Viceroy f •• , . , . 
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The Oh&irman : The Honourable Member assumes that there is no 
President. I can assure the Honourable Member that there is a Presi-
dent of the Legislative Assembly. 

Pandit Shamlal Nehru : Can the President leave the statioD aDd go 
on private business in a law court Y 

• Mr. Chairman: The statement for which the Honourable Member 
has made himself responsible is not a matter for this House to consider. 

Sir P. S. Sivaswamy Aiyer : Sir, the request eontained in my e ~ 

lution is, on the face of it, extremely reasonable. I hope that before I 
sit down I shall be able to persuade the Government to accede to this 
request. The Honourable the Leader of the House made a statement 8 few 
days ago to this House, and in that statement he emphasized the anxiety 
of the Goyernment of India and of the Secretary of State to deal with 
·the recommendations of the Lee Commission's Report with the least poS:-
sible delay. Sir, I can well understand this anxiety Qf the Government 
of India and the Seeretary 'of State to deal with this matter with as little 
delay as possible. The Honourable the Home Member also took care to 
})oint out that neither the Government of India nor this House could 
possibly bind the Secretary of State in regard to this matter. We are 
too painfully aware of our limitations and also of the limitations under 
which the Government of India' are themselves labouring. We cannot 
forget them. Sir, I am aware of the circumstances under which this 
Report comes up for consideration before the Government of India and 
. the Secretary of State. Weare all aware that the superior civil services 
have been crying for the last few years for financial relief. Naturally. 
the insistmce of the services upon their demands led the Secretary of State 
to move for the appointment of this Commission, and the Commission 
having made their recommendations, the authO'l"ities in 'England are 
anxious to deal with them with the least possible delay ; but the issuCl 
involved in this Report are of a most important character. The e ~ 

mendations have very far-reaching consequences and they affect the pro-
gress and well-bcing of the country. They involve very grave commit-
ments in the matter of expenditure. It is only right that this Housf) 
should be allowed an opportunity to consider the recommendations fully 
and frame its proposals. In July last the thcn Home Member assured 
us that an opportunity would be given to this House to consider 
the Heport of the Royal Commission. The opportunity that is now avail-
able to us in this session is certainly not the opportunity that ~ n~ 

templated or that will satisfy tis. Air opportunity means an adequate 
opportunity for the consideration of . the various issues  involved. Now 
in this case the Report was published on the 27th Oif May. We have had 
other preoccupations. 'Ve were informed that this session was convened 
for the special purpose of considering the Steel Industry (Protection) Bill 
and only that. No doubt it was added that some minor Bills might be 
brought forward by the Government. Now the Report is not an easy 
document to digest and comprehend. I ,tm afraid that many of the Mem-
bers of this House have' not had sufficient time to study and digest the 
Report and grasp the exact significance of all the recommendations and 
their effect. I may even venture to doubt whether the Honourable Mem-
bers of the Goyern!Ilfnt Hlemseh'es are satistlied that they have been able 
to fead the Report, digest it and consider it in all its aspects, as lam 
Sure they would have t9 d:>. before they submit their pt:oposals to ·the 



THE LEE COlfMllisl0N'S REpORT. 2816 

.' ul· . Secretary of State. The Report (lomes to us under pec lar circumstances. 
It is a document of remarkable brevity considering the issues involved. 
The conclusions are not all fully supported by reasons. In fact, thlt 
reasons which led the Commisl>ioners to draft a report of this character 
are obvious. The neceSlOity of submitting their Report within a very 
.short time was probably among the real>Ons which induced them to refrain 
from setting out all their reasons in support of their conclusions ; and 
thi'! drawback, which is such a remarkable feature of the  Report, is refd'r-
,red to in the minute of Mr. Petrie who confeSlOes that it was not possible 
·for the Commission to set forth all their reasons in support of their recom-
mendations. Another handicap under which we labour in considering 
.tbis Report il> the failure to publi:;h the evidence on which it is based. It 
may be that the reasons which actuated the Commissioners who recom-
'mended that the evidence should not be published have some force, but in 
:the absence of materials, the information, the data, on which the Com-
missioners came to their concllL'iions, we labour under a serious disadvant-
.age in considering their recommendations and making up our minds with 
regard to their proposals. The Honourable the Home Member laid very • 
-considerable stress on the unanimity and the interdependence of the e ~ 

mendations. That the recommendations are interdependent is obvious. 
It also goes without saying that the recommendations are unanimous, and 
I do not wish to belittle such weight as may be due to the fact that the 
recommendations are the unanimous proposals of the members of the Com-
mUISlOn. At the same time I do not think that the unanimity of the Com-
missioners absolves the Legislature .from the, duty' of an independent 
·examination of their proposals. 'l'he leading organ of the European 
Services in thil> country calls this document a sort of treaty--a treaty 
between the Services and the Indian politicians. To that description I 
mUlOt strongly demur. We repudiate the description altogether. 

Now, Sir, in asking f(lt" time I should like to point out the numerous 
difficulties which surround the subjects dealt with in these recommenda-
·tions. I I>hould like to point out clearly how it is impossible to come to 
-any conclusion in thil> session and how absolutely necessary it is that we 
, sp'mld have reasonable time for the study of the Report and for a careful 
,examination not merely of the particular recommendations but of all their 
implications and consequences. And is it not necessary to consult the 
Local Government on these recommendations before the Secretary of State 
·comes to a decision' I presume that as a matter of course they ,,,,ill be 
.eonsuIted, but even the Local Governmeuts cannot be expected to have 
.~ei  recommendations ready for submission by this time.  They will also 
require time to consider the proposals and is it too much to say that even 
the provincial Legislatures are interested in this matter and have a right 
to be consulted about these various recommendations? The necessity for 
.consulting the Local Governments, the necessity for giving some voice to 
the provincial Legislatures which. are interested in the matter of the trans-
ferred services as well as other matters, the necessity for giving us further 
time-all poi.t to the expediency of acceding to our Resolution. 

I will now refer, Sir, very briefly to some of the leading recommenda-
tions in this Report for the purpose of pointing out that it is not po:,;sib!e 
to assume that there can be no honest or reasonable difference of opinion ~ 
or that these questions ac:m.it only of one re!1.sonfble solution. Now, let 
us take first the question which appeals n'lost to the services thelMlelves. 
I refer tG the question of the financial e~e  which the members of the 
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Services have been claiming. I am not one of those who hold that the 
claims of the services in this behalf to some amount of financial relief do 
not deserve consideration, but there may be a reasonable difference of 
opinion with regard to the question of how much relief they are entitled 
to. Then again prima facie the burden that is imposed upon the finances 
of this country by the proposals of the Lee Commission is a heavy one. 
It amounts at the outset to about 96 lakhs odd, and it is expected to reach 
the figure of 1 crore and 25 lakhs. Last year the Finance Minister was 
at his wit's end to balance the Budget and he was obliged to have recourse 
to additional taxation of a very unpopular sort. This time he has been 
able to balance the Budget, thanks to a windfall. The revenues of this 
country are proverbially inelastic. We had to appoint only two years 
ago a Retrenchment Committee for the purpose of suggesting meaaures of 
economy in the administration of the Central Government. These 
measures which were suggested by the Retrenchment Committee have and 
are being carried out, and before we come to affirm that our financial posi-
tion is thoroughly satisfactory or that we can depend upon an aSllured 
surplus in the future, we are invited to consider proposals for imposing 
an additional burden of about a crore. Now let me remark here that 
this estimate of a crOre is at best only approximate. There are several 
items in the relief which is proposed to be granted which have not been 
properly evaluated as admitted in the report of the Commission. For 
instance, take the question of the family pension fund. What amount of 
burden the Government will have to bear and what amount of contribu-
tion the members will have to make we do not know. It is quite possible 
that the fund is made up entirely of contributions by the members them-
selves, but I am not aware of the faets. Then again take the question of 
amenities in the way of medical relief. There again it has not been pro-
perly worked out. It is hardly necessary for me to refer you to chapter 
and verse to support my statement that some of the items of relief which 
are recommended by this Commission have not been properly evaluated. 
The calculation that is to be found in the Report is at best a rough cal· 
culation. . 
Now let alone the approximate character of the calculations or the 

fact that they are only rough calCUlations. We have to consider the 
bearing of these recommendations upon the other services and the other 
departments. Weare all aware and the Government equally so that any 
demand by one department and any concession made to one department 
has an inevitable tendency to react upon other departments. In fact the 
demand is infectious, if I may be pardoned for the use of that expression. 
It spreads sympathetically to all the services and the departments, not to 
Bpeak of the other departments and the other services. It is enough for 
me to refer to one. I see before me already the grim spectre of the mili-
tary department casting· a portentous shadow before us. Mr. Richards, 
the Under Secretary of State, informed the Honse of Commons a fe. 
days ago that the Indian military rates of pay were being considered and 
that the allowances of married officers in the army were being considered 
and that they hoped to arrive at some conclusion sooner or later. The 
Honourable Sir Basil Blackett informed my friend Diwan Bahadur 

~ n  . Rao ~ ~e . days ago that thee cost of the superior i~ 
servui.es had rIsen ~n the Jast ten years by a crore. I have some mis-
givmg that it WQ.S an un<J&r-estimate. However, I am willi:qg to ~ 
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..-it at that. I remember to have seen larger figures of the increase of the 
oost of the civil services. He also informed my friend that the cost of the 
military services during the last ten years had gone up by 5 crores if my 
recollection of his reply is accurate. Now, we must remember this fact, 
that the strength of the establishment of the superior civil services is 
very much smaller than the strength of the elitablishment of commissioned 
officers in the army. The total strength of the superior civil officers is 
something like 4,270 and odd. In the army it comes to 7,000. We ma" 
therefore expect that, if this demand is followed up by a similar demand on 
behalf of the army, we shall be let in for nearly double, if not five times, 
the amount of expenditure. I do not know whether my apprehension that 
it will be five times is likely to be correct or not. However, these are 
matters of detail into which it is unnecessary for me to enter, which the 
Finance Minister may be left to solve at his leisure; but one thing is 
clear. If the cost of the increase in the various items of pay, allowances, 
amenities and so on amounts to a crore, the cost in the case of the military 
services is likely to be about double. Then again remember another fact, 
that in the case of the civil services there is a distant prospect of diminu-
tion of the burden as the process of Indianisation begins to make itself 
felt, but how much more distant is that prospect with regard to the mili-
tary services. Now, if you remember the bearing of these recommenda-
tions upon the other departments and upon the other services, it suggests 
the necessity for a very cautious and a careful examination of the whole 
subject, not a hasty commitment to the conclusions recommended by the 
Lee Commission. 

In connection with this question of pay and allowances, let me in 
passing refer to one recommendation and that is in regard to the remit-
tance privileges. I was under the impression that these remittance pri-
vileges were proposed to be granted in view of the necessity of officers 
having to remit money for the maintenance of their wives and children 
at home or for their education ; but, when you examine the recommenda-
tions, you find that it contains no condition whatever, no qualifications, no 
restrictions. The qualifications and restrictions are to be found in the 
case of Indian officers of the superior services who may be entitled to 
overseas pay and who may happen to have their wives or children staying 
in Europe. In their case it is made a condition, but in the case of the 
European officers there is no such condition or qualification proposed. 
Apart from any question of the burden of this remittance privilege, there 
is this further aspect of an invidious distinction which has not hitherto 
been drawn between the European and the Indian officers. 

Then again take the question of commutation of pensions. It is 
proposed to be raised from.QDe-third to one-hal!. It may be that the system . 
of .commutation of pensions has much to commend it. but surely· there 
ought to be some limit, and are we sure that the proportion which under 
the existing rules is one-third, which if I remember aright was raised from 
one-fourth to one-third, is not adequate and why it is necessary to raise 
the proportion to one-half' It will have the effect of adding considerably 
to the liabilities of the State. 

Then, Sir, with regard to the other concessions, you cannot prevent 
them from being applied for by other services as. well. Take for example 
the house-rent question. Yo! eannot i ~ grant-further relief in the 
matter of house-rent to one service and refuse to grant it to anolter .. , 

• • • 
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~e i e. They more or less always labour under the saine conditions. I 
do not say that the fact of the grie,oance being fairly widespread is an 
argllmE'nt against the recognition of the grievance. It shows that it is 
necessary to proceed with some amonnt of circumRpection. Now, 
'With regard to all these various measures of financial relief, if 
the recruitment of the services could have been so manipulated that the 
.aggregate burden on the exchequer would not be increased, it might have 
gone some way to mitigate the objection of the country to the proposed 
.addition. But I am afraid that this method of mitigation has not been 
adequately explored. 

Coming now, Sir, to the organization and recruitment of the services, 
thE'se are questions which cannot possibly be separated from the other ques-
tions contained in the Report. I may acknowledge here that in the matter 
of the provincialization of the services which are now all-India services, 
.some advan<le has been made. I may also acknowledge that in the matter of 
the Indianizati()n >Of tbe . all-India services some. ad vance has been' made in 
the proportion. But the ad,;ance that has been recommended has not been 
such as to satisfy the expectations of the country. Now, we find that 
among The reserved services there are the ]'orest Service and the Engineer-
ing Service Irrigation Branch proposed to be reserved. So far as the 
Forest Service is concerned, in the province'! of Burma and Bombay it is 
not reserved. So far as the Public \V orks Department is concerncd, the 
Roads and Building Branch has ~een transferred in several provinces, 
but the Irrigation Branch has still been reserved, because it is said that 
any mismanagement of irrigation works may end in serious calamity, 
may end in the failure of crops and may cause a widespread calamity. 
But may I point out, that having regard to our experience in the south, 
there is no  reason to entertain any such apprehensions. Taking the 
Forest Department, I am not aware that the conservancy of forests in the 
Native States of Mysore and Travancore is not up to the mark. In thore 
states the Department is managed by Indian officer:;;, and I should hesitate 
to accept the position that the Forest Depai"tment involves responsibilitil's 
of such an onerous character that we do not possess Indian talent in 
sufficient measure to senoe the needs of th 1t Department. Then take the 
Irrigation Branch of the Public W orks ~ en . Spl'aking from my 
experience of the working of the Irrigati'ln Department in Madras, the 
districts in which the irrigation services have been manned or in which 
the irrigation of the district has been looked after by Indian engineerS 
have been quite happy and contented. I may even go the length of 
saying that the Indian engineers have been specially conspicuous for the 
success with which they have been able to manage the maintenance, and 
not merely the maintenance but also. the construction of irrigation .~. 

Some of the recent irrigation works on a large scale which have been con-
structed in Madras have been constructed by Indian engineers, and it is 
an object lesson not to be thrown away that one of the finest feats of irri-
gation engineering in the south is one which has been carried out by the 
My80re Darbar for the purpose of damming up the waters of the Cauvery. 
It is an irrigation worK of the first magnitude. It might not perhaps com-
pare with, the Sukkur Barrage, but it will occupy a very respectable place 
among the chief irrigatipn works of India. The Kanambady reservoir 
was an irrigation wf\1'k whlch was desienco and e ns ~ e  bv Indian 
agency entirely. Yi e have no apprehensions ~ e e  that either the· 



, 
THE LEE OOIOllSSION'S REPORT. 

construction or the maintenance of irrigation works will suffer if entrusted 
to Indian agency. Far from. that, the maintenance of irrigation works 
by Indian Cligillncl's will be far more of a success, as they are officers in 
closer touch with the people and possess a better understanding of their 
wants. However, it is not necessary for me to expatiate further upon this 
point. I mention it OJJly to show that with regard to the further reserva· 
tion, the continued reservation, of Forestli and the Irrigation Branch of the 
Engineering Department, difference of opinion is reasonably possible aJld 
is legitimate. 
Now, Sir, there are all sorts of inquiries in the air, inqmries as to the 

manner in which the reformH have worked, and so on. Is it unreasonable 
to say that the pOl!l!ible extension of the area of transferred subjects is not 
beyond the sphere of practical politics! Even if we do not have any 
Royal Commission appointed, additions to the list of transferred sub-
jects can be effected under the Government of India Act, and without 
nskiug thc House to commit itself to any special opinion upon this subject, 
I would only point out to the HouNe and the Government that the exten-
sion of the list of transferrcd subjects is not outside the region of practical • 
politics ; and if any such transft,t· o,;hould take place, that is a factor which 
will have an influcnce upon the decision of some of these questions. But 
however that may be, when I now plead only for further time for the 
consideration of this question, all these vlllrious factors which I have 
mentioned may be reasonably expected to induce the Government to grant 
our request. 

I should like to make only one or two remarks about one or two of 
the other services. Take now the security services. It is a common 
ground between me and the Lee Commission that it is desirable in the 
field of the security services to reach an equality of strength between the 
Indian 8l1d the European ell'mE'uts in the cadre as early as poil..<Uble. They 
contemplate such all equality at the end of 15 years in the case of the Civil 
Service and at the end of 25 years in the case of the Police. Is it not 
possible to think otherwise T May we not reasonably contend that a shorter 
period should be fixed for the attainment df this equality' Supposing I 
wish to attain equality between the two elements of the cadre, I might 
suggest a period of 10 years. If equality is to be reached,  say, in a period 
of 10 years, it can OInly be by the Htoppageo of English recruitment. How-
ever, even if you think that there are objectiona of an insuperable 
character at the present moment having regard to the existing consti-
tutional position to the complete stoppage of recruitment, which I think 
may be safely carried out in view of the fact that it will take 10 years 
more to attain equality, supposing you cut down the English recruit-
ment to 20 per cent., even then it will take 12 years to attain equality. 
These are circumstances which may lead ssi ~  to different conclu-
sions and these are matters the consideration of which cannot be al-
together put off ; and it is all the more necessary therefore that we should 
have ample timc to examine the ~ e  carefully and come to considered 
conclusions. . 
There is one service, Sir, to which I have not yet adverted, and that is 

the medical service. The recommendations of the Lee Commission in 
this respect offer an ellsy °tnrget for criticism. In so far as they recom-
mend the separation of the civil medical service from the military, I am 
at one with them, but in so ~  as they recommendJl unified Royal Arm7 
Medical Corps for the purpose of looking lfter the needs of the Bfitiah 
L87LA •  , ~ 
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units and the Indian units, I must protest with all the earnestness I can 
eomma-oo. We do not wish to have the health and care of our troops 
oommitted to the Royal AnnyCorps and to be dependent upon that 
'!Ier'vice'; not that I am suggesting any reflection upon the <mpacity or 
ability or skill of the Royal Army Medical Corps but there are serious 
disadvantages involved in that course. In the first place, the Royal Army 
Medieal Corps worud Dot be subject to the Government of India but would 
. be subject to the control of the War Officc ann the Imperial Government. 
and the Indian Government will have very little voice with regard to that 
Corps;. In the next place, the Royal Army Medical Corps has always 
admitted only persons of pUl'e British blood and has never admitted 
Indians. We do not want to pay for a corps from which our own country-
men will be e:lOOluded or which will not be subject to the control of the 
Government of India. There is another factor yet. The Royal Army 
~  OCll'pll, lUI DOW constituted in India, is for the purpose of providing 
for the health. of the British troops. I look forward to a gradual and a 
steady diminution in the nnmller of British troops aud it necessarily 
involves a gradual diminution in the strength of the medical personnel 
re4uired in regard to the British troops. I should therefore have the 
strongest possible objection to forming a unified medical corps to be callcd 
the Royal Army Medical Corps and dependent not upon the Government 
of India but upon the control of an outside authority. The recommenda-
tions of the Lee Commission are based upon what I may perhaps presume 
to Ball an antiquated document, Lieut.-General Burtchaell's Report. At 
the rate at which the world is moving a document of 1919 may fairly be 
regarded as antiquated. There was a bJ11'ning question and Lieut-General 
Bnrtchaell framed a Report after the Verney-Lovett Report. But subse-
qU8Qt to that, we had another Report by the Esher Committee which went 
into tbA: whole subject, very elaborately examined all the various alter-
n i ~ proposals and came to conclusions. Not that I am in agreement 
wit« the conclusions of the Esher Committee. I welcome the recommend-
.twns .{)f. the Lee Commission in so far as they advocate a civil medical 
ser-vice but. the proposal to form a unified Royal Army Medical Corps is 
one-which. to. my mind, is open to the gravest possible objection. 
Now, I pBM on, Sir, to one proposal of the Lee Commission which has 

lIlY UBqalified approbation and that is about the appointment of the Public 
Seniees. Commission. Now, these questions which are dealt with by this 
Report are all so complicated, sa intricate, so interdependent, that they 
e i~  larger allowance of time than we have had for their con-
sidftation. It .may be said that there are questions of an urgent character 
w;biearoanaotafford to wait for three months, but my Resolution ee ~ 

that! contingency. I nggest that, if there are urgent questions of recruit-
JD8nt.durimgthis interval of three months, you may proceed to recruit on 
the'tlxisting lme.. That is a fair and a reasonable offer. I do not ask 
you to..top ·alLrecruitment during this reriod of 3 months and cause any 
plausible it;lconvenience or injury to public interests. In the matter again 
of reUef {)f individuals, if you find that there are ~es of urgency where 
aom,,·relief· ~ to be granted, sPtlaking for myself, I have no objection to 
"QUI'. grlUJ,ting relief, provided that yon do not commit yourself to any 
deeilJio;Jl-;uJ)O.n the question of principle or policy involved and provided 
yOQ. e ~  th&t. ~~  aUowanceor sum th .. t may be paid to an indi-
i .~ ~  ~ . e capable of readjustment ill the event of a contrary 

" 



TBB LBB OOIDIISSION'S BBPOBT. 
_1 

decision. 1£ you do not have to make any payment noW. by way of 
immediate relief and if you consider that it would be a hardship to officers' 
concerned to have the relief for which they have been ctaiming a'lld which 
now seems to be in sight postponed, I have no objection to its being granted 
with retrospective effect from the 1st April 1924 as recommended by the 
Lee Commission.  I make these offers because, I think, they are only fair 
and I think that they obviate the neceRSity for any decision upon any quts-
tion 0If principle or policy. If you can do these two things, if you can 
grant retrospective relief, if you can make the appointments which mat 
be required during this interval of three months, I fail to see how public 
interests can possibly suffer or how indi\'idual ofYieers 'can" sutter any n ~ 

ship in the event of my proposal being accepted. I submit, Sir, that the 
requeit that we have made is extremely reasonable and I hope that tl1e 
Government will !'lee their way not merely to granting this request of ours 
but also to supporting the request and sending the &solution of t1iis 
House to the Secretary of State with their own strong recommendation 
for the purpose of postponing a decision on these matters to the end of 
September. Let me only add this that any attempt to rush into a decision 
on such important questions cannot fail to produce the impression that tile 
lIervices have been exercising their influence upon the ~ e n en  of India 
and the Secretary of Stat.e. Any impression of that kind· is certainly 
not calculated to promote their popularity er to make our deliberations 
more cordial than they are at the present moment. 

With these words I move my Resolution. 

Mr. Ohairman : Resolution moved : 
" Thill Assembly recommends to the Governor General in Couneil that he will be 

pleased to convey to the Secretary of Stute the opinion of this H01llle : 

(1) that it is impossible for this House during this _ion to devote to the Lee 
Commission IWport It'hieh was publishe(r on .the 27th of May,·the attentiOn 
thnt it requires for a careful and thorough ,eI&JniDatiea' ofi" ~ ia 
all their aspects and e ~ and ~  for ~is purpose . it, is ~~11 e1  
neeessary to afford further bme to thlll House till the September seasion ; 

(2) that the interval of three months asked for by the HoU88 for ,the considera· 
tion of the many important iuues involved will lleither ea:use any bard· 
ship to the Ken-ices which \\ill obtain any financial relief tlaat· may be 
eventually decided upon with effeet from the lilt of April 1924; ner 
affcet public interests by impending recruitment for the' services duriag. 
the interval which may proceed on the eDstiDg lines ; 

(3) that any attempt to give effect to the reeommendatioll8 of the Commission 
withont giving adequate time to this House and ·tlae ~ to lOriB 
an opinion upon proposals of a far· reaching eharaetor with tIieir inevitable 
repereussions on other departments and servi"ee8 is' bouna to be reselitecI 
as exhibiting a supreme disregard of Indian Jillblie:opiDion and' topro'YOke" 
feelings of widespread diae!)ntent." 

'!'he Honour",ble Sir Aleunder Muddiman (Home "Member) : Sir, 
if I rise early in this debate, it is because, I think, it is desirable that I 
should make clear the position of Government in regard to this ResolutiOJ. 
as early as possible. Such a statement, moreover, may possibly save the 
time of the Iiouse. I propose to confine myself strictly to the termii of 
the Resolution which has been so ably moved by my friend opposite. Be 
has made, I think, a considerable study of the Report as is cHlsily seen irolll 
his speech, but the actual Resolution merely deals with the '1UestiOL that 
~e Report should be br?ugl¥; before this House foJ;, the purpose of con-
slderabon. The Resolubon asks that the ~ s s of·the Lee Cominulio. 
8hould be e1amined during the September. s~ n. The HOJl(lurablir . , 



LEGISLATIVE ASBEJmLY. 

[Sir Alexander Muddiman.] 

Member argues that the interval will neither cause hardship to the services 
nor affect the public interest. He contends that any attempt to rush the 
Report of the Commission through this House would lecl.d to i ~ ,lis-
eontent and would, in fact, amount t.o a breach of the various undertakings 
which have been given on this subject from time to time by flly predeces!.or 
&'itd by myself. Sir, it is most desirable that. in II matter 01" this kind we 
should look at all the interests concerned. I was a little struck in the 
Honourable Member's speech by the amount of time he devoted to the 
services. The services are, of course, very important, but the recom-
mendations of this Report do not merely confilH' themselws to the services. 
They are of a wider character. And 1 wish to empha.<;ise that the urgf>ncy 
of the report rests on a three-fold u;:sis .. It rests on the progress towards 
provincialisation. It rests on the progress towards lndianization. .And 
it rests on the well-being of the services. It does not rest on the one faetr)r 
alone. 

The Warrant of appointment issued ~  His Majest.y ,,"hem he appoint-
ed the Commission specifically directed the Commission to report " with 
as little delay" as possible. I wish to take this opportunity of acknow-
ledging the great expedition with which the Lee Commission brought their 
labours to a unanimous conclusion. 'l'lwy :t8.<;emuled in luciia on ~ 4th 
of November 1923 and they finished thcir r('port on tlll: ~  of March 
1924, though it was not received in India ti!i tlw 21st of l\j,I.Y 1924. Their 
recommendations, as my Honourable friend ha.<; informed .. he lIouse, L.r.:: 
of the greatest importance and are of a far-reaching character. I aceept 
this. Still, an early decision 011 their proposals is of importallee---of 
great importanee to those of the services wh!ch are i in~ to know what 
is to be their future, of great importance to til!' ~ n en  of India who 
want to know their position in connection with the services and of great im-
portance for the purpose of future recruitment. The latter will be 
seriously prejudiced as long as matters are left undecided. These are 
all important points. I will quote here what the Royal Commission them-
aelves say on this point : 
" We would a1so venture to urge that there should be 8.11 little delay 8.11 p088ible 

ill eonsidering and aetu.g upon our proposalB. We have striven to respond to .the 
otlleial request that we should treat our inquiry as a matter of urgeney, and having 
done 10 we suggest that the poIIition ill one in whieh the prineiple of biB dat qui cito dat 
ill of apeeial application. ' , 

Here I should like to make it perfectly elear that this reference is not 
merely intended to apply to the relief of the serviees but to a rltpid dis-
posal of the other reeommendations eontained in the Report. So much 
Sir, for the urgeney of dealing with the  Report. But I have no inten-
tion of suggesting that when you are dealing with this report you IIhould 
deal with it in a haphazard way, witho:ut due consideration and without 
due examination. I said once before that I huye no desire to rU1)11 thil! 
House on an unwilling discussion of the Report which even we on this side 
have not examined in the way in which n~ IJllg'ht to befM') coming to a 
final conclusion. In spite of the urgency of the Report, the Government 
of India and the Secretary of State are prepared, and have always heen 
ready to give an opportunity to this House to express it.s views on the pro-
posals before we arrivekat conclusions. Such a promise, t{) my mind, 

.~ not be properly-e i~  out by our attempting to rush the Rellort 
through in a session like this. As my Honourable friend said, this lIession 
was called for for a specia>' purpose. It is a mere aecident that' the Report 

(  ( ~ I. 
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happened" to be published on the day the session started. We brought the 
Report to your notice as early as we could regardless of the consequences 
which such a course must bring upon ourselves. The session, moreover, 
has been one of a very arduous charlfcter and Honourable Members have 
frequently been detained in this House up to late hours and 1 may say 
Members on this side of the House too. Therefore, if the House is really 
anxi<lus to discuss this Report on its merits, as my Honourable friend 
no doubt says, there will be no difficulty on this side to give an assurance 
that that opportunity should be given. But we cannot contemplate the 
possibility of this Report becoming, as my Honourable friend said, an anti-
quated document. An antiquated document, accordingly to his definition, 
is a document which goes as far back as 1919. According to my defini-
tion it will be a document that does not go nearly so far back, and in any 
case we cannot possibly contemplate the possibility of the Lee Commissi<ln's 
Report getting into that position. Therefore the discussion must take 
place as early as is compatible with the considerations which my Honourable 
friend has so ably put before the House. We on this side are perfectly 
willing to give an adjournment to enable the Report to be discussed in • 
a reasonable way after due examination. That, Sir, has been our position 
throughout. But the postponement sh<luld be on bona fide grounds. The 
House, when it meets 11S in September next, must be ready to discuss the 
Report on the merit'l. 1 will deal as frankly with the House as the Honour-
able Member has dealt with me. He asks -I think that no decision should 

1 P.lI. be arrived at on any question of principle or policy 
till the House had an opportunity for considering 

the Report. Sir, since 1 last addres.'led the House, 1 have had an oppor-
tunity of communicating with thc Secretary of State and I have reccived 
instructions of a different. character to those which 1 communicated to the 
House the other day. Honourable l\fembel's will J'ememher that certain 
matters were reserwd as urgent, and there Wo.o; a fear in the minds of 
many Member!! in this Honse that on these matters orders would be passed 
behind their backs. Put. in hlnnt lan!rua!re, that was the fear and thllt 
was the cause of Rome distrust. Well, I think 1 can disabuse their minds 
of that fear. I am prepared to !rive, on behalf of the Govemment of India 
and also of the Secrejary of State, a pledge that no decision <In any ques-
tion of principle or policy shall be arrived at t.ill this House has had an 
opportunity in the September session of examining thil matter, on the 
understanding that the House passes a Resolution substantially in the 
terms of my Honourable friend's Rf'.'.;ollltion. I shall be willing to ~ . 

it, and 1 hope the House will be willing to accept it. 

Mr. A. Rangaswami Iyengar (Tanjore cum Trichinopoly: Non-
Muhammadan Rural) : Are those the Secretary of State's instructions f 

The Honourable Sir Ale:nnder Muddim&n : Those are the view. 
of the Secretary ()f l:itate and t.he llm'ernment of India. 

Mr. V. J. Patel (Bombay City: Non-Muhammadan Urban) : That 
a Resolution should be passed in the terms in which Sir Sivaswamy has 
moved it' 

Mr. K. Venkataramana B.eddi (Guntur cum. Nellore : Non-Muham-
madan Rural) : JIas the Rellolution been communicated to the Secl'(!tarv 
~ ~~  . 

The Honourable Sir lle:nnder 1 i~ ~ It would be r,ther 
difficult for. him til l)ass orders if it had not. We have met you .~ e  .. , , , 
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we can both the Government of India and the Secretarv of State. We 
. have ~i e  to deal with the House perfectly frankly, and I put t.he Cll..'l(l 
before you in the simplest manner 1 can. If the House accepts that view, 
ample opportunity will be allowed to the Indian J.Jegislat ure to discuS!! 
the conclusions of ilie Report. There must be no suspicion however that 
we are' wating our·time in the meantime. The Government of India and 
Ute Local Governments must proceed with the further examination that 
my Honourable friend refci"l:ed to ; they must go through the Report and 
eJUWline it in every WB)·. There are many complicated illrmes in it. We 
cannot put this aside for a moment, we shall have to do an we can in the 
nest ~ months, otherwise the delay of the interval would be of no 
value· at all. It is of course true that the decision to grant relief to the 
services with effect from the 1st April goes some way to meet the immediate 
urgency of issuing orders. If Honourable Members think too ~  con-
sideration has been laid on this point, I would like to remind them of the 
history of this case. The pay of the superior civil services in India was 
revised generally about the end of 1919 as the result of a Commis..'1ion, 
which reported in 1915. The decision was arrived at in 1919, and that will 
fall within the Honourable Member's definition of an antiquated document. 
At that time, before the end of 1920, this policy had broken down. '1'0-
wards the end of the year 1920 and in 1921, a very large number of memo-
rails were received from members of the Superior serviees complaining 
of the inadequacy of their pay and pensions. Well, Sir, there was, and 
there is, a widespread feeling of discontent in thl' Services-that is Ul!deni-
able and, however you recruit your services and whatever your form of Gov-
ernment, and whether you pay y()ur services or do not pay them ade-
quately, it is not wise to have discontented services. That I think thc 
House will readily admit. I merely put this point to the House with the 
object of showing, that if relief is granted from April 1924, that relief 
will be to meet cases of grievance at least three years old at that date. 
Well, Sir, I do J.lOt know that I have much more to say on the point. I do 
not propose, nor do I think after the announcement I have made to the 
House, it is necessary or even in order for me to refer to any of the details 
of the Report. We take the Report as a whole ; we say we shall postpone 
diseussion at your request, and we will take it up in September. Therefore, 
I do not propose to take up any of the points of the Report itself. I trust 
the House will think I have dealt qnite frankly with it and that the state-
ment I have made will shorten this discussion. 

Pandit JrIada.n Moban Malaviya (Allahabad and Jhansi Divisions: 
~ 8 .n Rural) :  I beg to move: 

" That for cla1l8eB (1) and (2) of the Resolution moved by Sir P. Sivaswamy 
Aiyer, the following two clauses be substituted ; 

• (1) That the questions raised by the Report cannot be separated from tho 
all·important qUeBtion of self· government in accordanee with the demand put forward 
bJ',!Qie ·ANemblY in· FebJ1lary last, to which no· satisfactory response has so far bClIll 
made, and that both the questions ought to be determined simultaneously ; 

(2) That in any ,..ase, when the proposal!! contained in the Report are examined, 
they must be examined as. a whole, and this cannot be done before September '." 

In supporting this amendment, I wish at the outset to thank the 
Honourable Sir Sivaswamy Aiyer for the excellent manner in whidl be 
has pleaded for the postp()nement of the e ~  on this Report. I also 

. i~  tbe HonOurable the name Member for the admirable manner in 
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which he has put forward the view of the Government and has agreed to 
meet the wishes of the House so far as they are expressed in Sir Sivaswamy 
Aiyer'l> Hel>olution. I am thankful that the Honourable the Home Mem-
her recognilSel> the justice of the demand that this Report shall be considered 
at the proper time, and I thank him for it, but I submit, Sir, that I do not 
agree with him as regards the condition he has laid down. The Honourable 
the Home Member said that the Government were prepared to agree to the 
postponement of the discussion, to agree that they would not take an,. 
action in regard to any matter of prineiple or policy on the Report of the 
Lee Commission if the terms of the Rel>olution of Sir Sivaswamy Aiyer 
were accepted by this HOUl>e (Dr. H. S. Gour : "Substantially accepted "), 
I>ubstantially accepted by this Houl>C. It is only there we seem to disagree, 
only I>omewhat, and I hope when I have laid my reasons before the House, 
the Honourable the Home Member, with his fairness, will see the wisdom 
of accepting the alteration I suggest.. Now, Sir, so far as the reasons 
for postponing the consideration of the proposals are concerned, they have 
been so well put forward by Sir Sivaswamy Aiyer that I shall not take up 
the time of the HOUl>e by dwelling on them. I want rather to dwell on the 
reason for incorporating what is my first clause of the amcmlment in t.hiB 
Resolution. There are two aspects of the Lee Commission's Report, one 
is relief to I>uch members of the servicel> as think they ought to have celief. 
The other is its effect upon (1) the finances of the country, and (2) upoD 
the constitutional progress which most MlpIlbers in this House have at 
heart. The Lee Commission's recommendations cannot but affect the con-
stitutional progress whieh is just now under comideration, and it seems 
to me, Sir, that the recommendations of the Lee Commission have comc in 
rathl'r prematurely before the House and the Government. I need not 
dwell on the fact that when it was propo.'led to appoint the Lee Commis.<;ion, 
the predecessor of this House recorded its protest agaimt the proposal. 
'fhe Commission was appointed against the protest of this .~ and there 
il> a widel>pread opinion in the eountry, that the question of the recruitment, 
pay and prol>pects of the services is so intimately connected with the ques-
tion of constitutional advance that the one ought not to be taken up until 
the other har, leen considered and satisfactorily settlej. That Ollll\ion 
has unfortunately been ignored. The Commission has met, and what was 
claimed, what was rather described by the Honourable the Home Member 
as a virtue might be regarded as one of its demerits, namely, that while 
it met on the 4th of November in five or less than five months the Com-
, mission has dealt with 1,300 replies which were received to the question-
naire which was issued by it, has examined 411 witnesses, has considered 
the statements of all these witnesses and all these correspondents and came 
to conclusions. Sir Sivaswamy Aiyer has drawn attention to the fact 
that the conclusions of the Commission are expressed in very brief langu-
age. The real>onl> are often absent. I am not :mrprised that they are, 
because I venture to say-I regret to say it--that the Commission could 
not give sufficient time and attent.ion to the very important questions which 
they had to deal with, that they ha"e just put down the conclusions which 
they ~  they should report to Government, and have not endeavoured 
to offer reasons for many of the conclusions which they formed. There 
is another drawback. In the e:1se of n'-I previou'3 IUJyal Commission, ijl' 
far HI> I am aware-at least, so far aH India is coneerned-has the eviuent'c 
offered before the Commission heen kept back from the puj,Ue. WWl thp. 
I slillgtOll Commission Report-20 Volumes of e i en ~ were published. On 
this imj;)ortant question, which will add a ~~i e  to the b1ifdeD. 
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of the tax-payer, the Commil!lSion decided not to publish evid.ence. They 
have stated their reasons for not doinlr so in their Heport, and I Imhmir, 
Sir, that those reasons cannot satisfy anybody who looks into that Report. 
They say that many witnesses said that they would prefer to give evidence 
in camera, and they say that if they had insisted upon those witnesses 
giving evidence in public, the valuable evidence which they had t'l give 
"\tould have been lost to the Commission and to the Government. They say 
out of 411 witnes.<;e.<; only 152 were willing to be heard in public. I submit 
that those witnesses who had not the courage to put forward the state-
ments which they made UPOJI a public question in public, but who wanted 
that their evidence should be taken in camera and should :)e I'l1t on the 
shelvCb of the India Office,-those witnesses are not entitled to claim that 
any utterance which they made, or any statement which th!'? put forward 
before the Commission, should affect the judgment either of the Com-
mission, of the Government or of the n ~ . The i~  r,(JUl'Ke fur the 
Commission would have been to tell these amiable witnesses that they were 
not required to help the Commission with their evidence. that ir they 
wanted their evidence to influence public decisions, whif'h would mean 
an increase of burden on the gellet'al tax-payer, they must have the courage 
to state their opinions in public so that th£'y milrht be scrutirused, examilwll, 
weighed, and either accepted 01' rejected. I think, Sir, the first thing 
the Secretary of State should be requested to do therefore is that he should 
publish the evidence of the 152 witnesses who agreed to give their eVI-
dence in public. That evidence should be available to the House and to 
the country. I do not say that the evidence whicll was rerN'ded may not 
be valuable but we are not in a position to say that it is. There is no rea-
son, absolutely no reason, placed before the public or the Government to 
justify the idea or to justify the belief that that evidence was really valu-
able, and I therefore submit that this is the second circumstance which is 
agairu,t the ·Report, and it SUpportR the plea that the Report should be 
carefully considered in all its aspects. Now, Sir, this becomes the more 
important for another reason. 1'he refusal to publish the evidence, the 
insistence on treating the evidence given in camera as confidential 
strengthens the view that the evidence which has been given would seriously 
affect the constitutional advance which we Indians at any rate 
have very much at heart. The question of the services ancI the question 
of the constitution of thc Govcrnmcnt which they arc to Ecrve are very 
closely intermixed. You cannot deal with the one in disregard of the 
other. Here we have this H.eport which seems to have been written in 
blissful ignorance of the circumstance that sclf-governult'nt, even pro· 
gressive responsible Government, is the goal of British Jlolicy in India 
declared by the British House of Commons. So far as the Commission 
is concerned, one might imagine that they were not aware that  that was 
a fact. They have gone on to deal with the question of how the superior 
the central.services, should be constituted and what arrangements should 
be made, what inclusions and exclusions should bc made, in regard to t.he 
provincial services on the basis that things as they are will continue til 
exist almost till eternity. They have ignored the possibility of a further 
extension of the transferred subjects. They have ignored the possibility 
of any element of .responsibility ~i~~ introduced in the. Central Govern-
ment. They have Ignoreq the pOSSIbIlity of autonomy beIng established in 
the ,Provinces, all ~ e ~ which ~ e td!day reserved subjects being 
transferred to the care of MInIsters actIng under the influence of the local 

/" 
, . 



THE LEE OOMMI88ION'S BEPORT. 

Legislature. Now, Sir, we know that the Government . have alrclld:, 
appointed a departmental committee to investigate the vossibilitks of 
advance within the ~ ne s of the ACt. I suppose lJf, one here ",HJ 
dispute the proposition that has been asserted more than (,nee, the ~ie  

that has been put forth more than once, that within the f"ur coruel."ll of 
the Act many if not all the subjects which are at present reserved under the 
Provincial Government can be transferred. Now if as is possible, theAe 
subjects-are transferred, all entirely new basis will have to be provided 
for classifying the services. .A.nd if further there should be an element 
of respon;;ibility introduced in the Central Government, ~ questio:l will 
have to be reconsidered from that point of view. But one might say: 
" Well, suppose the proposed classification is aceepted, where woultl 00 
the difficulty in exCluding the subject!'; which may be tralJsferred in the 
future from the list and dealing with them on the basis of the present in-
clusions ,  " The difficulty will be thi:r-that the posts which are reserved 
will become obstacles in the way of further progre.;s ; vested interests wHI 
be further strengthened, those who hayc a elaim un the reserved posts 
in the services will railSe an objection Ilnd will want to be further serlUred 
in their positions, will probably raise objections to a further developme:;t 
of constitutional Government in the Provinees. For· the!;;: rea"!ons it is 
obviously undesirable that the qucstion of the services, of the' further clas..u-
fication of the services, and thc manner in which the recruitment should 
be made to these differently classified sen-ices, and the salaries which should 
be given to the memhers of these varioll's f'erviees. and the other rules whieh 
have to be framed in regard to the sl>rvice.;, should all shmd for a while 
until the question of cOIL'ititutional reform has been discus.."'Cd and settled. 
It might be said that the qnc';tion of constitutional reform might take a 
very long time to settle. I do not know, Sir, if that wouln. be a correct 
view. At any rate. e\'erybody should I hope agree that that is a view on 
which two op;nions might be held. The Government of India ~ coni-
mitted themselves to a departmental inquiry. A committee has been 
announced and is going to sit. That committee has to report early. The 
Secretary of State has said that this is a preliminary investigation and that 
it will not settle the matter. Weare in the hope that "hen this preli-
minary inquiry is finjshed, as a result of the reeommendation8 of thi<; pre-
liminary committee, there may be a further committee or commissk'Q 
appointed or a round-table conference convened to discuss what advance 
should be made in the direction of constitutional reform. We are in the 
hope "that a real and substantial advance will be made both in the Pro-
vinces and in the Central Government. We therefore feel that the ques-
tion of the further classification of the sl"rvices and their emolliments should 
not be decided at this moment. This is prejudicing the C'l.<:e for consti· 
tutional reform. The view point of the IJee Commission is different. They 
have·not looked at it from the point of view that the Government in India 
ia going to be responsible Government. The basis of their recommenda-
tions is not that hereafter Indians are to rule and govern in theIr own 
country. The basis of the Lee Commission's Report still is how many 
Indians might be admitted into the services. The real basis ought to he 
how many Europeans will in future be ne ess ~  for the various depart-
ments of the Government. There is no desire ou the pa!'t of us, Iudians, 
that any existing member of, the variow;-servicel should suffer any injur,y 
or any loss. There is no desire that th08Q, who 4re already in svvice 
should not be treated with all the fairness which is due 10 them and to 
_ the 1¥--payer. But ee in ~ there is a si e ~  tlw obligationa.of the 
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people should not b!' ~n e se  and that all future recruitments should ~ 

made on the basis that the Governmcnt is going to be n ~  by Indians. 
The Preamble of the Act of 1919 has placed it distinctly in the ~ ~ 

of the Act that the increasing association of Indians is an essential part 
of the policy of His Majesty's Goyernment. You cannot think of ach!E:'\oing 
progressive responsible Goyernment within any reasonable period o! tirue 
if you will not make up your mind to stop further reeruitment in the future 
in England. You must make up your mind that all future recruitment 
must be in India. That does not mean that we shall not invite and welcome 
the co-operation of our English fellow-subjeets where we need it. We 
shall invite them. 'Ve have invited many in the past and '\':e shall ir:vite 
as many as we shall need in the future but we shall invite them as experts. 
We shall invite them as technical experts. We shall invite  them to tide. 
us over any preliminary period of any particular endeavour or venture. 
Short term engagements are not unknown to European;; and n ~ in 
this country, but we object to increasing the burden of the vested inter-
ests in the services because we have found that it has been ~e  as an nrgu-
ment against the further expansion of Self-Government. I submit there-
fore that this question ought not to be determined until we know what is 
the next advance to be made in the Government of the coulltry both in the 
Provinces and in the Central Government, and for that reason we feel thut 
this Report should be held up until the Government ha ve before them ~ 

Report on the question of eonstitutional reform, and that both should be 
considered simultaneously. I have submitted already that the delay will. 
not mean any great injury to thm;!' who are iuterested in the Commission'8 
proposals. The civil services of India are not among the contempt.ibly 
paid services of the world. The civil Heryices of India are IImong the best 
paid services in the world. They have had recent emoluments added to 
them. As the Honourable the Home Member distinctly pointed out, it was 
in 1919-20 when they had their la.st largc increase. Only three yeal'!ol have 
since elapsed, and within three years to expect another large increase to 
their emoluments should be a rare thing even in the histn)'.,· of ~ eivil 
services in India. I submit, therefore, they can very well afford to wait. 
They ought to wait because the carrying out of the proposals will mean a 
very serious infliction of burden upon the tax-payer. For these rell.sona 
I wish that the' House would adopt the first part of my amendment which 
merely aims at telling the Secretary of State and the Government of India 
that the questions are interdependent and that by deciding the question 
of the further classification of senrices, fresh difficulties will be thrown in 
the way of further advance in the direction of constitutional reform. We 
want that this opinion should be laid before His Majesty's Secretary of 
State and the Government of India. It may possibly lead them, not to give 
up the idea of dealing with the Lee Commission Report altt)gether, but tll 
expedite the consideration of the question of ns i i n~ i advance which 
is very much oppressing the minds of us, Indians. It will be a very useful 
proposal to put forward before the Government from that point of view. 
It will point to them the necessity of satisfying the rea!lOnable s i i n~ 

and demands of the people of this country before th(' GOY,ll'nment should. 
ask them to bear further burdens in. the way of in e se~ proposed by ~ 

Lee Commission. 

As for the second clause, I do not wish to commit the House to t.he. 
view whieh the n e ~  Sivaswamy Aiyer haa expressed. il:l ~ , . 
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second part of his Resolution. I want that the question as to the time from 
which relief may be given should be left open until the matter has been 
considered. I wish that the House should not commit itlielf on this point. 
considering the very brief information which it has and the very limited 
time it has got to consider the Report. involving an important proposi-
tion affecting the finances of the country. I propose that the second 
clause of my IT "'nourable friend's Resolution should bt omittp.d, and thnt :in 
its place !'hould be substituted : 

" That in any elise when the proposals ('ontained in the Report are examined 
they must be examincd as a whole and this cannot be done before September." 

In the-con:!lusion the Honourable the Home Member, Sir Sivaswamy 
Aiyer and I arc agreed, namely, that the consideration of this Report 
should be 11ostponed till September. The reasons whieh llave bep.n ai!· 
vanced by Sir Sivaswamy Aiyer and the  Honourable the Home Member 
I have endorsed to a large extent. I want to make one important dilLer-
entiation on which I have already dwelt at some length and 1 ~ th<: 
House will see the reasonableness of my amendment and 'lcP.('pt it. 

Mr.Ohairman : The es i ~ is : 
"That for elauses (1) and (2) of the original Resolution the following two 

elausl!II be substituted : 

, (1) That the questions raifll'd by the Report cannot be separated from the all-
important question of IH'lf-government in accordanee with the demand put forward 
by the Assembly in February last, to which no satisfactory response has so far boon 
made, and that both the questions ought to be determined simultaneously ; 

(2) That in any case when the proposals contained in the Report are examined 
they must be examined as a whole and this cannot be done before September '." 

The Assembly then adjourned for Lunch till Half Past Two of the 
Clock. 

The Assembly re-assembled after Lunch at Half Past Two of the 
Clock, 1tfr. Chairman in the Chair. 

MESSAGE FROM THE COUNCIL OF STATE. 

Beeretary of the Assembly : The following Message has been re-
ceived from the Secretary of the Council of State : 

" I:l ~ee with Bule 36 (1) of the Indian Legislative BuIes I am direete<l 
to info!'!!l you that the amendmt'nt made by the Legislative Ast>embly in the Bill to 
provide for the modification of certain provisions of the Indian Stamp Act, 1899, in 
their application to certain promissory notes and other instruments was taken into 
consideratioll by the Council of State at their meeting to-day, the 9th June, 1924, 
and that the Council have agreed to the amendment." 

RESOLUTION RE THE LEE COMMISSION'S REPORT. 

Mr. W. II. Busaana.11y (Sind: Muhammadnn Rural) : With your 
permission, Sir, I wish to put a question to the Honourable the Home 
Member whether he expects the IJocal Gm-ernm.ents' reports upon the 
Lee Commission's Report before the next session, whether those reports 
(\f the Local Governments \vill be circulated t.o liS before the matter 
comes up for debate  here again, and whether the Provincial Gowrn-
menta have .been inshructed to consult their . ~ es as well , 
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'!'he Honourable Sir Alexander Muddiman : The Honourable Mem-
ber asks me wheth-er the Local Governments' reports will be received 
before next September. The answer to that is certainly in the aftir-
mative. We expect them before September. 'fhe second part of the 
question. as to whether those reports would be circulated to the House 
before or after the Government of India look at them, I will take time 
to consider. The question whether Local Governments will consult 
tlieir Legislature before makiug" their reports is a matter that is 
raised by an amendment but which I have no objection to answering. 
The question whether Local Governments will consult their Legislatures 
is a question for the Local Governments themsclv.e.s. 
Mr. A. Rangaswami Iyengar: Sir, I desire to support the amend-. 

ment moved by Pandit Madan Mohan Malaviya and do so, Sir, for the 
simple reason that in the face of the speech of the Honourable Home 
Member that amendment is quite relcvant to the Resolution and ought-
to be accepted by the Governmeut. The Honourable the Home Member, 
Sir, pointed out that the Lee Commission not only dealt with the 
grievant'es of the services but also with the far more important ques-
tion of the provincialization and Indianization of the services. And 
in dealing with these questions, the Lee Commission definitely dealt 
with what was a political issue which has been inextricably bound up 
with thE" question of the progress of reforms in this country. The Lee 
Commiflsion has based its proposals for the provincialization and the 
lndianization of the services on the framework af the Reform Act of 
1919 and upon certain other assumptions which did not follow from 
the framework of the Reform Act. As I take it, according to their 
calculations, there are going to be three Statutory Commissions before 
we are going to have anything like responsible Government in this country. 
Therefore, if on that basis this House is to be asked to proceed to 
discuss the recommendations of that Commission I say, Sir, in the fMe 
of the Resolution to which this House stands committed, which wu 
passed in February last, it is impossible that this House can consider 
the proposah; of the Lee Commission on the basis of that scheme of 
refonns which, according to the Commission's assumptions, is likel,. 
to take 40 years more before we arrive at anything like responsible 
Government. We therefore have a right to say that the question of 
the grievances of the services, the question of provincialization of the 
services and the lndianization of the services should be examined and 
can only the examined by this House on the basis of the principles for 
which it has stood. Moreover, the Government have already appointed 
a Committee to examine the defects in the working of this reform scheme. 
I think, Sir, it is perfectly possible that this Committee would come to 
the conclusion that the defects in the working of the  diarchic scheme are 
such that the basis upon which it is suggested by the Lee Commission that 
the services should be recognized, cannot be accepted ; and it is also quite 
possible that the recommendations which this Committee will make and the 
~n  proposals. which His Majesty's. Government may put forward 
m that connectIOn, may be such a!S to dISturb the framework upon which 
the Lee Commission's recommendations have been based. Therefore I 
consider it perfectly germane to this question of the consideration of the 
Lee Commission's recommendations by this House that the Government 
8 ~  .also ex.amine those e en ~i ns i,'1 the light not only of the 
~s ~ n ,,:hlCh hM ~een pa'>Sed by thIS House and which, so far,as this 
Reso)utIOn rIghtly pomts out, ~ not received any adequate or satisfac-
tory response, but it is aIt:" necessary for the Government to ~ . .e the 
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Lee Commission's recommendations in the light of the investigations that 
are now proceeding into the defects of the working of the very scheme 
upon which those recommendations are Based. 
Then again, Sir, I think that this necessarily raises other pOilitical 

issues upon which the Government have now decided to take much more 
time than it was prepared to do some days ago. I quite concede that 
the Home lfe.rnber has done the right thing and we are certainly thank-
ful to him for it, in that he has taken steps ne,cessary in this behalf 
with the Secretary of State to enable him to say that even in regard 
to the urgent matters which he mentioned to the House as -being those 
upon which the Seeretary of State wanted to take action, that enn in 
those matteI'S the Secretary of State hal! now agreed to put off taking 
action upon understanding which he says is involved in the Honour-
able Sir 8ivaswamy Aiyer's Resolution. That understanding is intended 
to be conveyed in sub-clause (2). I say, Sir, that it is neither proper 
n()r competent to this House to agree to that understanding or to give 
any undertaking in that behalf. The question whether the allowanees 
that may hereafter be finally decided on will have to be given with 
retr<'flpective effect or not, is a question of finance and expenditure 
upon which the Q()vernment cannot expect this House to be tied by 
nnything which can be said to-day. Similarly, the question in regard 
to the passage allowances is not a mere question of allowances: it is a 
question that involves the pel·petoation t of the racial basis of the ser-
vices in that the European services will in effect get an addition to 
their salaries which approximates to about 25 lakhs per annum. That, 
Sir, is sought to be put under a very dexterous plan beyond the pale 
of the vote of this House. And I say, Sir, that the proposal to make 
these passage allowances non-votable. by treating them as part of 
!5alary ____ . __ .. _. 

The Bonoura.ble Sir Alexander Muddiman :  I am sorry to interrupt 
the H'lnourable Member, but I hope he does not suggest that I said any 
decision would be arrived at on passages_ That is e ~  what I did 
not say_ 

Mr. A. Rangaswami Iyengar: I am merely urging before the H()use, 
Sir, that the question involved in the grant or non-grant of passage 
allowant'll'S is a question of constitutional importance in that it seeks 
to lI!.ake an item which is now votablc into n non-votable item, &nd to 
that ('xtent it takes away the liberties of this House in regard to taxa-
tion aDd expt>nditure. Similarly, Sir, in regard to the question of 
making the service'!! in the three Departments mentioned in paragraph 
16, as bE'ing appointments to be made by the Secretary of State and 
not by the Government o! ludia, that also is a matter in which the 
proposal would mean that the House which now has the right to settle 
the pay and allowances of the officers in those Departments will be 
deprivt>d of that right by their appointment.s being made by the 
Secretary of State and thereby being placed within the non-votable 
ban under section 67-B of the Government of India Act. That, again, 
Sir, is a retrogressive proposall• These twO! proposals, that in regard to 
passage allowance and that in e~  to the appointments under the 
Customs and other departmt>nts being made hy the Seeretary of State, 
are proposals which in effc{lt will take away ppwers at present possessed 
by the Legislature ; and, there'flore, the question 01. reform, the question 
of the control of the e~i81 e over the services-and the question iff the 
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grant necessary to carryon tIlt' </ovcrl;ment 11,rough those services is one 
which the Housc will have to considl'l lIot clIly ·in connection with the 
Lee Commission's recommendations hut also in connection with the further 
progress of reform.,<; in this cOlmtry. 

Then, thf; question about the appointment of a Public Services Com-
mission also, to ~ mind, involves the question of the constitutional 
position of the Legislatures in this country. ~ .s it is now proposed, 
the Public Services Commission that will be instituted will only act 
by delegation of the powers which are now yested i~ the ~ e . of 
State for India. Our contention has been that thIS Public Servl(!jC8. 

~ i n should be the creature of the IndiaIl. Legislature and that 
the cor.trol of the Indian Legislature over the services should be com-
plete, .md, therefore, any Public Services ~ issi n that is established 
in thil': cOlmtry should not be merely une Which is dependent for its 
existence and for its functions upon the sole authority of the Seerctary 
. of Stat.e. Then, similarly, in regard to the transferred services which 
are II'ad(' oyer to the Provincial Governments. In the provincialisa-
tion jf those services also, I consider, Sir, that a very important and 
vital constitutional question is involved. These services will be placed 
undpr the Provincial Governments. They will not, so far as we can 
now glAcss, have the advantage of an independent Public Services Com-
mission Utltil the Legislatul"es ill the proyiuces pl'Ucecd to enact the neces-
sary legislation for that purpose ; and in regard to them also, although 
that l{'!gislation will be available in respect uf the future recruitment 
and control of the men so recruited to those services, it would not 
affect the position of those ali·eady in those departments, even t.hough 
those departments are transferred. 'l'herefore for 20 years, as the 
Lee Commission have computed, for 20 years the existing members in 
the s('r'\"ices will obtain the benefit of the guaralltee and the protection 
now afforded by the Reforms Scheme. If this is so, I cannot wlder-
stand why for 20 ) ears to come the Ministers in charge of the Trans-
ferred Departments should pl'8<:tieally be powerless to contJ:ol the 
services which are s s~  to he responsible to them and for which 
they art' supposed to be responsible to the Leg·islatures. I recognise 
that this transition has to be provided for. I recognise that any jnst 
rights of the servll:eS should not be taken away without justification. 
But T wflnt this question-should be examined in the light of the prin-
ciples of responsible government upon which alone this provincialisa-
tion and Indianisation of the services ~  be based. It should not 
be based upon this most unsatisfactory Diarchic Reforms Scheme, into 
the working of which everybody is now agreed that there should be 
a re-examinaiion. For these reasons, Sir, I think that, so far as the 
reasons we urge for. postponement of this matter is concerned, it is the 
duty of the Goverrunent to conllider these recommendations not merely 
on thei.r own merits but also upon the bearing which they have 011 the 
eonlltitutional development of this conntry and also upon the definite 
pronl'1ll1cement whi{'!h this Hour-;e has already madc in regard to the 

~ constitntion of India. 

R3.i BaJmdur Raj Narain (Delhi: Nominatetl Non-Official) : Sir I 
rise to support the Rew1utioll so ably ~. by Sir Sivaswamy AiYer. 
That there is absolute .,necessity for us to have time to consider the Lee 
Repoc'i. in all ita aspects· has ~en fully stated by him. I may, however. 
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mention a few facts which, to my mind, strike me as being very im-
portant matters. The Lee Commission has not completely fixed the tests of 
efficiency for various services which the House may find it advisable to 
fix when it c(lnsiders the matter. That is ont" thing which we cannot 
possiLly do in the dhort time that we haye at our disposal. Then, again, 
the question of Provincialisation and .Indiallisation of the services are 
questions which are yital and which require time to· eonsider. There 
remain the questions of appoiJ1ting authority of the services, controlling 
lIuthority of 1he services and fixing of emoluments. These are queo;tions, 
which, as pointed out by my Honourable friend, could not be determined 
by 1 1~  in i ~  Member of the Assembly in S11Ch a short time. On 
~ ese considerations it wa.;; only right that the Government came for-
ward and agl·eed to the mggestion that the consideration and discus-
f!ion of the Lee Commission Report might be defeIred till the September 
I'ession. I heartily support tlult and thank the Government for having 
accedt"d to the Resolution. An amendment has been proposed to this 
by my very aille friend, the Honourablc Pandit Madan Mohan Malaviya, • 
and wt" have to consider whether that aIDoelIldment is a proper amend-
ment at this time when we are really considering the postponement of 
the JJf>e Commission's Report. It seems to ~ a little inconsistent to 
suggest that we should postpone the consideration of the Lee Commis-
sion's Report and at the saml' time sug;est that we shall consider it. 
This to my mind is the effect of the amendment suggested by the 
Honomahle Member. According to Pandit Madan Mohan Maluviya, 
the ~si e i n of the Lee Commission's Report ought to be post-
poned until Government haye decided about the revision of the Gov-
ernmpnt of India Act. How the two things are connected together is 
a little difficult for a man of less ability than the Panditjee himself to 
undel."Rtand. \Vell, I, for one; admit that I cannot very well connect 
the two together. One or the other of these two objects can be in view. 
One iii that hy postponing this measure, we bring pressure upon the 
Government, we induce the GOYl'rnmellt to review and revise the 
Government of India Act sooner than they would otherwise do. We 
have bt"en assured by the Honourable the Home Member that it shall 
be done as soon as possible, not the actual revision but the considera-
tion, as to what can be done in that direction. Well, what other object 
can bt" served by the suggestion of the Panditjee I have not been able 
to understand. It may be that he wants to provide agllinst the possi-
bility of the September consideration of the Report and the decision then 
arrived at being taken as a plea for incorporating or retaining certain 
prejudieial provisions in the Government of India Act. When the 
revision of the Act is taken in hand my answer is simple. We can, 
when wt" are considering the Lee Commission's Report in September 
next, provide that any decision arriyed at shall not prejudice any decision 
which the Government or t.his House might in the future make with 
rt:ferlmce to the reyision of: the Government of India Act. That ,,·ould 
be the proper time to hl·iug' forward this f;uggesHon and I humbly 
submit to thiil Honse to consider whether thiJ suggestion is not prema-
ture at this stage of the proceedings. I therefore humbly but strOIigly 
support the nesolution moved hy Sir Sh"aswamy Aiyer, but I am afraid 
I cannot support the amendment moved by Pandit Madan Mohan 
Malaviya. 1 

• Mr. V. J. Patel: Sir, it is really s ~  difficult to undei!ltand 
what we ure really discussing. (A V oie, ~ ~ e  please. "') I And . , . 



LEGI8L&'I.'IVE A88J!lDLY. [9TH JUNE 1924. 

[Mr. V. J: PateL] 

it difficult to understand what exactly it is that we are discussing. It 
.is cemmon ground, it seems, between Sir Sivaswamy Aiyer and thosc 
who think with him, and the Honourable the Home Member and s~ 

who think with him, as also with Pandit Madan Mohan Malaviya and 
those who in~ with him, that ihis matter should not be discussed at 
t1Us session. It appears, at any rate, to be the common ground between 
all parties that it should be discussed, if at all, in September. These t.wo 
facts being clear, I really fail to ;mderstand what it is that we are fightiJlg 
for. Whether this Resolution should be passed or that Resolution should 
Lepassed is the question that is before the House. But the result appeu\"s 
to me to be the same. Perhaps my friend the Home Member wants some 
price for the postponement and that price is indicated in part (2) of 
Sir Sivaswamy Aiyer"s Resolution. Now, I put it to himl-If that is so •. 
it; it fair' Should you treat the House in this way' You are agreed 
that this matter should not and could not be discussed in this session 
lM!ause neither the Home Member nor the Members of this House are 
pl"epared to discuss this Hesolution on its merits. If the Home Member 
is not prepared, and if the non-official Members of this House are not 
lJrepared, then the only course is to postpone the discussion till Septem-
ber. Why should he seek a price for this postponement' Is it right' 
He wants to postpone the discussion because he has not studied the 
.Report. He has admitted that other Government Members also are not 
quite prepared to go into the (lrtuil-i of th:,: ~e . Members of this 
House are also not yet prepared for the discussion of the Report. If that 
is so, is it fair for him to ask this price for this postponement? Why 
not keep the matter over to the September session, leaving every party 
free to press its own views on that occasion. 

I see there are three schools of thought. There is one school of 
thought which would like that this Report should be discussed on its 
merits apart from the questioJl of constitutional advance. My friend, 
the Mover of this Resolution, seems to me to be of that opinion and there 
are perhaps some other non-official Members of that opinion. Perhaps 
the Government Members also would like it. I h!lve not the slightegt 
doubt that the Government Members hold the view that this matter shoul.} 
be treated on its own merits apart from the question of constitutional 
advance. This is one school. 

There are others like my friend Pandit Madan Mohan Malaviya wiw 
~e  that, though this matter in their opinion could not possibly be sepa-
rated from the question of c:mstitutional advance, if the Secretary of 
State does not aceept their view and forces them to discuss the Report 
on its merits apart from the question of constitutional advance, then 
they say in the second paragraph of this amendment that" in any case" 
this matter should be postponed till September. Their whole point seems 
to' be to convey to the Secretary of State the sense of this House that 
this is a matter which could not be separated from the question of eon-
stitutional advance and if the Secretary of State thinks otherwise, then 
they say they have no other alternative' but to discuss it on its merits. 
Why should you prevent the Members of this Assembly from plaeing 
that view before the Secretary of State Y If. may be that the Seeretary " 
of Stale may be a leasonable man, not so unreasonable 86 you are. 
(Laughter). It is just likely that he might appreciate this view point. 
He might think that, as ~e e is a large body qf opinion in the AsMmbly 
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who feel that this is a ma.tter which could not possibly be separated from 
the question of constitutional advance, he should therefore agree with 
tht'm and have both the matters simultaneously examined. There is 
just a chance. Therefore all that Pandit Madan Mohan Malaviya and 
those who think with him want is this: "Give us an opportunity of 
making this representation to the Secret.ary of State, and if the Secretary 
of State does not agree with us, then of course we will fall back upon tlJe 
second part of the amendment, namely, in any case this matter should 
be discussed in September." The que8tion will of course be discussed 
then on its merits by those who take this view. That is the second 
school of thought. 

There is yet a third school of thought. They think that this report 
should under no circumstances be considered on its merits apart from 
the question of constitutional reform. These two subjects in their 
opinion cannot possibly be separated. EYen if the Secretary of State 
feels otherwise, decides otherwise, they are not going to have anything 
to do with this report. There is that ~  of thought also. You must 
remember that. They strongly feel that the manner in which this Report 
has come before this House for consideration is simply scandalous, to 
say the least of it. Members will recollect that the last Assembly, when 
the announcement for the appointmeJlt Qf this Commission was m!lda, 
moved an adjournment of the House for the purpose of discussing the 
said announcement. They carried that motion for adjournment, thus 
marking their protest against the appointment of any Commission. Not 
only that, they went further. When the Government came forward 
with a demand for a grant of three la khs of rupees for the expendituro 
of this COinmission, the . last . sse ~  again repeated their protest h 
spite of the entreaties of the Government Benches by refusing the demand 
for grant. I have ~ ne through the proceedings on that occasion :md 
I find that some Yer\' moderate Members of that Assemblv had stated 
that, if in spite of th'eir repeated protests the Commission ~ s going to 
Le thrust on this country, .then the country was not going to ~ e e 

with that Commission. Such was the manly stand that the last Assembly 
took. Now I P11t it to this House, this House which 
claims to be more representa.tive than the last Assem-

bly (An Honourable Member: " Question.") : What attitude should they 
adopt on this question? The question really is, when the last Assembly had 
more than once entered their protest against the appointment of the 
Commission, first, by passing a motion for adjournment. and, secondly, by 
refusing the demand for the grant, then is it right for this Assembly 
now even to think of considering-this Report! i~ is one ground on 
w,hich, in the opinion of some :Members of this Assembl!, this Report 
should be thrown into the waste-paper hasket. But there IS another and 
Rtronger reason why tbis Report should not be considered at all by this 
_\8sembly. If this House desires to be taken seri',msly on the question 
of constitutional advance, then I say this Report should not be considered 
by them at all. Remember wbat we did in the Delhi session. We' 
passed a Resolution asking for a round-table eonference for drafting a 
scheme of self-government. We passed. it by an overwhelming majority. 
Government did not es n~  to the satisfaetio,l of t.he Assembly, and 
what attitude did this House then take t (Pa'IJd.t 8hamlal NeArl' : 
" They gave an official Committee.") Yes, this House considered"the 
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announcement made by Sir Malcolm Hailey, the then Home Member, 
regarding the appointment of that Committee, and thought that the 
announcement was an insult to this House, with the result that this 
House decided to refuse demands for grants. (The Honourable Sir Basil 
Blackett : " They did not do it.") They refused four grants, and when 
further demands for grants were made they said, •• Yes, you want to 
spend so much money on certain dep:Jrtments, all right, spend it, we have 
no objection" ; but when ~  came with the ll"inance Bill, they said 
" No, thank you. We cannot pass the Finance Bill and thus supply funds 
to you. We did not promise you money, you asked our permission to 
spend and we said we had no object.ion ; by all means spend. But we 
cannot giYe you the money. You have for the last 150 years drained the 
country and you might as well spend from that." The Finance Blll was 
rejected. Such was the manly, courageous stand which tl1l' "\ssemb!y took • 
. I put it to this House. Are you now going to be consistent with that 
attitude which you took in February and March Y , If you want to he 
consistent, if you have any self-respect, the only course open to you is 
to refuse to consider the ~  of the Lee Commission. I feel, however, 
that the Government must be congratulating themselves to find that the 
Assembly is by degrees W,inl! tlown and clown and gradually giving up 
that fight which they began in the February and March meetings of the 
Assembly. (Criel! of .. No, no.") Facts are facts. Thh is my fee!ing 
from my experience of this session. I shll11 be ~  to find that I am wrong. 
I submit that no Member who was a party to the rejection flf the Bullget 
could think of discussing this Report apart from the question of consti-
tutional reforms. Self-respect and the dignity of the A!;sembly demand 
that this is the only right course for the Assembly to adopt. These are 
the three .,'iews which Ciln "'pi! he is~ s e  on their merits when' the 
Report is taken up for consideration. Let us not commit any party to 
anything now. Let ns leave each party free to express its own views 
at the proper time. Let Pandit Madan Mohan Malaviya be free tl) 
express his view and our friend (Sir P. S. Sivaswamy Aiyer) to press his 
view, and let those who think with me be free to press their ie ~ 

when the Report come., up for consideration, If you think you are 
committing any party to anything by passing any Resolution now, you 
are very much mistaken. Supposing this Resolution is passed,still I 
Hubmit it "rill be open to Pandit :l',ladan Mohan l\lalaviya in Septemhp.r 
to press his view and say, " No, this Report cannot be discussed now, make 
a representation to the Secretary of State first that this question should 
not be separated from the other que:>tion of constitutional advance, and 
if the Secretary of State ultimateiy comes to a contrary decision, I might 
agree to a discussion of the Report on its merits." If I am right in tbis 
view, then I ask, why not make a }'ppresentation now so that, when ill 
September the matter comes up for discussion, Pandit Madan Mohan 
Malaviyl'1 could not raise this question again? Thi-,; course would 
facilitate the business of the House. As for the third school of thought, 
of course there is no remedy except Swaraj. It represents a view i ~  

will be pressed and pressed and pressed till Swaraj is obtained. Belip.ve 
me you cannot get out of it ; it 'will always be there. Even if it ill in 
minority, it will be pressed so long as Swaraj.is not obtained. 

(., ., . 
, There is one other matte! I would like to urge upon the attentil)n 
of this House, and it is eMs. ~ You may, if, Y9u d,ecid.e, n~i e.  ,the3e: 

f fO. 
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recommendations in September, but take it from me, that any vested 
in1erests created whether with or without the assent of this Assembly 
will. not be safe. You have no right to create any further vested 
interests at this stage. At the earliest possible opportunity the 
(;Ountry, which I venture to submit iR not full:r repres.ented he!e, will 
repudiate any such vested interests. You are mIstaken If you think you 
are merely eu!1cerned with the consent or assent of this Assembly. 
Hemember that there is such a body as the Indian National Congreas 
rfpresenting the eountry. Take note of it ; you mar l!lugh at it ; ~  
may is e~  my warning (Laughter), but ~ e It IS. Before I ~  
down 1 dlQuld i ~e to repeat that when all partIes are agreed that thiS 
matter should not be taken up now, the best course is not to pass this 
Resolution or that Resolution ; but to allow the whole matter to go over 
to September when every point of view will be fully discussed and all 
the three schools of thought will have free scope. I think therefore the 
only solution of this -impasse-if I may call it so-is for someone to 
move that the further discussion of this Resolution be adjourned till the • 
September session. 

Mr. Chairman : Does the Honourable Member move that proposition 
formally' 

Mr. V. J. Patel: I do not think I will move it. 

Mr. B. D. Bell (Bombay: Nominated i~i  : Sir, Mr. Patel in the 
earlier part of his speech has referred to a point on which I should like 
to make a few remarks. In referring to clause (2) of Sir Sivaswamy 
Aiyer's Resolution, he delicately mentioned the price which the Honour-
n tie the Home Member had consented to take in return for the Reso-
lution. Pandit Madan Mohan Malaviya referred to the failure of the 
Commission to publish its evidence, and one can recognise now that there 
are certain disadvantages jn that course. It is for this reason that I wish 
to put before the House a few facts. I rather feel that I am in the posi-
tion of a shareholder in an Iron and Steel Company speaking on a 
Tariff Bill, but I can assure the House (Mr. V. J. Patel: ., I hope you will 
uut vote ") that my interest 11> a very small one and is locked up in a 
highly speculative concern entitled Appendix IV. I wish to deal 
specially with the casc of the uncovenanted services and I wish to place 
",ome reservations en the remarks which I make. I can only speak of 
what T know, that is, the condition of these services in my own Province, 
the r. e,idency of Bombay. In dealing with these services I visualise 
the normal case-that of an officer who marries about the age of 30 and 
has a small family. There is an impression, sometimes, that before 
the War the members of these uncovenanted services were comparatively 
well off. On this point I should like to say that when I came to India 
in 1902 I found that a married member of these services in the Bombay 
Presidency had to live with very great regard to carefulness and economy. 
Not very long afterwards the need for revising the conditions of these 
serviees was recognised. In 1912 there was appointed the Public Servi('cs 
Commission. Before the Public Serviees Commission could report the 
War broke out and the War had for quite a long time a definite economic 
effect on the uncovenanted stlnices. The cost of living in India unlike 
Hw cost of living in Englal\.d, rose very slowly.until the very end of the 
War. In England, school fees, which are tpe main item in an offiJler's 
remittances, also rose. very slowly. Then again there was a tendency 
for the standard of life to fall from the. ~ 1~ and economic to the . .) ") . 
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frugal, and, as everyone knows, sacrifices were willingly made in eve-ry 
direction. It was quite impossible In ordinary circumstances for an 
officer to take leave and there was no immediate necessity for him to 
save passage money. 

Mr. Ohairman : Order, order. I would request the Honourable 
Member not to go into details at this stage. He will realise that the 
issue before the House is rather a restricted one. 

Mr. L D. Bell: My poinr :s this, Sir. The urgency of the cas" 
:rests upon its merits. If the claims of these services are not weil 
merited, then they are not urg{;nt. I hope you will recognise my point 
Sir, and allow me to proceed. Well, Sir, I shall be as brief as possible 
in coming to the main point. There was a revision of pay in 1919, hut 
the revision was made on the basis of a two-l'hilling rupee. With the 
fall in the exchange the condition of the services was entirely altered. 
~  it may be said that the services have had an increase of pay .in 
. 1919, and statistics may be given to show what has been the rise in the cost 
of living since the Public Services Commission reported. The main 
point is whether the pay of the uncovenanted services is sufficient,-
whatever has been the increase in the costs of living and whatever 
increases of pay they have receIved-whether their pay is sufficient to 
maintain them in moderate comfort and fret' from financial anxieties. 
'VeIl, Sir, last year I collected a large number of household budgets in 
the Presidency of Bombay and I should  like to point out to the House 
that people who keep household budgets al'e generall;y very careful and 
e<:onomical people ..... . 

Mr. A. Rangaswami Iyengar: Sir, are we now going into the family 
budgets of people in the different services ? 

Mr. CJhairman : I hope the Honourable Member will come to the 
1)oint. 

Mr. Bo. D. Bell: The result of that inquiry (and I can assure tho 
House that in nearly every case not the average figure but the lowecn; 
figure was taken) was to show that in the Bombay Presidency in the 
uncovenanted services, sllch as the Police and Forest Servicel!l, if the 
pay were raised by 25 per cent. it would barely enable them to meet their 
expenses between the ages of JO and 40 and would be quite insufficient 
to meet expenses after the age of 40. 

Seth Govind Dass (Central Provinces: Landholders) : Sir, is the 
House allowed to go into the ~ i s of the question , 

Mr. Bo. D. Bell: I am not dealing with the merits of the question. 

Dr. B. S. Gour (Central Provinces Hindi Divisions: Non-Muham-
madan) : Do I understand the Honourable l\Iember to be speakin" 
hgainst the motion for postponement! ... 

Mr. Bo. D. Bell :  I am speaking on the Resolution. If these facts 
b.1'e recognised, e~ ~e settlement of th(' case becomes an urgent matter ; 
and I understand It IS the urgency of the matter which is now under 
c?nsi?eration. I. am, speaking. with special refe!eI}.ce to clause (2) of 
Sir SIVatlWam! Alyer s RcAolutlOn. But I recOgmse, Sir, that the RepOl1: 
1n ~ ~ eonsidered ~ a whfJic and, on behalf of the uncovenantf'd 
Bel'VlCeI!I, though I speak ;Vith.(lut any auth.orisation, I should like· ttl 
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acknowledge the marked consideration which the HMlOm"able the Mover 
of the Resolution has shown towards these services in framing it. I 
put it before the House entirel,)· from the point of view of the services 
now in India and I suggest, Sir, that the existing employees of Govern-
ment deserve the same treatment as the employees of any other prudent 
f!ud Honourable employer may be expected to receive. The point is 
thill-the administrative machine is a delicate one and it is to everyone 'II 
interest that it should run smoothly. Some parts of it have, within t.h,· 
last year or two, become heated, and what is wanted now is a littl", 
lubrieating oil. It is no good, when lubricating oil is required, for peopl.e 
to throw handfuls of sand into the oil chamber. That is the point I wish 
to make-that some consideration must be shown between now and 
September to these services and that nothing should be done in the mean-
time to increase the somewhat high feeling that exists in the matter of 
their pay. As I said just now, what is wanted is oil, and if you put 
in sand instead, more heat will be engendered and, if I may WJe the 
expression, there will be a good deal of squeaking. 
Bir Pursliotamdaa Thakurdaa (Indian Merchants' Chamber: Indian 

Commerce) : Sir, 1 do not think 1 would like to follow the example of 
my Honourable friend from Bombay, Mr. Bell, in what he said regard-
ing the various details in connection with the Report. I fully e~ 

with my friend Mr. Patel that the House is practically unanimous that 
the Report should not be discussed now. The only question before the 
House is as to how we should n~n the Resolution moved by Sir 
~i s  Aiyer or on the amendment proposed by Pandit Madan 
:Mohan Malaviya. Mr. Patel said that paragraph 2 of Sir Sivaswamy 
Aiyer's Resolution was the price that the Honourable the Home Mem-
ber was taking from the House for this postronement. I really wonder 
if any Honourable Member of ibis House is prepared either to allege 
or to believe that that Resolution of Sir Sivaswamy Aiyer's was drafted 
by the Honourable the Leader of the House and was given to him to 
be put in as his Resolution. (M,·. De"l-,aki Prasad SilMa and anothct· 
Honourable Member: "Nobody suggested that.") If that is a thing 
which caDnot even be coneeived of by this House as is evidenced by 
t.wo interruptions I have had from both sidt's of the House, the only 
other in e e~e that remains is that Sir Sivaswamy Aiyoer has offered to 
pay a price for the adjournment of this diseuf:.'sion from to-day to 
September. With the reputation that Sir Sbaswamy Aiyer has had in 
this House and before I say, Sir, with all the emphasis at my eommand 
that the idea that paragraph 2 of his Resolution is a price for the post-
ponement may be safely put out of serious consideration at this stage. 
For, after all, what does paragraph 2 of Sir Sivaswamy Aiyer's Resolu-
tion eontain' It only' repeats that in case f}overnment decide, either 
on the recommendation of this House, or, overriding the reeommenda-
tion of this House,-as is generally apprehended at this moment,-to 
give relief to the services on the lines indicated in the Lee Commission 
Report, Sir Sivaswamy Aiyer only indicates or wants it to be indieated 
to the Secretary of State that the Government will be in a position to 
do that as much after September next as now. Beyond that I fail to 
see where the question of any price in connt'Ction with paragraph 2 
(If Sir Sivaswamy Aiyer's ~es i n comes in. If the majority of this 
House very strongly· feel that paragraph 2 }lad be'.lter not be tliere. and 
. with the elimination of that paraJrraph the Homre is likely to be' un-
aaiDr.oaa ort the o.er two parts of Sir ~ ~ n  Aiyer·s Resolution, 
J, 
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I do not know whether my Honourable friend will agree to omit that 
part which apparently is looked upon with-some suspicion by some 
in this House. But, let me, Sir, put to the House the other side of the 
question. If paragraph 2 of Sir Sivaswam:T Aiyer's Resolution as it 
is worded, it does not matter whether it is the Home Member's idea 
OJ; whether it is my Honourable friend's, Sir Sivaswamy's, is a price, what 
is it that the amendment of mY' Honourabh' friend Pandit Malaviya 
wishes to indicate? That amendment, I feel, can well be styled as 
something novel in the other direction; for, that amendment, Sir, 
eonveys a commitment of the opinion of this House, a commitment to 
which I feel that this House would not be justified in giving any· en s ~ . 

ment. We have not discussed it and I take it that we are not to-day 
to be allowed to discuss that aspect of the question raised in paragraph 1 
of the Honourable Pandit's amendment. If paragraph 2 of Sir SivR--
swamy Aiyer's Resolution is a price, I say that paragraph 1 of the 
. Honourable Pandit's amendment is also an effort to get a commitment 
from this Assembly to a certain line of action which ought to be left 
open for discussion in September next. But, after all, supposing that 
this amendment is not passed, there is nothing in Sir Sivaswamy's 
Resolution which will prevent this Assembly from passing a Resolution 
on the lines of paragraph 1 of the Honourahle Pandit's amendment if 
the House so chose to do it in September next, after full and mature 
consideration. But I feel that on this question of the adjournment of 
the discussion of this subject at present the Houourable Pandit's amend-
ment is out of place and it certainly is an effort at a sort of pre-indication 
tJf what may be coming, an indication which we have not yet had enough 
time to discuss on the floor of this House. 

I will, Sir, mention one more point. What is indicated in paragraph 
1 of the Honourable Pandit's amendment causes an interdependence 
between the subject matter of the Lee Commission Report and the 
question of further advance in the reforms for India. There is no 
doubt a great deal in the Lee Commission Report and in the whole 
subject touched upon in that Report which is interdependent upon 
further reforms for India. The Honourable the Home Member said 
that there were three main features of the Lee Commission Report. He 
put as No.3 the last, the question of advance in pay and allowances 
for the services. I remember very well an Honourable Member from 
this side of the House interrupting him there and say.ing to the Honour-
able the Home Member that that was the n,ost important part of it. 
If in the eyes of non-official members of this House or at least in the 
eyes of some leading ~ e e s of this House that is the most important 
part of the Lee Commission Report, namely, t.he question of further 
remuneration, increase of pay and allowances for the services, I take it 
that it should not be difficult for this House, irrespective of the question 
of reforms, to 'give a definite expression of their opinion in September 
next; for, either the services are adequately paid or they are not 80 

paid; and in order to come to a definite conclusion on that point 
perhaps a little more time is all that is wanted in order that each one 
may make his own inquiries, may take his own time to study the whol'l 
question and make up, his' mind as to whethe\· the services need further 
increfse or not. I personallt feel that side by side with that question, 
which I look upon as a ~  iJpportant one from the ~s financial 
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point of view, the other two points mentioned by the Honourable the 
Home Member are also very important and it is those two points that 
cause so much interdependence upon the question of an advance in the 
reforms for India. The question of an increase in pay and allowance 
ill not and cannot be connected with further re£orms. 

The Secretary of State, I am pleased to say, and I am sure the 
House must have noted it with satisfaction, has agreed not to take aJiY 
action on any of the questions dealt with in the Lee Commission Report 
till September next. 

The Honourable Sir Alexander Muddiman: Subject to the House 
passing a Resolution SUbstantially in conformity with the present Resolu-
tion. 

1Ir. V. J. Patel: That is the price. 
Sir Purshotamdas Thakurdas: I should like to know whether the 

Honourable Member attaches great importance to paragraph 2 of the 
Resolution. 

The Honourable Sir Alexander Muddiman :  I attach great import-
ance to it. 

Seth Govind Das: Does the Honourable Member move that part 2 
cf the Resolution should be deleted ? 

Sir Purshotamdas Thakurdas :  I do not think the question ariseo; 
at this stage. The Honourable Member is rather in a hurry. I do 
not know whether there is an;r motive in the mind of the Secretary of 
State in agreeing to this postponement. Leaving aside for the moment 
the price which my n ~ friend here 8ays the Secretary of State 
insists upon getting, I really wonder e ~  the Secretary of State 
can have any other motive in agreeing not to take any action on the 
IJee Commission Report till after next September when the Assembly 
has discussed it, except this. I would like to believe, and I do believe 
until I am convinced otherwise, that the Secretary of State is genuinely 
anxious to get a clear expression of opinion from this Assembly as to 
what the Assembly thinks on the merits of the case in regard to the 
Lee Commission Report. Ample  time we will have· to criticise either 
the methods or the want of fulness or the extreme shortness of the 
Lee Commission Report. The House can criticise to its heart's content 
the fact that the evidence has not been made available to us, a thing 
which, as far as I can remember, is without any precedent. On that 
we can say that we have been unable to form our opinion exactly in 
the same manner as the commissioners of that Royal Commission might 
have been able to form their opinion; but iIi spite of all this, taking 
the facts as they are I would like to believe, and I sincerely believe, 
that the Secretary of State is anxious to get at the real genuine opinion 
of this Assembly on the merits of the case as it is put before us in the 
Report of the Royal Commission. Why' should i~ Assembly not discuss 
tliat Report dispassionately without any other consideration but abso-
lutely on the merit!! of the case as presented to tIs. Let us criticise it 
in every way possible. Let us say that we do not want any recruit-
ment if we are convinced that way. I i ~ the House not to mix up 
with it any sort of prp-idett that WI' will not 1s ~~s this very' important 
question, a question which has been a burtling question for some -J'ears 
DOW, a qut:stion on which the non-official·iDflians and the Government 
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have had strong o}}inions. I implore the House that it will not commit 
itself to this amendment and will not condemn its judgment by saying 
that it will not discuss this question except as interdepeBdent upon the 
question of advance of ref()rms for India. 

For ~  all, Sir, the decision in that matter of advanee in reforms 
is' bound to take time. It may take six months or a year. I hope it 
will take le8s. In some quarters it is thought that it will take more 
than a year. If the House is convinred that the services are inadequately 
paid, may I ask the House if they are honestly and conscientiously pre-
pared. to say that te services should be starved for a period of a year 
or two y'ears! If, on the other hand, the House are convinced that 
the services are adequately paid, even though reforms may be offered 
within the next fortnight, why should we vote any further n e~ 

6r any further pay" I therefore plead, in order that the opinion of· 
this Assembly on the Lee Commission's Report may have the fullest 
. weight, not only in India but eWl-ywhere else, I plead that no condi-
tions BAall be put at this :;tage on thf' fu1l, im})J!"tlal nnd i~ ssi n~ e 

consideration of the Lee Commission's Report as it is presented to this 
House. 

The Honourable Sir Basil Blackett (Finance Member) : Sir, I rather 
;,l.are the position of Mr. Patel in finding it difficult to undl,!·,,'tand ,,,hat 
it is we are actually discussing. We are certainly nottiISC1l8Sing the 
merits of the Report nor the grievances of til" services nor are we dis-
cussing immediate constitutional advance. ~ . Patel described three 
schools of thought. I would suggest that the Assembly as a whale would 
prove itseH more worthy to be called thoughtful if it did not attempt 
to pre-judge the Lee Commission's Report before it n~ read it. If 
)Ir. Patel wants to spend the next three months in the mao 1y occuputi;Jn 
c! hurling this Report into the wastepaper bas.i{et, what i>:l the goon of 
t1.e Secretary of State or'the Government of India waiting lmtiJ t.hree 
months hence wnen he will again declare that he is still doing it Y What 
we an diseussing is a point on which we are all agreed, that none lIf 
lIS have ·had time to read the Heport or study it s i ie .~  to (lbcmlS 
it. Mr. Patel who belongs to a school of thought that always looks for 
a price says that clause (2) of Sir Sivaswamy Aiyer's Resolution is 
the price whieh is being paid for the promise of the Se(,Y'eLllry o.f 8tate 
that he will not take action on this Report until next September. Now 
clause (2), as I read it, is practically merely a statement of fact. It 
is a statement of fact that it is the intention of the Secretary of Stnte 
and the Government of India to give effect to any financial relief that 
may eventually be decided upon for the serviees as from ~ 1st 1)£ April 
1924. Let me make myself clear. I should like to safeguard ill,nodf 
in this. I do not say that every single decision that may he taken on 
the Lee Commission's Report will be antedated to the 1st April 1924, 
But it is common. ground thJl,t when and if it is decided to give relief 
of any kind in the form of financial reolief to the services, that will, 
generally speaking, be antedated to the 1st of April 1924. 
Mr. Ohaman Lal (West Punjab : ~ n n  : Ido not 

wish to interrupt the n~ e :Prlember hut. may I ask hi.m tl' nlake 
the point ·very clear '\V'hether it has already ('been decidAd t.hat /ttl in-
ereasel-granted shall have 'retrospective effect from the 1st April 
Im1 r( 0' r ' 
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The Honourable Sir Ba.sil Blackett: So I understand Sir, yes. Not 
that this Report should have retrospective effect but that any financi!,l 
relief that may be decided upon shall be antedated to the 1st Qt Aprll. 
And I would ask the House to consider whether there is 3tlvthi!lg un-
reasonable in that. 

Pandit Sh&mlal Nehru: May I ask why the poor military officer 
has been ignored , .. 

The Honourable Sir Basil Blackett: This was a C·).nmissi«Ju on 
the superior civil services. So far as I know the military i~ 110t a 
s'llperior civil service. 

The amendment moved by the Honourable Pandit lladan Mohan 
Malaviya amounts to a statement that in the opinion of this House :10 
kind of relief shall be given to the services nor any or th2 ether 
questions raised in the Lee Commission's Report considered until such 
date-I have not got the exact words, but until Swaraj comes in by 
Fabian methods or otherwise. Well, that is a Fabian way of treat-
ing the Lee Commission's Report, and the Honourable the Home Mel11ber 
put in a plea earlier in the day not to turn this into an antiq aated. docu-
ment before it is used. I would seriously ask the House to consider 
whether the result of passing the Honourable Pandit 'MII.Jan .\fnitnn 
:Malaviya's amendment would be useful. It would be a direct state-
ment to the Secretary of State, to the Government of India l:l ad t(o every 
one concerned that this Home is not prepared to n~i e  t11: LM 
Report on its merits. It would be a statement to that effect befl:re 
the Report has even been read. It would be a direct negative, and is 
it not obvious that the Secretary of State in saying that he is willing 
to leave over any decision on anything in this report until it has been 
discussed in September must ask that he shall not be met hy a reply 
that in no circumstances will we consider the Report on its merits' If 
the House says that, obviOUSlY there is nothing for the e e nn~en  of 
India and the Secretary of State to do but to treat this manly action 
in tQe same way as they had to treat the manly action to which Mr. Patel 
was referring in the last session. But I am sure the Hou!'e WIll not 
take that line and I ask them not to do so in their own intercbL and 
in the interests of India. We want this Report discussed on its 
merits. We want to know the opinion of all sections of the House and 
of the House as a whole, and we want to be sure that an:, aetion we 
take in accordance with the recommendations of the ~  or in 
contravention of those recommendations is taken after careftll and 
full consideration of the whole matter. If we leave it till September 
and then discuss the whole thing on merits, we shall be in a pOl,itioD 
to consider whether the relief in this direction is inadequate, whp.ther 
Indianization in this partiCUlar service is adequate, whether th6 pro-
vincialization of another is desirable or not. The Report could then 
be discussed and India as a whole will surely benefit by having the 
opportunity for that dispassionate and-if I may use a word used the 
other day-colourless discussion which is desirable for this purpose. 
I would therefore appeal to the House not. to stultify the whole matter 
by passing the Honourable Paudit's Resolution. 

As regards the Resolution of Sir Sh'aswamy Aiyer, it represents 
nothing more than a statftment that it is desir,ble to postjfone Cl)ll-
sideration of this matter until September, ind that as a mattE'r or fact 
the decisioll of the Secretary of State to .giv. relief as from the 1st of 
L8fLA •  •  • •  • 3 
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April, in so far as relief is given will cause that postpo;nement to do .ll& 
particullK' harm. If the Bouse prefers on the suggestion o,f AI!. Nel 
to adjourn the debate without further discussion, not J)assllig any 
Resolution. I am authorised by the Home Member to say thnt he would 
see no objection to that course, which comes to much the same thing. 

Mr. B. Venk&tapatiraju (Gunjam cum Vizagapatam : Non-Muham-
madan Rural) : Sir, in accordance with the wishes· of the Home Member 
1 propose to m)ve that further discussion be postponed till September 
d this year. 

Mr. Chairman : The question is : 
" That further discussion of this Resolution be now adjourned." 

Diwan Bahadur M. Ramachandra Ra.o (Godavari cum Kistna : 
Non-Muhammadan Rural) :  I wildt to ask the Honourable the Home-
Member whether in the interval he would induce the Secretary or 8tate 
to publish such portions of the evidence as he may consider nf!cessary 
or advisable and have such evidence made available for the considera-
tion of this House. I may say, Sir, that some of us who are in the pro-
fellsion of law are accustomed when critising a judgment to have before 
os the evidence in support of the judgment. In connection with this 
Report we have been considerably handicapped for want of the material 
on which the series of opinions contained in this Report are based. I 
venture to suggest, Sir, that representations made by the n. ~ Service 
Associations, may be printed and made available to this House. I RID 
aware, that the Commissioners have stated in the Report that 411 wit-
nesses were examined of whom 151 gave their evidence in rmhlic and 
the remainder gave their evidence in camera, and for that e ~ n the 
Commissioners declined to publish the evidence. But I venture to think 
that, whatever may be the opinion of the Commissioner'l, it i<; the un-
animous wish of this House th:1t the materials on which decisiOl!s bave 
been come to by the Commil;sion should be made available to th;", House. 
During the Delhi session I think it was my friend Sir Purshotamdas 
Thakurdas who asked a question that the material which WUR !llu<.'ed by 
the Goyernment of India beforc this Commission in regard to the cost 
of living should be made ayailable to this House, and Sir Ml!.lcolm Hailey 
then stated that that would be published along with this Heport. ; and 
now we have the decision of the Committee that the evillenee should 
not be published. It seems to me, Sir, that the IIl8terials pl?eeo by the 
Goyernment of India before the Lee Commission should also be maJe 
available to this House. Unless BOme such course is taken, the series 
.of opinions contained in the Report· cannot be sifted and we sWill 
absolutely be in the dark when we come to discuss the report. 

The Honourable Sir Alexander Muddiman :  I am in a httle difficulty. 
Sit, in regard to this matter. The Royal Commission, I takf. it. r<:ported 
to His Majesty and I think when it has reported, it is funetteS of/i'cio. 
Is there any authority left to do anything in connection with the Com-
mission when the Commission is functus officio , 

Diwan Ba.ba.dur M. B.amachaIidra Rao : All the matertuls arl} in the 
hands of the Secretary of State. .. 

~ .... Honourable'Sir AluD.nderMudciimal1 : I win inquirl! int.o it. 
I will consider the matter. r A ~e  deal of evidence 'was givell in ICt'ret'y. 

r I' t 
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It was evidence given by bankers, given by' 'busin;ess -.en, ~  ~ e  
sp..laries they pay to their employees. I do not ~  tile .Hcmo]U"able 
Member suggests that the Secretary o.f State s~  puhhnh the con-
fidential statements. Then ~ rest will be an Imperfect rCl!ord. You 
have not got the police i~ ie~ or the first ~ i .n report. I will 
consider the point, and you WIll be proceeding on eVlde.nl:'E' of. a later 
date as it were. But I hope thc Honourable Member will !"ealise that 
this is a matter on which I cannot give an answer off-hand. • 

Diwan Ba.hadur II. BamachaDdra Kao : Here are a series of opinions 
as regards the cost of living, as regards the rate of Indial.i<;ation, and 
so on. We have absolutely no material on which we can examine all 
these statements. I know that when the Commission was sitting, some of 
the statements made by the witnesses before this Commission appeared 
in the newspapers. Various Service Associations have aI..czo made state-
ments and some of these also appeared in the press. The Provincial 
Service Associations have made their representations ; the Indian Civil 
Service Associations have made their representations and I take it al<;Q 
that the Local Governments have submitted their views. Under these 
circumstances ..... 

The Honourable Sir Alex-Delel' llucidjmaD : I will do my best to 
meet the H(mourable Member, but it is not a thing in whid! I can be 
rushed without due consideration. 

Diwan Bahadur ltI. Ramachandr8. Rao :  I do not want to TIlsh the 
HonourablE.' Member. I only ask him to consider the difficulty in which 
we are placed. 

The Honourable Bir Alennder Muddiman :  I quite see that. 

Dr. H. B. GCtll" : ~  I suggest to the Honourable the Home MembE.'r 
to consult the witnesse', and associations who gave their evidencp. in 
camera before the Lee Commission, whether they have !In;v objection to 
their memoranda being submitted to this House, and, if they have no 
objection, to make them i ~ to the Members of this ~e. and 
that the evidence which was ~i en in public may be printed and cir-
culated, at any rate copies made available in the Library for the in-
spection of the Members of this House. 

The Honourable Sir Alexander Muddiman :  I am not prE'pared to 
ask the bankers and other people to disclose their secrets; that ,venId 
be breach of professional conduct. As for the latter part of the 
Honourable Member's request, I will consider it. 

Mr. C. B. KaDga Iyer (Rohilkund and Kumaon Divisi('m,: Non-
Muhammadan Rural) : Sir, the Honourable the Finance Member ..... . 
Mr. Chairman : Is the Honourable Member making a submission on 

the motion now before the House that the discussion be now adjouru.:d , 

Mr. C. B. Ranga Iyer : Yes. The Honourable the Finance Member 
stated that acceptance of Pandit Madan Mohan ~ i s amendment 
would stultify the matter. After that we have before us the motion 
of Mr. Venkatapatiraju. I do not know if he has submitted this motion 
before this House with a view to save the matter from stultification. 
Sir, I should have liked to know ho,,' the matter would be stultified but 
if that motion would saie the stultificatiun of the matter,.it is quite • 
another matter for the House to consider.and adopt. • 
Mr. Ohairman : The question is : •• 
! r That· further odiaoUlliy. it thiI BeIolutioL If Ajo1ll1llCl." 

• • 
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The motion was adopted. 
lIIr. Chairman : I think all other Resolutions of which notices bave 

been given automatically drop. 
Dr. B. S. Gour : They do not drop. They are aui;omaticl\lIy ad-

journed with the discussion. They will all be taken up in September. 
Mr. Chairman : May I know from the Leader of the How;e tl.c nature 

of 1)usiness to be set down for to-morrow , 
Mr. M. S . .&ney CBerar Representative) : The amendmcnts of whil'h 

notices have been given stand over till the September session. 
Pandit Madan Mohan Malaviya : I take it, Sir, that the whole dis-

cussion is adjourned. 
Mr. Chairman : That is so. 
Pandit Madan Mohan Malaviya : I am glad to think in that case 

it will give time to Sir Basil Blackett to understand my amendment 
better. 

Mr. Gaya Prasad Singh: Meantime no action should be taken. 
The Honourable Sir Alexander Muddiman : About the statement 

of business before this House, it is rather difficult to say anyi;hing now. 
I, however, understand from my Honourable friend that the Council of 
State have not yet passed the Tariff Bill. I, therefore, think it will be 
safer to adjourn to Wednesday. 

The Assembly then adjourned till Eleven of the Clock on Wednesday, 
the 11th June, 1924. 
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